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\\\ BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
) WESTERN ZONE BENCH, PUNE

Y4 APPEAL NO. 148/2025 (WZ)

IN THE MATTER OF:-

SHAKTI PLASTIC INDUSTRIES APPELLANT
VERSUS

MAHARASHTRA POLLUTION RESPONDENT(S)

CONTROL BOARD & ORS. '

REPLY ON BEHALF OF RESPONDENT NO. 02 & 03,
CENTRAL POLLUTION CONTROL BOARD (CPCB)

1. That, the Hon'ble National Green Tribunal, Western Zone Bench (WZ), Pune
(hereinafter referred to as "Hon'ble NGT") vide its order dated 01/12/2025 in
Appeal No. 148/2025 (WZ) has sought the reply of Central Pollution Control
Board (hereinafter referred to as "CPCB") in the instant matter. Thereby.

the reply is made in succeeding paragraphs.

2. That, at the outset, the Answering Respondent (CPCB) deny all claims,
contentions, allegations and averments against the Answering Respondent
i.e. CPCB in the above Appeal contrary to anything stated or submitted in
this reply. Nothing in the Appeal may be deemed to have been accepted or
admitted by the Answering Respondent for want of a specific denial or on
ground of non-traverse, save any averment which has been expressly

admitted hereinafter.

3. That, CPCB is constituted under Section 3 of the Water (Prevention and
Control of Pollution) Act, 1974 (hereinafter referred to as "Water Act, 1974").
It performs the functions under the Water Act, 1974, The Air (Prevention and
Control of Pollution) Act, 1981 (hereinafter referred to as "Air Act, 1981"),
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and The Environment (Protection) Act, 1986 (hereinafter referred to as |
"E(P) Act, 1986"). The State Pollution Control Boards (SPCBs) / Pollution
Control Committees (PCCs) in every State / Union Territory have been
constituted under the Water Act, 1974 and the Air Act, 1981 and are

responsible for implementation of the provisions of both the Acts in their

respective State / Union Territory.

4. That, the instant Appeal has been filed by the Appellant for seeking
directions from the Hon’ble NGT to set aside the direction issued by the
Respondent No. 1 i.e. Maharashtra Pollution Control Board (hereinafter
referred to as “MPCB”) dated 21.09.2024 to the Appellant i.e. M/s Shakti
Plastic Industries (hereinafter referred to as “Unit”), directing to deposit the
Environmental Compensation (hereinafter referred to as “EC") amount to the
tune of Rs. 137,00,42,000/- for the excess quantity of the Extended Producer
Responsibility (EPR) credit generated than the actual quantity of plastic
waste processed. Further, the Appellant has also sought directions from the
Hon'ble NGT to set aside the direction issued by the Respondent No. 1 i.e.
MPCB dated 18.06.2024 to the Appellant regarding the closure directions
issued under the Water Act, 1974, the Air Act, 1981 and Plastic Waste
Management Rules, 2016 (hereinafter referred to as “PWM Rules, 2016").
Prior to making any submissions in this regard, the Answering Respondent
herein humbly submits that, the present Appeal is barred by limitation as the
Appeal has not been filed within the prescribed limit of 30 days from the date
of impugned order passed by the MPCB dated 21.09.2024 and therefore the
Appeal is liable to be rejected on the point of delay.

PRELIMINARY SUBMISSIONS: -

5. That, the Ministry of Environment, Forest & Climate Change (hereafter

referred to as “MoEF&CC”) in exercise of the powers conferred under
sections 3, 6 & 25 of the E(P) Act, 1986 has notified Plastic Waste
Management Rules, 2016 vide Notification No. G.S.R 320 (E). In order to

streamline implementation process of Extended Producer Responsibility

2
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A\ *\{EPR the MoEF&CC, Government of India, in its fourth Amendment to the
it "RWM Rules, notified “Guidelines on Extended Producer Responsibility for
Pfastlc Packaging” in the Schedule Il of the Rules. Relevant excerpts of the
F’WM Rules, 2016, as amended, Guidelines on Extended Producer
Respon5|b|I|ty for Plastic Packaging and action taken by CPCB are

produced as below:

a. As per the clause 3(t) of the PWM Rules, 2016, ‘Recycling’ means the
process of transforming segregated plastic waste into a new product or
raw material for producing new products.

b. As per clause 4(g) of the PWM Rules, 2016, “Recycling of plastic waste
shall conform to the Indian Standard: IS 14534:1998 titled as Guidelines
for Recycling of Plastics, as amended from time to time”.

c. As per clause 5 (a) of the PWM Rules, 2016, “Plastic waste, which can
be recycled, shall be channelized to registered plastic waste recycler and
recycling of plastic shall conform to the Indian Standard: IS 14534:1998
titted as Guidelines for Recycling of Plastics, as amended from time to
time”.

d. As per clause 11.1 of the Guidelines on Extended Producer
Responsibility for Plastic Packaging, "All Plastic Waste Processors
(PWPs) shall have to register with concerned SPCB / PCC in
accordance with Rule 13(3) of PWM Rules, 2016 on the centralized EPR
portal developed by CPCB.”

e. As per clause 11.4 of the Guidelines on Extended Producer
Responsibility for Plastic Packaging, "In case, at any stage it is found
that the information provided by the plastic waste processor is false, the
plastic waste processor shall be debarred by SPCB, as per procedure
laid down by CPCB, from operating under the EPR framework for a
period of one year".

f. As per clause 11.5 of the Guidelines on Extended Producer
Responsibility for Plastic Packaging, "Only PWPs registered under
PWM Rules. 2016, as amended, shall provide certificates for plastic
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waste processing. The certificate provided by only registered plastic

waste processors shall be considered for fulfillment of EPR obligations
by PIBOs”.

. As per clause 11.6 of the Guidelines on Extended Producer
Responsibility for Plastic Packaging, "The pro forma for the certificate
shall be developed by CPCB, in no case, the amount of plastic
packaging waste recycled by the enterprise shall be more than installed
capacity of the enterprise. The certificates will be for plastic packaging
category-wise and shall include GST date of the enterprise".

.As per clause 11.7 of the Guidelines on Extended Producer

Responsibility for Plastic Packaging, "The certificate for plastic
packaging waste provided by registered plastic waste processors shall
be in the name of registered Producers, Importers & Brand-Owners
(PIBOs) or Local authorities, as applicable, based upon agreed
modalities. CPCB will develop mechanism for issuance of such
certificate on the centralized portal.”
As per clause 124 of the Guidelines on Extended Producer
Responsibility for Plastic Packaging, "CPCB by itself or through a
designated agency shall verify compliance of PIBOs through inspection
and periodic audit, as deemed appropriate. CPCB, as required, can also
verify compliance of PWPs through inspection and periodic audit. In
case of PWPs and PIBOs operating in a State or Union Territory, CPCB
may, if required, direct SPCB/PCC to take action.”

As per clause 13.1 of the Guidelines on Extended Producer
Responsibility for Plastic Packaging, "The concerned SPCB/PCC shall
register PIBOs (operating in one or two states) and PWPs through the
online portal developed by CPCB. Provision for registration shall be
made on the ERP portal. SPCB/PCC by itself or through a designated
agency shall verify compliance of PIBOs through inspection and periodic
audit, as deemed appropriate, of PIBOS as well as plastic waste
processors in their jurisdiction as per the PWM Rule, 2016",

k. As per the provisions of the Guidelines on Extended Producer
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Responsibility for Plastic Packaging, CPCB has developed the
Centralized portal for registration of PIBOs and PWPs. CPCB has also
developed the Guidance Manual and Standard Operating Procedure
(SOP) for operating Centralized EPR Portal which includes details of
procedure for registration of PIBOs / PWPs, generation and transfer of
EPR certificates etc., and the same is available on the centralized portal.
. As per section 3.3(e) of the Guidance Manual "Certificate Potential shall
be generated after GST e-invoice (as applicable as per GST Act, 2017

nn

(as amended)) is uploaded in the “Sales Details section™. In accordance

with aforesaid clause, PWPs are required to upload invoices pertaining
to sale recycled product.
Further, as per clause 4(iv) of the SOP "Physical Audit/verification of the
PWP to be completed by SPCB/PCC within 30 days of grant of
Registration. The PWP shall be able to issue certificates to PIBOs post
conduction of Audit and validation of its facilities by the SPCB / PCC”.
In accordance with aforesaid clause of SOP, upon grant of registration
to PWP, SPCB / PCC are required to physically verify details of
submitted PWP application including plant and machinery (processing
capacity, production capacity, power rating etc.), geotagged photograph
of the plant & machinery, raw material, production and sales section of
the units, etc. as per the checklist provided on EPR portal for the
purpose.

m. CPCB vide directions dated 21.12.2022 has directed all PWPs to upload
GST E-invoice details of all transactions (sales/ purchase) related to
processing of plastic packaging waste, as per requirement, on the EPR
Portal. It was also directed to take immediate necessary action for
compliance of the said direction failing which action shall be initiated
against the PWPs which are found in non-compliance of the provisions
of the said direction. Copy of the said direction is annexed and marked
as Annexure-l and is also made available on CPCB website and
CPCB'’s Centralized EPR portal for plastic packaging

n. As per the Indian standard IS 14534:1998 titled Guidelines for Recycling
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of plastics, the process of recycling of plastic waste includes “the cleaned
and washed material as obtained in 7.3.1 may be blended with additives,
processing aids, pigments etc., as the case may be, and finally
granulated by using appropriate screen mesh for filtration of
contaminants and impurities”. Further clause 5.2.2.1.1 titled ‘Sequence
of operations’ under “Mechanical Recycling” of the Indian Standards IS
14534:2023 (as amended) titled as “Plastics — Recovery and Recycling
of Plastic Waste — Guidelines (Second Revision)”, stipulates that “The
mechanical recycling generally comprises of the following sequence of
operations, some of which may occur simultaneously, that are carried
out as part of the recyclate preparation and production process:
Collection — Identification — Sorting/Separating (Into types and forms
of plastic) — Grinding/Shredding — Washing — Drying —
Agglomerating / Mixing — Extruding / Compounding —Pelletizing.”

Therefore, grindings and agglomerates of plastic waste are
intermediates of the recycling process. Such intermediates when
subjected to Extruding / Compounding or Pelletization at any other
recycling facilities may have repeated EPR certificate potential
generation for the same plastic wastes from which intermediates have
been produced and the recyclers, who generated such intermediates,
may have already generated EPR certificate for the same. Taking this
into account and in line with provisions laid down under clause 3(t)
and 4(g) of the PWM Rules, the aforesaid IS 14534 and in exercise
of provisions under clause 11.6 and 11.7 of the Guidelines on
Extended Producer Responsibility for Plastic Packaging, CPCB has
not recognized intermediates for EPR certificate generation so as
to avoid possibilities of repeated / duplicate EPR certificate
generation and have effective framework of EPR implementation in
the country. Itis also submitted that the EPR portal currently do not
allow EPR certificate generation for sales invoices pertaining to

intermediates such as flakes / chips / grindings / agglomerates.
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o. Under the provisions of clause 12.4 of Guidelines on Extended Producer

Responsibility for Plastic Packaging, notified under Plastic Waste

Management (Amendment) Rules, 2022, audit of the Appellant’'s Unit

was carried out by the CPCB, Regional Directorate, Pune during
31.08.2023 to 01.09.2023. The key observations and findings from the

aforesaid audit are summarized below:

(i)

(iii)

(iv)

The Appellant's Unit is registered with the MPCB for a plastic
waste processing capacity of 2,88 000 T/Annum. However,
during the assessment of production capacity undertaken
during CPCB’s Audit, the actual capacity was observed to be
only 17,760 T/Annum, which is 6.2% of the registered capacity
of the Unit.

During inspection, desired information regarding electricity Bill
of 3 months for evaluation of power consumption of installed
machinery was not made available to the inspecting team.
Further, it is observed that the facility has not installed separate
energy meters for each of the installed machinery(s).

The Unit generated approximately 2,74,000 Tonnes of EPR
Certificates and transferred about 268,000 Tonnes to
registered Producers, Importers, Brand Owners (PIBOs), which
is disproportionately high i.e. 2,56,240 Tonnes of EPR
Certificates in excess as compared to the assessed plastic
waste processing capacity i.e. 17,760 T/Annum. Further,
random verification of invoices uploaded on the EPR Portal
revealed that all uploaded invoices were generated for
“Services” related to collection and recycling, and not for actual
sale of recycled plastic products.

It was observed that EPR certificates were generated by the
unit without having the requisite infrastructure facility and
through submission of false or misleading information, which is

in violation of the clause 11.4 of the Guidelines on Extended
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Producer Responsibility for Plastic Packaging, notified under
Plastic Waste Management (Amendment) Rules, 2022 and
CPCB'’s direction 21.12.2022.

The findings of the Audit Report of the CPCB is annexed and marked

as Annexure-ll.

. That, in view of the aforesaid violations, CPCB in exercise of powers
vested under Section 5 of the Environment (Protection) Act, 1986,
issued directions dated 26.10.2023 to the MPCB, for taking necessary

actions including —

a. To suspend the consent/authorization/registration with immediate
effect and issue show cause notice for debarring the Unit from
operating under the EPR framework for a period of one year as
Clause 114 of the Guidelines on Extended Producer
Responsibility for Plastic Packaging or / and for the revocation of
the consent /authorization/registration issued to the Unit

b. To levy Environmental Compensation (EC), corresponding to the
quantum of EPR certificates generated not in conformity with
requirement prescribed in CPCB Guidance manual for operating
Centralized EPR Portal

c. To regularly monitor EPR Certificate generation process of the
Registered PWPs to ensure that EPR Certificates generated by
PWPs are in accordance with requirements prescribed in the
CPCB guidance manual including uploading of GST E-invoice
corresponding to the sales of finished products on the EPR
Portal.

The copy of the aforementioned CPCBs direction is annexed and
marked as Annexure-Illl. The copy of Action Taken Report submitted
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by MPCB, dated 05.01.2024 is annexed and marked as Annexure-
V.

. In view of the Action Taken Report submitted by MPCB, a Joint Audit

was conducted by the officials of CPCB, Delhi, CPCB, RD-Pune and
MPCB on 30.01.2024 and 31.01.2024. Similar findings about the
deficit in the installed processing capacity, corresponding electricity
consumptions and non-compliances in terms of required GST
invoices uploading were observed during the said Joint Audit to that
of earlier Audit conducted by CPCB, RD-Pune and the key

observations from the Joint Audit are also summarized below:

(i) The production capacity assessed during the trial run conducted
by the Joint Audit Team was 10,141.2 T/Annum of recycled
plastic product, which is substantially lower than the Unit's
registered processing capacity of 2,88,000 T/Annum.

(i) Assessed Average Monthly power consumption for production of
10,141.2 TPA recycled product was found to be less than the
actual power consumption as per the electricity bills. Assessed
Average Monthly power consumption as per the trial run IS
27.456 KWh for production of 842 TPM ie. 10,141.2 TPA.
However, average Monthly power consumption as per electricity
bills of 3 months (i.e. September'23 to November23) is 17,455
KWh which is 84% of the assessed power consumption required
for production. Based on the electricity consumption, the actual
production for a year is assessed as 6,447 TPA.

(iii) Appropriate sales invoices of recycled plastic product were not
found uploaded by the Unit on the EPR Portal. The industry has
made 698 nos. of sale entries on EPR Portal. Among the
aforesaid entries made on EPR Portal, 2 nos. of sale invoices
accounting to 11.6 Tonnes correspond to sale of grinded plastic

waste, while 468 nos. of uploaded invoices have been issued for
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“Services” provided towards collection and recycling by the Unit
and for remaining 228 nos. of sale entries corresponding to sale
of 66,988 Tonnes of plastic product, no GST invoices have been
uploaded on the EPR Portal.

(iv) Further, the sale of recycled plastic was not confirmed by the
buyers as claimed by the unit. None of the five units contacted
by the inspection team, to whom the unit claimed that it had sold
recycled plastic on the EPR Portal, confirmed that they had
procured recycled Plastic from M/s Shakti Plastic Industries. It
was informed by these five units that they had only procured
EPR certificates from M/s. Shakti Plastic Industries.

The other observation & findings of the Joint Audit are detailed in the

Joint Audit Report, which is annexed and marked as Annexure-V.

. That, with regard to the Hon’ble NGT order dated 01.12.2025, directing
the Respondents to give reply on the audit carried-out by the Appellant
through its agency, titled ‘Report on Machinery Capacity Audit for
Manufacturing and Feasibility of Effluent Treatment Plant’, and also as
mentioned by the Appellant in its amended Appeal, it is humbly
submitted that as stated at para 5 (i) and 5 (j) also of this reply affidavit
that;
(i) As per the clause 12.4 of the Guidelines on Extended Producer
Responsibility for Plastic Packaging, CPCB by itself or through a
designated agency, as deemed appropriate shall carry-out
inspection and periodic audit of PIBOs and PWPs in order to verify
the compliance of provisions of aforesaid Guidelines. Further, as per
clause 13.1 of the aforesaid Guidelines, the SPCB/PCC by itself or
through a designated agency, as deemed appropriate shall carry-out
inspection and periodic audit of PIBOs and PWPs in order to verify

the compliance of provisions of aforesaid Guidelines.

10
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Therefore, inspection and audit of PWPs are mandated to be carried out
only by CPCB/SPCB/PCC or through their designated agency. No

provision has been made under the PWM Rules, 2016 and amendment

thereto about consideration/acceptance of any inspection or audit carried
out by any party other than CPCB/SPCB/PCC or their designated

agency.

. That, with regard to the Hon’ble NGT order dated 21.01.2026, directing

CPCB to clarify the need for appointment of a Chartered Accountant for

verification of approximately 17,800 invoices as mentioned by the
Respondent No. 1 (MPCB) in its Interim Report dated 05.01.2024, it is
to clarify that;

(i)

(ii)

(iii)

(iv)

The EPR Certificate generation process is dependent on the
invoices uploaded w.r.t. sale of recycled product, as per para no.
5(1) and para no. 5(m) above of this affidavit.

Total no. of invoices (17, 800 nos.) as mentioned by MPCB in the
aforesaid Interim Report, dated 05.01.2024, includes the invoice
entries both for the sale and procurement of plastic packaging
waste whereas pre-requisite for EPR certificate generation is
uploading of GST e-invoices for sale of plastic product on the EPR
portal which has been violated by the appellant as submitted in para
5(q) (iii) above.

During the Joint Audit carried-out by CPCB and MPCB in January,
2024, invoices w.r.t. sale of recycled plastic product have already
been successfully verified by the Joint Audit Team in its audit
carried-out in January, 2024, as submitted at Para no. 5(q)(iii)
above of the reply affidavit.

In view of the above, it is humbly submitted that there is no further
requirement for appointment of Chartered Accountant for
verification of the invoices.

It is also humbly submitted that generating EPR certificates without
uploading prescribed GST e-invoices (i.e. 66,988 Tonnes of EPR

11



certificate without uploading any GST e-invoices, 11.6 Tonnes of  \\
EPR certificates generation by uploading GST invoices of \\:
intermediates instead of prescribed recycled product and remaining
EPR certificates generation by uploading GST invoices pertaining
to “Services” instead of prescribed recycled product), besides huge
deficit in installed processing capacity and electricity consumptions
as observed during the aforesaid two audits also amounts to
fallacious activities by the Appellant in the light of the aforesaid
CPCB’s Guidance Manual, SoP and CPCB direction dated
21.12.2022, wherein it was also directed that action shall be
initiated against the PWPs which are found in non-compliance of
the provisions of the said direction of uploading GST E-invoice
details on the EPR Portal.

(vi) In view of the aforesaid gross violations and with fallacious
activities, no relief should be given to the Appellant. Any relief in this
regard may also turn out to be disturbances / imbalances in EPR
certificate generation and EPR regime which has been introduced
with noble intent of controlling plastic waste menace in the country
and other PWPs may also take advantage of such fallacious

activities.

PARA WISE REPLY: -
8. That, the averments made in Para no. 1 are about the impugned orders
passed by the Respondent No.1 i.e. MPCB.

Itis clarified that the impugned orders, dated 21.09.2024 and 18.06.2024
have been issued by the Respondent no. 1 i.e. MPCB, in compliance to
the directions, dated 26.10.2023 issued by this Answering Respondent
under Section 5 of the Environment (Protection) Act, 1986.

It is humbly submitted that the submissions made at Para no. 5(0) & 5(p)

of this reply affidavit are reiterated and are not repeated herein for the
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sake of brevity.

That, the averments made in Para no. 2 are about the Appeal filed
by the Appellant before the Hon’ble NGT in Original Application No.
209/2024 (WZ). The same are matter of Hon’ble Tribunal records and

hence, calls for no comments from this Answering Respondent.

That, the averments made in Para no. 3 and 4 are about the Application
filed by the Appellant before the Hon’ble NGT in IA. No. 282/2024 (WZ)
& IA. No. 283/2024 (WZ) in OA. No. 209/2024 (WZ) and
subsequent order passed by the Hon'ble NGT. The same are matter of
Hon'ble Tribunal records and hence, calls for no comments from this

Answering Respondent.

That, the averments made in Para no. 5 are about the order passed by
the Hon'ble High Court of Judicature at Bombay, Civil Appellate
Jurisdiction in WP. No. 4407/2025. The same is the matter of Hon'ble
Court records and hence, calls for no comments from this Answering

Respondent.

That, no comments are offered over the averments made in Para no. 6
& Paranos. 7 (ato d, ito |, and n to p) being introductory in nature and

facts not pertaining to this Answering Respondent.

It is humbly submitted that the said averments may be suitably answered

by the respective Respondent(s).

That, the averments made in Para no. 7 (h) are about the third party audit
report titled ‘Report on Machinery Capacity Audit for Manufacturing and
Feasibility of Effluent Treatment Plant’ carried-out by the Appellant.

It is humbly submitted that the submissions made at Para no. 6 of this

13



14.

15.

780

reply affidavit are reiterated and not repeated herein for the sake of

brevity.

That, the averments made in Para no. 7(e to g) are about the surprise
audit of the Appellant’s Unit, conducted by the officials of the CPCB and
subsequent directions issued therein. In this regard, it is humbly
submitted that the submissions made at Para no. 5 (i), 5(0) & 5(p) of
this reply affidavit are reiterated and not repeated herein for the

sake of brevity.

That the averments made in Para no. 7 (m) are with regard to uploading
of sale invoices on the portal but were not reflecting due to some
technical glitch. It is humbly submitted that the same are not as per
the facts. Invoices as uploaded by any PWPs are still available on
EPR portal. The same reveals that the appellant has not unloaded
invoices on EPR portal pertaining to 66988.1 Tonne of EPR
certificates generated by the appellant, which are in violation of the
aforesaid requirement prescribed under clause 11.6 of EPR
guidelines for Plastic Packaging, section 3.3 (e) of CPCB's
“Guidance manual” and CPCB direction dated 21.12.2022 as
submitted at Para no. 5(g), 5(1) and 5(m) above.

Further it is also humbly submitted that the said averments are
afterthought as various communications made to CPCB as referred in
“Exhibit-I" of the Appellant's application pertain to login/OTP issues on
EPR portal being faced at occasions by appellant which have no
correlation to the aforesaid averments of invoices not being reflected on
EPR portal. The communication dated July, 2023 is also about ‘unable
to upload documents of procurement and sales and thus not able to
generate EPR credits’ which were due to their CTO and EPR application
under revision with MPCB and has no correlation on aforesaid averment

of invoice not being reflected. The Appellant has fallacious intent as they

14
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have uploaded invoices pertain to “Services” towards collection and
recycling, instead of the required invoices of recycled plastic product
besides production and electricity deficit as submitted at paras 5(p) and

5(q) above.

That, the averments made in Para no. 7(q) are about the impugned
order, dated 18.06.2024 passed by the Respondent No.1 i.e. MPCB. It
is clarified that the impugned order has been issued by the Respondent
no. 1 i.e. MPCB, in compliance to the directions, dated 26.10.2023
issued by this Answering Respondent under Section 5 of the

Environment (Protection) Act, 1986.

It is humbly submitted that the submissions made at Para no. 5(0) & 5(p)
of this reply affidavit are reiterated and not repeated herein for the sake

of brevity.

That, the averments made in Para no. 7(r and s) are about the issues of
the Appellant not considered by the Answering Respondent CPCB and
other Respondents and subsequent correspondence made therein. It is
clarified that the Appellant has not provided details of the
representations and correspondences made with this Answering

Respondent.

It is humbly submitted that the said averments may be suitably answered

by the respective Respondent(s).

That, the averments made in Para no. 8 are about the order dated
21.09.2024 issued by the CPCB regarding levying of Environmental
Compensation (EC) on the Appellant’s Unit. It is clarified that the said
order dated 21.09.2024 has been issued by the Respondent no. 1 i.e.
MPCB, in compliance to the directions, dated 26.10.2023 issued by this

Answering Respondent under Section 5 of the Environment (Protection)

15
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Act, 1986.

It is humbly submitted that the submissions made at Para no. 5(0) & 5(p)
of this reply affidavit are reiterated and are not repeated herein for the

sake of brevity.

That, the averments made in Para no. 9 are about the various
correspondence made with the authorities. It is clarified that the
Appellant has not provided details of the representations and

correspondences made with this Answering Respondent.

Itis humbly submitted that the said averments may be suitably answered
by the respective Respondent(s).

That, no comments are offered by the Answering Respondent herein
over the averments made in Para no. 10 regarding ground of filing the

appeal by the appellant.

That, the averments made under the heading “Ground A” are about the
impugned directions issued by the Respondent no. 1 i.e. MPCB. It is
clarified that the impugned order dated 21.09.2024 is issued by the
Respondent no. 1 i.e. MPCB, in compliance to the directions, dated
26.10.2023 issued by this Answering Respondent under Section 5
of the Environment (Protection) Act, 1986.

Itis humbly submitted that the submissions made at Para no. 5(0) & 5(p)
of this reply affidavit are reiterated and not repeated herein for the sake

of brevity.

That, the averments made under the heading “Ground B” are about the
submissions by the Appellant that the plastic agglomerates and

grindings, falls under the definition of plastic waste recycling as per the
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clause 5 (a) of the PWM Rules, 2016.

It is humbly submitted that the submissions made at Para no. 5(n) of this
reply affidavit are reiterated and not repeated herein for the sake of

brevity.

That, the averments made under the heading “Grounds C to | and M”,
doesn't pertain to this Answering Respondent and hence, calls for no
comments from this Answering Respondent. It is humbly submitted that
the said averments may be suitably answered by the respective

Respondent(s).

That, the averments made under the heading “Ground J" are about the

consumption of electricity needed for consumption.

It is humbly submitted that the submissions made at Para no. 5(0)(ii) &
5(q)(ii) of this reply affidavit are reiterated and not repeated herein for
the sake of brevity.

That, no comments are offered by the Answering Respondent herein

over the averments made under the heading “Ground P”

That, the averments made under the heading “Ground K" are about the
delay in uploading the invoices by the Appellant, owing to the technical
glitches in the EPR Portal. It may be noted that sales invoices have been
found uploaded by the unit on the EPR portal and the findings of the
invoices, upon examination, have been provided at Para no. 5(0) & 5(q)
of this reply affidavit. Further, para no. 13 of this reply affidavit may kindly

be referred regarding the alleged technical issues faced by appellant.

That, the averments made under the heading “Grounds L and O" are

about the verification of the Appellant’s client unit as part of proceedings

i
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of the Joint Audit on 31.01.2024.

In this regard it is humbly submitted that the submissions made at
Para no. 5 (q)(iv) of this reply affidavit are reiterated and are not

repeated herein for the sake of brevity.

That, the averments made under the heading “Ground N” are about the
declaration submitted by the appellant to this Answering Respondent in
respect of generation of EPR credits for the “Services” provided

towards collection and recycling.

It is humbly submitted that the said declaration was duly examined and
observed that the same is not in compliance as per the provisions of the
Guidelines on Extended Producer Responsibility for Plastic Packaging,
notified under Plastic Waste Management (Amendment) Rules, 2022
and CPCBs direction dated 21.12.2022. Above Para no. 5 (i), 5(0) & 5(q)
of this reply affidavit may kindly be referred as above.

That, the averments made in Para nos. 11 to 13 and 13A are about the
order dated 21.09.2024 issued by the CPCB regarding levying of
Environmental Compensation (EC) on the Appellant's Unit. It is clarified
that the said order dated 21.09.2024 is issued by the Respondent no. 1
i.e. MPCB, in compliance to the directions, dated 26.10.2023 issued by
this Answering Respondent under Section 5 of the Environment
(Protection) Act, 1986.

It is humbly submitted that the submissions made at Para no. 5(e), 5 (i),
5(0) & 5(p) of this reply affidavit are reiterated and are not repeated

herein for the sake of brevity.

That, no comments are offered over the averments made in Para nos.
14,15 and 17 to 19.

18
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That, the averments made in Para no. 16 are about the representations
and correspondences made by the Appellant to CPCB and MPCB
seeking redressal and intervention in the matter. It is clarified that the
Appellant has not provided details of the representations and

correspondences made with this Answering Respondent.

That, the averments made in Para no. 20 (a to d) are about various
prayers submitted by the Appellant. In this regard, it is humbly submitted
that the prayers cannot be granted, as the present appeal is barred by

limitation and therefore the present appeal is liable to be rejected.

That, an Affidavit in support of this reply is being filed herewith. In light
of the above made submissions, the Answering Respondent No. 2
and 3 i.e. CPCB shall abide by all order(s) or direction(s) passed by this
Hon'ble NGT in the present Appeal.

Pratik D. Bharne
(Scientist 'F' & Regional Director)
Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

APPEAL NO. 148/2025 (WZ)

IN THE MATTER OF:-

SHAKTI PLASTIC INDUSTRIES APPELLANT
VERSUS

MAHARASHTRA POLLUTION RESPONDENT(S)

CONTROL BOARD & ORS.

AFFIDAVIT
I, Pratik D. Bharne, working as Scientist 'F' & Regional Director in Central
Pollution Control Board, Regional Directorate, Survey No. 110, Hirabai
Dhankude Multipurpose Hall, Baner Road, Baner, Pune, do hereby solemnly
affirm, declare on oath and state as under:

1. That, the deponent is authorized representative to represent the
Respondent CPCB in the present case, and as such, | am well
conversant with the facts and circumstances of the present case on the
basis of the information derived from the official records, and hence, |
am competent and authorized to verify, sign and swear this affidavit on
behalf of the Respondent CPCB.

2. That, the accompanying reply may be read part and parcel of the present
affidavit as | am competent to swear this affidavit.

3. That, the contents there of are true and correct on the basis of the record
maintained during ordinary course of business of CPCB and available
records and documents and the contents of the same are read over
and explained to me and are not repeated herein for the sake of brevity.

DEPONENT

20
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VERIFICATION
at Pune on this day.... of February, 2026 that the contents of the

‘j‘eply are correct and true on the basis of the record of the cases as
, _hed in the day to day affairs of the CPCB. Nothing has been concealed

@

5=+ therefrom or mis- stated.

-

E‘Zut#s%%-

DEPONENT - Respondent No.02 and 03

ufr®s W01/ Pratik Bharne
arfra frdwre / Regional Director
e EL

Central Pollution Control Board
&frg faZyrera, gqoi/Regional Directorate, Pune
COUNSEL for Respondent No. 02 and 03 g R oS o Sl
%, A b S B
110, Hix 3bai Dhankude Ha

Noted & Registered

At.SrMoF2l2026. .

BEFOQRE ME

MANMISHA FER CHITNIS
NOTARY
| OF INDIA
NOTARIAL  NOTARIAL GOVEPMI;"

: -H -3 . 10 FEB 2026

NOTARIAL ~ NOTARIAL
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVY. OF INDIA

File No: CP-20/33/2021-UPC-II-HO-CPCB-HO Dated: 2/ -12-2022

To,
All PIBOs/PWPs

Sub: Directions under Section 5 of the EPA, 1986 regarding provision of GST
invoice of transactions related to plastic packaging by Producers /
Importers/ Brand owners (PIBOs) and Plastic Waste Processors (PWPs)

1. Whereas, Guidelines on Extended Producer Responsibility (hereinafter "EPR
Guidelines") for Plastic Packaging were notified by MoEF&CC on February 16,
2022 in Schedule — 1l of 4th amendment of Plastic Waste Management Rules,

- 2016.

1.1. Section 4 of the EPR Guidelines provides that, "The following entities shall
be covered under the Extended Producer Responsibility obligations and
provisions of these guidelines namely: - (i) Producer (P) of plastic packaging;
“(ii) Importer (1) of all imported plastic packaging and/ or plastic packaging of
imported  products; (i) Brand Owners (BO) including online
platforms/marketplaces and supermarkets/retail chains other than those,
which are micro and small enterprises as per the criteria of Ministry of Micro,
Small and Medium Enterprises, Government of India.; and (iv) Plastic Waste
Processors".

1.2. Section 6.1(a) of the EPR Guidelines provides that, "The following entities
shall register on the centralized portal developed by Central Pollution Control
Board namely: - (i) Producer (P); (ii) Importer (1); (iii) Brand owner (BO); (iv)
Plastic Waste Processor (PWP) engaged in (a) recycling, (b) waste to
energy, (c) waste to oil, and (iv)industrial composting".

1.3. As per Section 6.6 of the EPR Guidelines while registering, the entities shall
have to provide PAN Number, GST Number, CIN Number of the company
and Aadhar Number and PAN Number of authorized person or
representative and any other necessary information as required.

1.4. Section 7 of the EPR Guidelines provides further details for calculations of
Extended Producer ResponSIbmty (EPR) Targets to be fulfilled by the
Registered PIBOs.

1.5. Section 10.3 of the EPR Guidelines, Brand Owner covered under clause 4
(iiiy shall provide details of plastic packaging purchased from Producers
and/or Importers covered under clause 4 (i) and 4 (ii) separately. The
quantities attributed to each Producer and Importer covered under clause 4
(i) and 4 (ii) obligated upon Brand Owner shall be deducted from the
obligation of Producers and Importers. The record of such purchase
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including category—wise quantity purchased, shall be maintained separately
by Brand Owner; and

Section 10.4 of the EPR Guidelines provides that “The Producers and
Importers covered under clauses 4 (i) and 4 (i) will maintain the record of the
quantity of plastic packaging material made available to Brand Owner
covered under clause 4(iii). The record of such sale including category-wise
quantity sold, will be maintained separately by Producers and Importers. In
case such records are not maintained, they will have to fulfil the complete
Extended Producer Responsibility obligation. The online platform shall
cross—check the declaration of transactions among Producers, Importers &
Brand—Owners.

As per section 11.1 of the EPR Guidelines, "All plastic waste processors
shall have to register with concerned State Pollution Control Board or
Pollution Control Committee in accordance with provision 13(3) of Plastic
Waste Management Rules, 2016 on the centralized portal developed
by Central Pollution Control Board. Central Pollution Control Board
shall lay down uniform procedure for registration within three months
of the publication of these guidelines.

Section 11.5 of the EPR Guidelines, "Registered plastic waste processors
registered under Plastic Waste Management Rules, 2016, as amended, shall
provide certificates for plastic waste processing. The certificate provided by
only registered plastic waste processors shall be considered for fulfilment of
Extended Producer Responsibility obligations".

Section 11.6 of the EPR Guidelines provides that, the pro forma for the
certificate shall be developed by Central Pollution Control Board. In no case,
the amount of plastic packaging waste recycled by the enterprise shall be
more than installed capacity of the enterprise. The certificates will be for
plastic packaging category-wise and shall include GST data of the
enterprise.

1.10. Section 11.7 of the EPR Guidelines provides that, The certificate for

plastic packaging waste provided by registered plastic waste processors
shall be in the name of registered Producers, Importers & Brand-—Owners or
Local authorities, as applicable, based upon agreed modalities. Central
Pollution Control Board will develop mechanism for issuance of such
certificate on the centralized portal.

_Section 12.1 of the EPR Guidelines, Central Pollution Control Plastic

Board shall prescribe the standard operating procedure for registration
of Producers, Importers & Brand-Owners under Waste Management
Rules, 2016; and

. In view of the above mentioned provisions of EPR Guidelines, it is observed that
verified details of all plastic waste/ packaging transactions between PIBOs &
PWPs are required for fool proof method of calculation of EPR Target of PIBOs,
cross checking of transactions between PIBOs as well as generation of EPR

2
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Certificates by PWPs (Recycling& EOL) and PIBOs (Use of Recycled Plastic &
Reuse (Cat | packaging)).

3. As per Section 9 of the EPR Guidelines, Environment Compensation (EC), as
applicable shall be levied by CPCB/SPCB/PCC on PIBOs for the non-fulfiiment of
their EPR targets, responsibiliies and obligations in these guidelines in
accordance with EC Guidelines framed by CPCB. EC, @ Rs.5000/— per ton is to
be levied for shortfall in EPR target on defaulting PIBOs, as per EC Guidelines
framed by CPCB.

4. It is observed that non-fulfilment of EPR Targets by PIBOs not only have huge
financial implications but also have severe adverse environmental impact.

5. GST invoice provides verified details of all transactions (sales/purchase)
including that related to plastic waste /packaging transactions by PIBOs/PWPs
and Section 10.3 & 10.4 of the EPR Guidelines mandate PIBOs to provide details
of sales & procurement of plastic packaging. Further, GST details are to be
incorporated in the Certificates generated by PWPs and accordance with Section
11.7 of the Guidelines.

6. As per the EPR Guidelines, CPCB has developed the Centralized portal for
registration of Producers, Importer and Brand—owners (PIBOs) & Plastic Waste
Processors (PWPs). The portal is available at https://cpcbeprplastic.in/

7. The EPR portal has provision for cross validation of transactions between
PIBOs/PWPs as well as auto—generation of EPR target of successive years
based on real time capture of procurement / sales of plastic packaging of
preceding years.

8. The EPR Portal has provision for generation of EPR Certificates based on the
actual sales figures of PWPs /PIBOs (as applicable). The portal also has
provision of transfer of certificates between PWPs/PIBOs (as applicable).

9. The Ministry of Environment, Forest & Climate Change (MoEF&CC) has notified
Plastic Waste Management Rules, 2016 (hereinafter "PWM Rules"), in exercise
of the powers conferred under sections 3, 6 & 25 of the Environment (Protection)
Act, 1986 vide Notification No. G.S.R 320 (E) dated March 18, 2016.

10.In the light of the provisions mentioned in above paragraphs and in continuation
of the provisions made under PWIVI Rules, 2016 and in exercise of powers
vested under Section 5 of the Environment (Protection) Act, 1986 to the
Chairman CPCB, all PIBOs and PWPs are hereby directed to upload GST E-
invoice details of all transactions (sales /purchase) related to plastic packaging
and plastic waste, as per requirement, on the centralized EPR Portal for ensuring
compliance of the provisions as contained in the Guidelines on Extended
Producer Responsibility for Plastic Packaging which have been notified by
MoEF&CC on February 16, 2022 in Schedule — Il of 4th amendment of Plastic
Waste Management Rules, 2016.



791

11.All concerned are hereby directed to take immediate necessary action for the
compliance of aforesaid directions, failing which action shall be initiated against
the PIBOs/PWPs, which are found in non-compliance of the provisions of
aforesaid Directions.

12. This circular shall come into force with immediate effect. ;

L
?A\i o
(Tanmay'Kumar)
Chairman ¢
cpos )
Copy to:

1. Sh. Naresh Pal Gangwar, . for kind information please
Additional Secretary,
Ministry of Environment, Forests & Climate Change
Indira Paryavaran Bhawan
Jor bagh Road,
New Delhi — 110003

2. DH(IT) : for uploading on CPCB website please

“a%i ,

U %S

(Prashatgt Gargava)
Member Secretary
CPCB
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Audit Report of M/s Shakti Plastic Industries, Nandgaon, Tarphe Manor, Palghar,

Maharashtra

S. No.

ltems

Remark

Verify all the details
provided in application
form ( Annexure-I)

Please refer Annexure-I.

Procurement Section

Call up 5 suppliers to
verify Actual
Procurement

The contact details of the suppliers to verify actual
procurement were asked during the visit. However,
desired information is not yet provided.

Information to be
gathered for procurement

i. Waste source

Industry/Food Items Manufacturing Units etc

ii. Type of waste

Plastic waste (Cat-1, Cat-1l, & Cat-IIl)

iii. Estimated Quantity of
waste

Physically verify any one
supplier, whichever is
feasible

Not carried out.

Adequate storage for
procurement ( Yes/No)

The industry has provided 02 sheds for Raw
materials storage and segregation with total area
4200 m? (2800 m? and 1400 m?. Further, it is
observed that the facility is also using open area of
about 5600 m? for storage of raw materials, which is
not cemented/concreted.

Production Section

Electricity Bill of 3
months to be evaluated
as per details of power
consumption of
machinery installed

During inspection, desired information was not made
available to the inspecting team. Further, it is
observed that the facility has not installed separate
energy meters for each of the installed machinery(s).

Raw material storage
Area adequate (Yes/No)

Seems to be adequate. Please refer 2 (d).

Procurement details of
added additives
proportion to production

Pigment is added for colouring granules during
grinding & agglomeration operation. Details of
procurement of the same is not provided.

Waste Water
generation and
disposal

If water is consumed
(Yes/No)

Yes. As informed, water is utilised during washing of
raw materials.

If yes, quantity of water
consumed (KLD) ( Flow
meter, log look etc. be
checked)

As, observed the facility has not provided separate
flow meter for consumption of fresh water. Also, not
maintaining log book to record the water
consumption. However, as informed the total quantity
of fresh water consumed is about 5 KLD.

File No. CM-13015/22/2025-LAW-RD-PUNE-RD (Pune) (Computer No. 23538)
Generated from eOffice by MAYANK RAJ PURBEY, SC-B(MRP)-UPC-II-HO, SCIENTIST-B (UPC-Il), CPCB-HEAD_OFFICE on 14/01/2026 12:45 pm

Annexure-ll




285707 /2026/UPC-II-HO

793

Conditions of CTO to be --
C. checked (complying/not
complying)
d Whether ETP installed Yes
' (Yes/No)
e. ETP Capacity 24 KLD
f. Sludge generation (Kg) ~ 5 kg/day
Details of Chemicals As informed, the daily average chemical consumption
used in processing of in the ETP is as follows: Lime-25 Kg/day,
g. waste water Polyelectrolyte-18 grams/day, PAC-2.4 ltrs/day &
Hypochlorite-0.36 Itrs/day.
5. Solid Waste
Whether solid waste is Yes,
being generated The waste (Non-recyclable plastic waste) generated
(Yes/No) during waste segregation & sorting process is sent to
M/s Jabalpur MSW Private Ltd. (Waste to energy
a. plant). The unit has provided certificate- ‘Certificate of
co-processing’ submitted by the facility, last year
(2022-23), about 123 MT of waste sent for co-
processing.
If yes, storage area ( m?) | About ~100 m? is earmarked in the shed for Raw
b. materials storage and segregation.
Quantity of solid waste As per CTO, condition no. 06, the non-hazardous
generated (Kg) waste generation is-
Primary package scrap: 7500 MT/M (i.e. 90000 MTA
with disposal mode-recycle recycle.
The waste (Non-recyclable plastic waste) generated
C. during waste segregation & sorting process is sent to
M/s Jabalpur MSW Private Ltd. (Waste to energy
plant). The unit has provided certificate- ‘Certificate of
co-processing’ submitted by the facility, last year
(2022-23), about 123 MT of waste sent to M/s
Jabalpur MSW Private Ltd, Jabalpur.
Disposal Details As above.
d (Physically verify and
' check relevant
documents)
6. Sales Section
a. Check GST Statement Information yet to be provided.
b. Check selected invoices -
C. Call up 5 sellers -
Physically verify any one -
d. buyer, whichever is
feasible
e Verify production storage | The facility has provided about 1400 m? of shed area
' area for storage of finished goods.
7 EPR Certificate
' generation Status
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a. Cross check all the The industry has uploaded total of 520 nos. of sales
invoices uploaded on invoices in the EPR portal during the period
EPR portal 01.04.2022 to 31.08.2023. The sales invoices

submitted by the industry were randomly checked. It
was observed that the sales invoices submitted, are
the invoices of the Service provided for collection
& Recycling of plastic waste to PIBOs.

Upon discussion with  Shri. Pratik Saraf,
Representative of the facility, the industry realised its
mistake of uploading the services invoices as the
sales invoices of its products.

Further, it is observed that the industry maintains
sales invoices w.r.t. the sales of the end product. The
team randomly verified 23 nos. of the sales invoices
of plastic granules, covering the months of May’'22,
Sept'22, Oct’22, Nov'22, Jan’23, Feb’'23 & March’23,
amounting to about 80 MT sale of granule.

i. Type of plastic sold NA
through invoices
ii. Quantity of plastic sold NA

through invoices

OBSERVATIONS & FINDINGS:

e The facility is located at Gut No- 158 & 159 of the village Nandgaon Dist Palghar. The area
of the Gut No. 159 is 4000 m2 (as per deed of conveyance). The area document of Gut
No. 158 is not provided. Therefore, total area could not be ascertained. As per the
information provided by the industry, the total area of all sheds- 10,720 m? and open storage
area is 5600 m?. Apart from the above, there are open area/space available, the area of
these spaces is yet to be provided by the facility. Thus, the total plot area (Gut No.-158 &
159) is more than 10,000 m? which is mentioned in the EPR Portal.

e The production capacities for the products as per MPCB CTO and EPR Portal is given in

Table below-
MPCB CTO EPR Portal
Sl. Product(s)/ Maximum | Annual PW category | Processing Assessed
No. Waste Capacity | Capacity /Production capacity@
(MTM) (MTA) Capacity MTA
MTA
1. Plastic 7500 90000
Granules & CAT-1 9360
Reprocess CAT-l 2,88,000 CAT-II/111 8400
Plastic CAT-II Total- 17,760
Granules CAT-llI
3
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(without CAT-I (Semi-finished
washing (Recycling- (60,000 products of
activity) Pellets/Chips) | MTA) grindings and
Plastic 10,000 1,20,000 agglomerates
Granules & CAT-II =17,760)
Reprocess (1,55,000
Plastic MTA) However,
Granules maximum
(with washing CAT-Ill Pellets/Granules
activity) (73,000 depending on
Plastic 2,500 30,000 MTA) Extruders (4
Grinding & nos) = 14100
Agglomerate
(Without No chips
Washing making, only
Activity) granules/pellets
Plastic 4,000 48,000
Grinding &
Agglomerate
(With
Washing
Activity)

2,88,000 2,88,000
Non- 7500 90000 Waste (Non- | 123 MT for
hazardous recyclable 2022-23
waste - plastic waste)
primary i.e. waste
package generated
scrap : (i.e. from the
with disposal processing of
mode- plastic waste
recycle) in the unit*

*The waste generated during segregation & sorting of plastic waste is sent to M/s Jabalpur MSW
Private Ltd. (Waste to energy plant).

The estimated production capacity of the facility w.r.t. semi-finished products of plastic
grindings & agglomerates is 17,760 MTA, out of which the combined maximum production
capacity of the facility w.r.t. production of Pellets/granules under CAT-l, CAT-Il & CAT-Ill is
estimated to be 14,100 MTA (i.e. the maximum assessed capacity of 9,360 MTA w.r.t. CAT-I
plastic waste, and 8400 MTA w.r.t. CAT-Il & CAT-Ill plastic waste).

The Facility has mentioned the total processing/production capacity in EPR Portal as 2,88,000
MTA, which includes CAT-I (60,000 MTA), CAT-II (1,55,000 MTA) and CAT-IIl (73,000 MTA).

As per the MPCB consent issued to facility, the maximum consented production capacity of
the facility w.r.t. production of Plastic Granules & Reprocess Plastic Granules (with & without
washing) is about 2,10,000 MTA,; and w.r.t. Plastic Grinding & Agglomerate - semi-finished
product (with & Without Washing Activity) is about 78,000 MTA.

There should be similar terminology to be used in terms of waste to be processed, product /
by-products generated from waste processing, waste generated from processing of waste i.e.
plastic waste etc. and the same may be used in consent mechanism and EPR portal to avoid
the confusions and proper understanding at all the level who are handling consents at SPCBs
and EPR at CPCB.
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e There should be proper assessment of capacity for the processing/recycling of waste,
generation of products, by-products and waste (out of processing/recycling of waste) based
on the installation of machineries and area availability etc at the time of issuing consent and
EPR registration.

e As observed from the EPR portal, there are 14,529 entries for the procumbent of plastic waste
from PIBOs, 105 entries for production and 522 entries for the sales of the products i.e.
granules which is huge in number (total15,156). Further, data/information related to
procurement of plastic waste and sale of granules-product are yet not provided by the Facility.
It is submitted that Audit Certificate from Chartered Accountant regarding purchase of plastic
waste under different category of waste and sale of products/semi-products by the facility may
be obtained from the Facility for verification. Further, certificate from Chartered Engineer
regarding capacity of the machineries and power load may be obtained.

e The facility has erroneously unloaded the invoices of the Service provided for collection &
Recycling of plastic waste to PIBOs, in place of the sales invoices of the actual products.
Based on which it has been, allocated the combined cumulative EPR certificate potential of
2,04,981.17 MT under CAT-I, CAT-Il & CAT-IIl of the plastic waste, out of which the facility
has used EPR certificate potential of 2,02,964 MT. Since, the industry has not uploaded the
original sales invoices of the final recycled products, the allocated cumulative EPR certificate
potential of 2,04,981.17 MT and the used EPR certificate potential of 2,02,964 MT needs to
be revised and cannot be considered as valid.

e The facility shall provide suction hoods over the extruders, followed by Air Pollution Control
System (Activated carbon bed scrubber) for collection and control of fumes during the
extrusion process.

/z A
(2
(Nikhilesh Gandhre) (Tapas Ukil)
" Sc. ‘B’
5
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Details of Application form

Annexure-|

1. Company Details Yes/No | Remarks

2. PAN Yes

3. CIN (wherever applicable) Yes

4. GST Yes

5. Plot Area Yes e The facility is located at Gut No- 158 & 159 of the

village Nandgaon Dist Palghar.

e The area of the Gut No. 159 is 4000 m? (as per deed
of conveyance) whereas area of the Gut No. 158 is
not provided. Therefore, total area could not be
ascertained.

e As per the information provided by the industry, the
total area of all sheds- 10,720 m? and open storage
area is 5600 m?as detailed in following table-

Sr. | Purpose Number(s) | Area (sgm)
No.
01 | Raw material 02 4200
storage &
segregation
02 | washing & 01 1400
agglomeration
process
03 | grinding & 01 2800
agglomeration
process
04 | extrusion 01 2320 (including
process & 1400 for finished
finished product product storage)
storage
Total 10,720
- Apart from the above, there are open area/space
available, the area of these spaces is yet to be
provided by the facility.
- Thus, the total plot area (Gut No.-158 & 159) is
more than 10,000 sgm which is mentioned in the
EPR Portal.

6. No. of Workers Yes About 40 nos. workers were observed to be present
during the period of the inspection visit. As, informed by
the representative of the unit, fewer workers had turned
up owing to the Rakshabandhan festival leave, and the
total no. of workers is about 125.

7. GPS Location of unit Yes

Authorized person

PAN Yes

Aadhar Yes
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Registration (Fresh/Renewal) | Fresh

Process Flow Diagram Yes Attached as Annexure-Il.

Consent Valid (Yes/No) Yes

Authorization under Yes

Hazardous Waste Rules Valid

(Yes/No/NA)

Uploaded Pictures

Raw Material Yes Photographs taken during the inspection visit are
Production Area Yes attached at Annexure-ll|

Packaging Area Yes

. Plant Machinery Details

S.No Machine Power Rating Processing Capacity
Given details Y/N Given Y/N Given | Y/N
details details
(KW) (TPA)
1. 120mm Y 165 Power rating | 1000 Y
Thermoplastic could not be
Extruder verified.
2. Squezer Y 122 Power rating | 6000 Could not be verified.
Machine could not be Machinery was under
verified. maintenance.
3. PP/PE/MLP Y 563 Power rating | 2300 Processing capacity could not
washing plant could not be be verified.
verified.

4, PP/PE/MLP Y 280 Power rating | 900 Processing capacity could not

washing plant could not be be verified.
verified.

5. Agglomerator | Y 75 Power rating | 2000 Y
could not be
verified.

6. | Agglomerator |Y 75 Power rating | 2000 Y
could not be
verified.

7. | Agglomerator |Y 75 Power rating | 2000 Y
could not be
verified.

8. | Agglomerator |Y 30 Power rating | 600 Y
could not be
verified.

9. | Agglomerator |Y 30 Power rating | 600 Y
could not be
verified.

10. | Agglomerator | Y 30 Power rating | 600 Y
could not be
verified.

11. | Agglomerator |Y 30 Power rating | 600 Could not be verified.
could not be Machinery was under
verified. maintenance.

12. | Grinder Y 26.25 Power rating | 2880 Y
could not be
verified.

13. | Grinder Y 22.50 Power rating | 1440 Y
could not be
verified.

7
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14. | Grinder Y 18.75 Power rating | 1080 Y

could not be
verified.

15. | Grinder Y 18.75 Power rating | 1080 Y

could not be
verified.

16. | Grinder Y 15 Power rating | 900 Y

could not be
verified.

17. | Grinder Y 15 Power rating | 900 Y

could not be
verified.

18. | 120mm Y 276 Power rating | 3500 Could not be verified.
Thermoplastic could not be Machinery was under
Extruder verified. maintenance.

19. | Twin Screw Y 216 Power rating | 4800 Could not be verified.

Extruder could not be Machinery was under
verified. maintenance.

20. | Extruder for Y 231 Power rating | 4800 Could not be verified.

PPR could not be Machinery was under
verified. maintenance.
12. Plastic Waste Processing / Packaging Material Production capacity
PWP | Processing Code Processing Capacity Product Production Capacity
Given details Y/N Given Y/N Given | Y/N | Given | Y/N
details details details
(TPA)

1. Recycling - Y 50000 Processing HDPE | Y 50000 | Production
Pellets / Chips capacity is capacity is not
(CAT-) (R1) not 50,000 50,000 TPA.
HDPE TPA.

Assessed
Assessed Capacity:
Capacity: 9080-9173
9,360 TPAZ, TPA (i.e.
considering
97-98% of the
processing
capacity).

2. Recycling — Y 105000 | Processing LDPE |Y 105000 | Production
Pellets / Chips capacity is capacity is not
(CAT-I) (R2) not 1,05,000 1,05,000 TPA.

TPA.
Assessed
Assessed Capacity:
Capacity: 8,148-8,232
8,400 TPA®. TPA (i.e.
considering
97-98% of the
processing
capacity).
8
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3. Recycling — 40000 Processing PP Y 40000 | Production
Pellets / Chips capacity is capacity is not
(CAT-1) (R2) not 40,000 40,000 TPA.

TPA.
Assessed
Assessed Capacity:
Capacity: 8,148-8,232
8,400 TPAP. TPA (i.e.
considering
97-98% of the
processing
capacity).

4. Recycling - 10000 Processing PET Y 10000 | Production
Pellets / Chips capacity is capacity is not
(CAT-) (R1) not 10,000 10,000 TPA.

TPA.
Assessed
Assessed Capacity:
Capacity: 9080-9173
9,360 TPA?2 TPA (i.e.
considering
97-98% of the
processing
capacity).

5. Recycling — 10000 Processing PS Y 10000 | Production
Pellets / Chips capacity is capacity is not
(CAT-1) (R2) not 10,000 10,000 TPA.

TPA.
Assessed
Assessed Capacity:
Capacity: 8,148-8,232
8,400 TPAP. TPA (i.e.
considering
97-98% of the
processing
capacity).

6. Recycling — 73000 Processing MLP Y 73000 | Production
Pellets / Chips capacity is capacity is not
(CAT-1II) (R3) not 73,000 73,000 TPA.

TPA.
Assessed
Assessed Capacity:
Capacity: 8,148-8,232
8,400 TPAC. TPA (i.e.
considering
97-98% of the
processing
capacity).
13. Sanctioned Power load N The sanction power load (as
per the electricity), was found
to be 1158 KW instead of 1788
9
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KW (as per the information
furnished in the application).

14. Electricity Bill Yes

15. Waste Management Details Yes The waste (Non-recyclable
plastic  waste) generated
during waste segregation &
sorting process is sent to M/s
Jabalpur MSW Private Ltd.
(Waste to energy plant). The
unit has provided certificate-
‘Certificate of co-processing’
submitted by the facility, last
year (2022-23), about 123 MT
of waste sent to M/s Jabalpur
MSW Private Ltd, Jabalpur.

16. Pollution Control Measures - Yes- ETP installed for
wastewater generated from
washing

No- Pollution control
measures for collecting &
controlling fumes arises from
extrusion process.

17. Disaster Management Plan -

Onsite Yes

Offsite Yes

a- CAT-I plastic are to be processed using the Grinder. The combined maximum
capacity of the grinders (considering all 07 grinders) is about 9,360 TPA.

b- CAT-Il plastic are to be processed using the agglomerator. The combined maximum
capacity of the agglomerators (07 nos) is about 8,400 TPA.

c- CAT-lll plastic are to be processed using the agglomerator. The combined maximum
capacity of the agglomerators (07 nos) is about 8,400 TPA.

Capacity assessed is based on the actual machine operation (one grinder, one extruder) and
information provided by representative of the facility during the visit. Further, facility was also
asked to provide document related to processing/production capacity which is yet to be
provided by the Facility.

10
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Process Flow diagram
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Annexure-lll

Photographs taken during the inspection
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Photograph 2: Raw material (plastic waste)

stored in open area
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Photograph 3: PE/PP/MLP washing plant
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Photograph 6: Grinding section

14

File No. CM-13015/22/2025-LAW-RD-PUNE-RD (Pune) (Computer No. 23538)
Generated from eOffice by MAYANK RAJ PURBEY, SC-B(MRP)-UPC-II-HO, SCIENTIST-B (UPC-Il), CPCB-HEAD_OFFICE on 14/01/2026 12:45 pm



285707 /2026/UPC-II-HO

SPPO F17Rro ru

o 2 3 inkan Division, Maharashtra-| 2023:083113:27

Photograph 7: Agglomerator
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Photograph 8: 120 mm Thermoplastic Extruder
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Photograph 9: 120 mm Thermoplastic Extruder
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Photograph 10: Finished goods storage area
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Photograph 11: Screen of the ETP
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Photograph 12: ETP provided by the facility
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= YA CENTRAL POLLUTION CONTROL BOARD
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q'“ﬂé B Environment WW MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA

F.No. CP-20/80/2021-UPC-II-HO-CPCB-HO Part(1)

To,

The Chairman

Maharashtra Pollution Control Board,
Kalpataru Point, 3rd and 4th floor,
Opp. PVR Theatre, Sion (E),
Mumbai - 400 022

Sub: Directions under Section 5 of the EPA, 1986 regarding compliance of various
provisions under Schedule - Il of Plastic Waste Management Rules, 2016, i.e.,
Guidelines on Extended Producer Responsibility (EPR)

WHEREAS, the Ministry of Environment, Forest & Climate Change (MoEF&CC) has
notified Plastic WWaste Management Rules, 2016, in exercise of the powers conferred
under sections 3, 6 & 25 of the Environment (Protection) Act, 1986 vide Notification No.
G.S.R 320 (E) dated March 18, 2016; and

WHEREAS, Plastic Waste Management Rules, 2016 was amended and notified by
Ministry of Environment, Forest & Climate Change (MoEF&CC) on 16 February, 2022 to
insert Schedule — IlI, i.e., Guidelines on Extended Producer Responsibility for Plastic
Packaging (hereinafter referred as “EPR Guidelines”); and

WHEREAS, as per Section 6.1(a) of the EPR Guidelines, “The following entities shall
register on the centralized portal developed by Central Pollution Control Board namely: -
(i) Producer (P); (ii) Importer (I); (iii) Brand owner (BO), (iv) Plastic Waste Processor
engaged in (a) recycling, (b) waste to energy, (c) waste to oil, and (iv) industrial
composting; and

WHEREAS, as per Section 11.1 of the EPR Guidelines, “All plastic waste processors shall
have to register with concerned State Pollution Control Board or Pollution Control
Committee in accordance with provisions of 13(3) of Plastic Waste Management Rules,
2016 on the centralized portal developed by Central Pollution Control Board. Central
Pollution Control Board shall lay down uniform procedure for registration within three
months of the publication of these guidelines” and

WHEREAS, CPCB developed the Standard Operating Procedure (SOP) for registration
of PWPs on March 15, 2023 and uploaded the same on CPCB website in accordance with
EPR guidelines; and

WHEREAS, as per Section 11.2 of EPR Guidelines, “The Plastic waste processors shall
submit annual returns after end of every financial year by 30th April of the next financial
year on the quantity of plastic waste processed category-wise as per prescribed pro forma
on the centralized portal developed by Central Pollution Control Board; and.

WHEREAS, as per Section 11.5 of the EPR Guidelines, “Only plastic waste processors
registered under Plastic Waste Management Rules, 2016, as amended, shall provide

- el . ; ; e ; ’
“‘gftaer wa' wdll ST TR, faeeit-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
I/ Tel : 43102030, 22305792, A6@TE/Website : Www.cpcb.nic.in
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construction. In case where plastic waste is used in road construction the Producers,
Importers & Brand-Owners shall provide a self-declaration certificate in pro forma
developed by Central Pollution Control Board. The certificate provided by only registered
plastic waste processors shall be considered for fulfiiment of Extended Producer
Responsibility obligations by Producers, Importers & Brand-Owners; and

WHEREAS, as per Section 11.7 of the EPR Guidelines, "The certificate for plastic
packaging waste provided by registered plastic waste processors shall be in the name

of registered Producers, Importers & Brand-Owners or Local authorities, as applicable,
based upon agreed modalities. Central Pollution Control Board will develop mechanism
for issuance of such certificate on the centralized portal *, and

WHEREAS, as per the EPR Guidelines, CPCB has developed the Centralized portal for
registration of Producers, Importers and Brand-owners (PIBOs) & Plastic Waste
Processors (PWPs) that has been formally launched on April 05, 2022; and

WHEREAS, CPCB has developed the mechanism for Generation & Transfer of EPR
Certificates by PWPs (as given in the Guidance Manual developed by CPCB) on the EPR
Portal and the corresponding online module of the EPR Portal was launched on November
19, 2022; and

WHEREAS, Registration of PWPs by SPCBs/PCCs is on the basis of information provided
online by PWPs on the EPR Portal which includes details of plant and machinery
(processing capacity, production capacity, power rating, etc.), geotagged photograph of
the plant & machinery, raw material, production and sales section of the Units, short video
of the Unit etc.; and

WHEREAS, as per clause 4(iv) of SOP “Physical Audit of the PWP to be completed by
SPCB/PCC within 30 days of grant of Registration. The PWP shall be able to issue
certificates to PIBOs post conduction of Audit and validation of its facilities by the
SPCB/PCC”; and

WHEREAS, in accordance with aforesaid clause of SOP, upon grant of registration to
PWP, SPCB/PCC are required to physically verify details of plant and machinery
(processing capacity, production capacity, power rating etc.), geotagged photograph of
the plant & machinery, raw material, production and sales section of the Units, short video
of the Unit etc. as per the checklist provided on EPR portal for the purpose; and

WHEREAS, CPCB has developed the Guidance manual for operating Centralized EPR
Portal which includes details of procedure for Registration of PIBOs/PWPs, Generation &
Transfer of EPR certificates etc., which was made available on EPR portal. Several
training sessions/meetings were also conducted with SPCBs/PCCs/Industrial
Associations/PWPs and other stakeholders in which inspection requirements/procedures
for grant of approval of physical verification of PWPs to be followed by SPCBs/PCCs were
covered. SPCBs/PCCs were required to upload approval status of Physical verification of
PWPs on the EPR portal following these procedures; and

WHEREAS, CPCB vide directions dated 10.03.2023 and 04.07.2023 reiterated that all
SPCBs/PCCs to complete physical verification of all registered PWPs in their jurisdiction
within the stipulated time frame to enable the PWPs to generate EPR certificates within
the timelines stipulated in EPR guidelines; and
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WHEREAS, CPCB vide directions dated 21.12.2022 had directed all PWPs to upload GST
E-invoice of all transactions (sales/ purchase) related to processing of plastic packaging
& plastic waste on the EPR Portal; and

WHEREAS, viewing rights of the PWP dashboard have been provided to the officials of
SPCBs/PCCs to monitor the PWP operations including procurement, production, sale and
Certificate generation & transfer by PWP Units registered in their jurisdiction and the same
was communicated during the training sessions for SPCBs/PCCs conducted by CPCB for
the purpose; and

WHEREAS, Section 12.4 of the EPR Guidelines provides that “Central Pollution Control
Board by itself or through a designated agency shall verify compliance of Producers,
Importers & Brand-Owners through inspection and periodic audit, as deemed appropriate.
Central Pollution Control Board, as required, can also verify compliance of Plastic Waste
Processors through inspection and periodic audit. In case of plastic waste processors and
Producers, Importers & Brand-Owners operating in a State or Union Territory, Central
Pollution Control Board may, if required, direct State Pollution Control Board or Pollution
Control Committee to take action”; and

WHEREAS, random sample audit of (i) M/s Shakti Plastics Industries, Palghar,
Maharashtra, and (ii) Technova Recycling India Pvt. Ltd, Thane, Maharashtra (plastic
waste recyclers); was conducted by CPCB on August 31, 2023 and September 01, 2023
respectively in accordance with Clause 12.4 of the EPR Guidelines; and

WHEREAS, M/s Technova Recycling India Pvt. Ltd, Thane, Maharashtra, was registered
with Maharashtra Pollution Control Board (MPCB) on 20.6.2023 followed by physical
verification of the Unit and uploading approval thereto by MPCB on 07.07.2023 and M/s
Shakti Plastics Industries, Palghar , Maharashtra, was registered on 21.7.23 followed by
physical verification of the Unit and uploading approval thereto by MPCB on 17.8.23 on
the EPR portal; and

WHEREAS the following observations were made by the CPCB officials during the
aforesaid audit:

i.  M/s Shakti Plastics Industries, Palghar , Maharashtra

a. The plastic waste processing capacity of the Unit is 2,88,000 (Tonne per
annum) TPA, as registered by Maharashtra Pollution Control Board (MPCB)
and CTE/CTO issued. The plant processing capacity as per the plant
machinery and process flow diagram given in the application form is 17,760
TPA. The audit team found plant machinery corresponding to 17,760 TPA
installed and commissioned in the Unit. The plant machinery corresponding to
the registered capacity of 2,88,000TPA was neither declared on the EPR portal
nor found to be installed and commissioned in the Unit by the Audit team.

b. The Unit has generated EPR Certificates of the order of 2,74,000 Tonnes and
transferred EPR. Certificates of 2,68,000 Tonnes values to
Producers/Importers/Brand Owners (PIBOs). Quantities mentioned in the
invoices uploaded on EPR Portal by the Unit are fallacious & very high as
compared to the declared production capacity since the plant operations had
not yet commenced. As per the information on the EPR Portal, invoices were
randomly verified and it has been observed that all verified invoices have been
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generated for Services provided towards collection and recycling and not for
the requisite actual sales of recycled plastic.

c. No relevant information as stated below were made available to verify
processing of 2,175,000 Tonnes of plastic waste and sale of corresponding
quantity of finished product, by the Unit to the audit team:

i.  Procurement of Plastic waste (Procurement invoices, Supplier details,
etc.)
ii.  Electricity consumption (Electricity bill)
iii.  Procurement of additives required for processing plastic waste
iv.  Sale of recycled plastic (GST Statement, Sales invoices, etc.)

d. Only 40 workers were available in the Unit as against 125 reported in the

application form.

In view of the above, it is observed that EPR Certificates of the value of 2,56,240 tonnes
have been generated by the Unit in excess of its actual processing capacity (17760 TPA)
and the Unit neither has processing capacity for the said quantity nor relevant prescribed
supporting documents/information for the same. The Unit has obtained registration and
generated the said EPR certificates of 2,56,240 Tonnes without any actual processing of
plastic waste at the Unit and by submitting false documents/information, which is in gross
violation of provisions of EPR Guidelines notified as Schedule I of PWM Rules by
MoEFCC and CPCB's. Guidance manual for operating Centralized EPR Portal and other
directions/communications issued by CPCB from time to time in this regard. The process
of generation of EPR Certificates by the Unit was also not monitored by MPCB, despite
being the prescribed authority for enforcement as notified under the PWM Rules and
having provision of viewing the PWP dashboard on the EPR portal.

i. Technova Recycling India Pvt. Ltd, Thane Maharashtra

a. The plastic waste processing capacity of the Unit is 97200 Tonnes Per Annum,
as registered by MPCB and CTO/CTE issued. The audit team found plant
machinery corresponding to 4700 TPA (Cat | 2000 TPA and Cat II/lll: 2700
TPA (considering the plant is operated for 24 hrs for 300 days) instead of
97200 TPA as per the trial run conducted by the Unit during which the plant
was run at full capacity. Further the processing capacity of Grinder was found
to be 400 TPA as against the reported value of 18500 TPA in the application.
Also the processing capacity of agglomerator was found to be 2700 TPA as
against 60000 TPA reported in the application. The plant machinery
corresponding to the registered capacity 97200TPA was not found to be
installed and commissioned in the Unit by the Audit team.

b. The Unit has generated EPR Certificates of the order of 97200 Tonnes and
transferred EPR Certificates of 95200 tonnes value to Producer/Importer/
Brand Owners. Quantities mentioned in the invoices uploaded on EPR Portal
by the Unit are fallacious & very high as compared to the declared production
capacity since the plant operations had not yet commenced. As per the
information on the EPR Portal, invoices were randomly verified and it has been
observed that such verified invoices have been generated for actual sales of
plastic for only 82 Tonnes and the balance quantity has been generated for
Services provided towards collection and recycling and not for the requisite
actual sales of recycled plastic.

c. No relevant information as stated below were made available to verify
processing of 97200 Tonnes of plastic waste and sale of corresponding
quantity of finished product, by the Unit to the audit team:




813

i.  Procurement of Plastic waste (Procurement invoices, Supplier details,
etc.)
ii.  Electricity consumption (Electricity bill)
ii.  Procurement of additives required for processing plastic waste
iv.  Sale of recycled plastic (GST Statement, Sales invoices, etc.)

d. Only 6 workers were available in the Unit as against 30 reported in the
application form.

e. Also, the plant area was found to be 270 sqm as against the 1226 Sqm area
reported in the application. Also, The GPS location of the Facility, as submitted
in the EPR Portal, was found inaccurate. The actual GPS co-ordinates of the
Facility are: Latitude-19.288865 (19°17'19.9"N) Longitude-73.097299
(73°05'50.3"E). The distance between the GPS location as submitted by the
facility in the EPR Portal and the actual GPS location of the facility is about 2.2
kms.

f.  The facility has provided 3 godowns (each with an area of about 90 m2 ). The
plant machinery, raw material and finished products are placed in these
godowns. The total raw material storage area provided by the facility, which is
about 170 m2 area, is observed to be inadequate considering the raw material
required for the production of recycled products of 97,200 MTA as per the
Registration granted by Maharashtra SPCB.

g. The Unit has not installed Extruder to produce plastic pellets/granules
(products). The facility produces semi-finished products of Grindings &
Agglomerates (plastics chips), in its Agglomerator & Grinders. However,
MPCB has granted consent to the Unit for production of 86400 TPA
pellets/grinding/ agglomerates.

In view of the above, it is observed that EPR Certificates of the value of 92500 T have
been generated by the Unit in excess of its actual processing capacity (4700 TPA) and
the Unit neither has processing capacity for the said quantity nor relevant prescribed
supporting documents/information for the same. The Unit has obtained registration and
generated the said EPR certificates of 92500 Tonnes without any actual processing of
plastic waste at the Unit and by submitting false documents/information, which is in gross
violation of provisions of EPR Guidelines as notified under Schedule Il of the PWM Rules
by MoEFCC, CPCB's Guidance manual for operating Centralized EPR Portal and other
directions/communications issued by CPCB from time to time in this regards. The process
of generation of EPR Certificates by the Unit was also not monitored by MPCB, despite
being the enforcing agency notified under the PWM Rules and having provision of viewing
the PWP dashboard on the EPR portal.

WHEREAS, as per Section 11.4 of the EPR Guidelines “In case, at any stage it is found
that the information provided by the plastic waste processor is false, the plastic waste
processor shall be debarred by State Pollution Control Board, as per procedure laid down
by Central Pollution Control Board, from operating under the Extended Producer
Responsibility framework for a period of one year”; and

WHEREAS, as per Section 11.6 of the EPR Guidelines “The pro forma for the certificate
shall be developed by Central Pollution Control Board. In no case, the amount of plastic
packaging waste recycled by the enterprise shall be more than installed capacity of the
enterprise. The certificates will be for plastic packaging category-wise and shall include
GST data of the enterprise”; and
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WHEREAS, as per Section 13.1 of the EPR Guidelines “The concerned State Pollution
Control Board or Pollution Control Committee shall register Producers, Importers & Brand-
Owners (operating in one or two states) and plastic waste processors, through the online
portal developed by Central Pollution Control Board. Provision for registration shall be
made on the Extended Producer Responsibility portal. State Pollution Control Board or
Pollution Control Committee by itself or through a designated agency shall verify
compliance of Producers, Importers & Brand-Owners through inspection and periodic
audit, as deemed appropriate, of Producers, Importers & Brand-Owners as well as plastic
waste processors in their jurisdiction as per the Plastic Waste Management Rule, 2016”;
and

WHEREAS, as per Rule 18 of PWM Rules " The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Pollution Control Board”;
and

WHEREAS, as per the EC Regime framed by CPCB in 2022, Environmental
Compensation is to be levied on PWP @ Rs. 5000/- per ton of plastic waste misreported
for quantity of plastic procured and EPR certificate generated after following due legal
procedure”; and

NOW, THEREFORE, in view of above and in exercise of the powers vested to Chairman,
Central Pollution Control Board (CPCB) vide Notification No. S.0.730 (E) dated July 10,
2002 notified as per provisions of Section 5 of the Environment (Protection) Act, 1986,
following directions are issued for compliance:

1. To conduct detailed enquiry as to how physical verification of the units namely
M/s The Shakti Plastics Industries and M/s. Technova Recycling India Pvt. Ltd
(Reg No. PR-20-MAH-06-AAHCT3188J-23) was approved by MSPCB on the EPR
portal, in view of the gross violations observed by the Audit team, as above, and
also as to why the process of generation of EPR Certificates was not monitored by
MSPCB.

2. To fix the liability on erring official/s and take disciplinary action against erring
officials, if any, as per the findings of the enquiry set up, as at (1) above.

3. To immediately take the following actions against the afore-mentioned PWP Units
namely namely M/s The Shakti Plastics Industries (Reg No. PR-31-MAH-07-
AAMFS7839M-23) and M/s. Technova Recycling India Pvt. Ltd (Reg No. PR-20-
MAH-06-AAHCT3188J-23)

i.  To suspend the consent/authorization/registration issued to the Units with
immediate effect and issue show cause notice for debarring the Unit from
operating under the Extended Producer Responsibility framework for a
period of one year as per Clause 11.4 of the EPR Guidelines or/ and for
the revocation of the consent/authorization/registration issued to the Unit;

i. Tolevy Environmental Compensation (EC), corresponding to the quantum
of EPR certificates generated not in conformity with requirement
prescribed in CPCB Guidance manual for operating Centralized EPR
Portal. The EC is to be levied as per “Guidelines for Assessment of
Environmental Compensation to be levied for violation of PWP Rules”
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(https://cpcb.nic.in/uploads/plasticwaste/EC Regime PWM.pdf)
and Unit be directed to deposit the same in the designated Escrow
Account, created by the MPCB for the purpose.

ii. To take necessary action against every Unit as per applicable law as the
Units have submitted false documents for obtaining registration as well as
for generating EPR certificates. It may further be ensured that action taken
by MPCB regarding these units should act as a deterrent for other Units in
committing such violations.

4. To take immediate necessary actions to improve upon the system of grant of
registration within MSPCB, monitoring and enforcement thereto ensuring
compliance of the Plastic Waste Management Rules, EPR guidelines and
directions/guidelines issued by CPCB, including the following:

i. Inspection of all processing facilities of Registered PWPs in your
jurisdiction within a fortnight from the issue of these Directions and to
confirm that the Processing capacity as per the Registration granted to
units is in conformity with the actual facilities provided in each Unit. All
other information provided in the online application form are also to be
revalidated by MPCB.

ii. Regular monitoring of EPR Certificate generation process of the
Registered PWPs to ensure that EPR Certificates generated by PWPs are
in accordance with requirements prescribed in the CPCB guidance manual
including uploading of GST E-invoice corresponding to the sales of
finished products on the EPR Portal.

5. To take all necessary steps to ensure that every Unit henceforth complies with all
conditions including generating GST E-invoice for all sales of finished products and
uploads the same on the EPR Portal, failing which necessary action be
immediately taken including levying of EC against each non-complying Unit.

You are, hereby, directed to take necessary action immediately for ensuring compliance
of the aforesaid directions and submit action taken report to this office within 10 days from
the date of issuance of this direction. r(

1/{_ (-
(Tanmay Kumar)

Chairman&
> &
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MAHARASHTRA POLLUTION CONTROL BOARD

Te.No. : 24010437/24014701/24020781 ‘Kalpataru Point’ 3" floor,
it Sion Matunga Scheme Rd No.8,

Fax No.: 24023516/24024068/24044531 o Ston Circle. Sion (E
Website : frttp://mpcb.gov.in m Mi?rrlba?zoolr(;:;' on e
E-mail : robmw@mpcb.gov.in G

"Your Service is our Duty"

No. MPCB/RO(BMW/ [3- | ] Date: OC|(0/ ]2024

To,

The Chairman,

Central Pollution Control Board,

Parivesh Bhawan, CBD Cum — Office Complex,
East Arjun Nagar, Shahadara, Delhi — 110032.

Sub: Interim Report with respect to CPCB directions issued u/s 5 of EP Act, 1986
to Maharashtra Pollution Control Board regarding non-compliance of M/s
Shakti Plastic Industries and M/s Technova Recycling Private Ltd.

Ref: 1. CPCB directions dated 26.10.2023, issued u/s 5 of EP Act, 1986 to
Maharashtra Pollution Control Board regarding compliance of various
provisions under Schedule Il of Plastic Waste Management Rules, 2016
and amendment thereto i.e. Guidelines on Extended Producer
Responsibility
2 Letter issued by CPCB dated 8.12.2023 regarding compliance of aforesaid
directions ‘
Sir,

CPCB issued directions to Maharashtra Pollution Control Board on 26.10.2023
vide above reference 1, under Section 5 of the EPA, 1986 regarding compliance of
various provisions under Schedule —Il of Plastic Waste Management Rules, 2016,
Guidelines on Extended Producer Responsibility (EPR), regarding non-compliances of
M/s Shakti Plastic Industries and M/s Technova Recycling Private Ltd.

Accordingly, following action has been taken by Maharashtra Pollution Control
Board:

1. Shakti Plastic Industries

A team for investigation of the matter was constituted of MPCB officials that are
Regional Officer, Thane, Sub-Regional Officer (ROBMW) and Field Officer (ROBMW).
The team conducted a visit on 08.11.2023 to the Shakti Plastic Industries, Gat No.158,
159, Nandgaon, Manor, Tal-Palghar. The team has submitted a detailed report. A copy
of the report is enclosed herewith.

The report covers following aspects:

1. Chronology of the consent granted, plastic EPR registration and physical
verification.

2. Key observations regarding details of industry process and documents along with
details of plant machinery’s processing capacity.

3. Observations during the visit.

Page 1 of 4
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4. Cpnclusions and recommendations as follow:

a. Shakti plastic industries has 26 machineries for plastic waste processing with
production capacity (as per invoices/ data sheets provided by industry for the
machinery) of minimum of 2.32 lakh ton per annum to maximum of 4.51 lakh ton
per annum of production, which is in line with the consented capacity and plastic
EPR registration quantity of 2,88,000 ton per annum.

b. Electricity bills submitted by industry are in line with consented plastic waste
processing of capacity of industry.

c. Physical verification of the industry was conducted as per SOP formulated by
CPCB.

d. it is noted that the industry has also generated some of the EPR credits for
Services provided towards collection and recycling and not for the requisite
actual sales of recycled plastic/granules.

e. Shakti plastic industries has submitted soft copies of around 17,800 GST
invoices for the plastic waste for plastic EPR portal of CPCB website. In view of
the voluminous data, and also it was not possible to come up with an opinion
w.rt. quantity of actual plastic waste processing carried out by the industry.
Therefore, it is recommended that a Chartered Account be appointed for
verification of the invoices by Central Poliution Control Board.

2. M/s Technova Recycling Private Ltd.

A team for investigation of directions to MPCB reg. M/s Technova Recycling Private
Ltd. was constituted comprising of Regional Officer, Kalyan, Sub-Regional Officer (RO-
BMW) and Field Officer (RO-BMW). The team conducted visit on 12.12.2023 to M/s.
Technova Recycling India Pvt. Ltd. Located at Sr. No - 147, GALA NO. 5-8, Om Trilok
Industrial Complex, Mumbai Nashik Highway, Village - Sonale, Tal - Bhivandi, Dist —
Thane as per Consent. Copy of the investigation report is enclosed for ready reference.

During visit, it was observed that the industry has 06 machineries for plastic waste
processing with production capacity (as per invoices/ data sheets provided by industry for
the machinery) for capacity of 91,440-1,01,520 ton per annum of production, which is in
line with the consented capacity and plastic EPR registration quantity of 86,400 ton per
annum,

The report covers following aspects:

1. Chronology of the consent granted, plastic EPR registration and physical

verification.

2. Key observations regarding details of industry process and documents along with
details of plant machinery’s processing capacity.

Observations during the visit and non-compliances-

4. OEM (Original Equipment Manufacturers) receipts (with capacity) were submitted
by the industry for 2 agglomerators and one grinder. Receipts (without capacity)
along with quotation/ estimates (including capacity) were submitted for two
agglomerators and one grinder.

5. The industry has obtained Consent to Operate for Survey No - 147, GALA NO. 5-
8. However, during the visit, it was noted that the industry has operation in gala no.

w
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1,7,8 and 9 of the complexes. The industry has stopped operation in Gala No 5
and 6 and started operation in gala no. 1 and 9 at the same premises without
consent amendment. Industry did not submit land agreement for the gala No. 1.

6. It was noted that the connected load for industry’s electricity connection was 75
HP as per electricity bill submitted for gala No. 5 (electricity connection attached
for gala no. 5,6,7,8). Electric capacity of the machineries given in above Table No.
1, whereas it was noticed that electric capacity of agglomerator-2 was 120 HP as
per the purchase bill provided by the industry. However, the same capacity was
not visible on the agglomerator-2. When enquired to the industry representative
about the higher electrical capacity (120 HP) of the agglomerator-2 than the
connected load (75 HP), they informed that they have changed the motor of the
agglomerator to 60 HP. Therefore, the processing capacity of the agglomerator-2
will reduce. The industry did not submit the bill for the changed motor.

7. Industry has submitted certificate of installed capacity by Chartered Engineer,
which has submitted that the capacity is 1,04,832 MT/annum by reviewing the
records of the industry.

8. Electricity consumption of the plant for FY 2022-23 i.e. 42,781 kWh corresponds
to 2,139 tonnes of plastic grinding (rough grinding). Therefore, electricity
consumption seems to be considerably less than the consented processing
capacity and EPR certificates.

9. itis noted that the industry has also generated EPR credits for Services provided
towards collection and recycling and not only for the requisite actual sales of
recycled plastic/granules.

10. Technova Recycling India Pvt. Ltd, Thane has submitted soft copies of 3378 GST
invoices for the plastic waste for plastic EPR portal of CPCB website. In view of
the voluminous data, and also it was not possible to come out with opinion w.rt.
quantity of actual plastic waste processing carried out by the industry. It is
recommended that the financial aspect of the EPR certificates and GST invoices
may be scrutinized through Chartered Accountant by Central Pollution Control
Board.

MPCB has issued Show Cause Notice (SCN) for closure to M/s Technova Recycling
Private Ltd. On 02/01/2024. Copy of the SCN is enclosed for ready reference.

Itis also submitted that further detailed enquiry into the financial aspects regarding
generation of EPR certificates on the basis of GST invoices, is required to be carried out
through the Chartered Account firm for the industries by Central Pollution Control Board.
After completion of the enquiry, suitable action will be taken on the industry and will be
communicated to the Central Pollution Control Board.

Yours faithf@l\y:,
(Dr. Avin&ma}( e, IAS)

Member Secretary
Copy Submitted to:
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1) The Director, Ministry of Environment & Forest, Paryavaran Bhawan, CGO
Complex, Lodhi Road, New Delhi — 110 510.
2) The Regional Director, Pune, Central Pollution Control Board
3) Chairman, Maharashtra Pollution Control Board (MPCB)
Copy to: Regional Officer (BMW), MPCB
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int In tion of M hakti Plastic In tri PWP - r ler

Sh. Nischal C, Sc. D, CPCB RD Pune

Smt. Yogesh Chandra, Sc. C, CPCB Delhi
Sh. Sandeep Shinde, Field officer, MPCB
Sh. Sanjay More, SRO, MPCB

Sh. Tapas Ukil, Sc .B, CPCB RD Pune

Sh. Mayank Raj Purbey, Sc. B, CPCB Delhi
Date of Inspection 30/01/2024 to 31/01/2024

Inspection Team

Sk wh =

R rt of Joint In tion

Remark

PART I: ONSITE

AUDIT
1 | Verify all the details Annexure-|
provided in

application form

2 | Procurement
Section

a | Please call up 1. Kalpna Enterprises, Patparganj, New Delhi (7100
randomly selected at Ton/month)

least 05 suppliers to Aditya Polymers, Hyderabad, Telangana

verify actual K. R. Polymers, Bangalore (T200-300 Ton /month)
procurement details Chennai Polymers, Chennai (7900 Tons /month)

of plastic waste by Shreyas Packaging, Palghar, Maharashtra (75-6
PWP (source of PW, Ton/month)

category & quantity of
plastic waste
supplied) and provide
the following
information.

aRwh

i | No. of suppliers 05
contacted

i | No. of suppliers for 05
which supplier details
could be verified.

i | No. of suppliers for | As per details provided in Section 2a, the total quantity of plastic
which PW category/ | waste provided by the four suppliers (as confirmed by them) is
Quantity/both  could | of the order of “15600 TPA. However, the corresponding
not be verified. Please | quantity reported on the EPR Portal by the same suppliers is
provide details. 3,18,77,080.29 Tons.
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Please physically visit
at least one of the
suppliers contacted in
‘a’ above and provide
the following details

M/s. Shreyas Packaging, Palghar Maharashtra was visited
physically. The unit is supplying BOPP tapes (scrap) to M/s.
Shakti Plastic Industries.

No. of
visited

suppliers

01

No. of suppliers for
which supplier details
could be verified

01

No. of suppliers for

which PW
category/Quantity/Bot
h could not be verified

No. of suppliers for
which PW quantity
could be verified

01

Please confirm if
adequate space has
been provided for
storage of plastic
waste

(Yes/No) If no, please
provide details of the
same.

Yes

The industry has provided 02 sheds for Raw materials storage
and segregation with a total area 4200 m2. Further, it is
observed that the facility is also using an open area of about
5600 m? for storage of raw materials, which is not
cemented/concreted.

Details of plant layout is provided in Annexure-II.

Production Section

Is plant & machinery

installed &
commissioned in the
unit as per the

information declared
in the Application form
(Yes/ No) If no, please
provide details of the
same.

No
a) Details of plant machinery as per EPR Portal:

Details of machineries provided by the unit on EPR portal is
given in the Table 1 given below -

Power
_ rating(KWH)
Machines :
Number (Correspon | Processing
(at EPR ding to the Capacity
Portal) (2) number of (TPA)
units 4
(1) reportedin )
Column (2)
(3)
Extruders 04 888 14100
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Agglomerator 07 345 8400
Grinders 07 135 9360
Squeezer 01 122 6000
machine

Washing 02 843 3200
Lines

Total 21 2333 -

As per details given above, all machinery as reported in the
Registration application were found in the plant premises.

Following additional machinery was also found in the plant.
Details given in Table 2 below:

Additional Machines No.
Extruders 02
Agglomerators 02
Grinders 6
1 Extruder , 3 Agglomerator and one grinder were found
under maintenance during the inspection

Please conduct trial Process Flow Diagram as per application submitted on the EPR
run of plant (T 1 hr) at | Portal is given below:

maximum capacity to
assess actual
processing capacity

SHAKTI PLASTIC INDUSTRIES
GUT No.159, VILLAGE NANDGAON, TURFE MANOR, PALGHAR

( ), MANUFACTURING FLOW CHART
1 2 3 4 5 6 7
COLORING
RAW Pigment is EXTRUSION FINISHED

MATERIAL | Sorting SRR Agglo of added to Pigment mixed MATERIAL
Plastic Qualitiwise/ \;;as::ﬁ film grinded or material Strand from
Waste & Gradewise e grinding agglo feeded to extruder is

Scrap material in extruder cut to form
mixer mfc Plastic
Granules

As per the process flow diagram, the unit follows a series of
operation i.e. the product from grinder is being channelled
through agglomerator and then through extruders.

Details of trial Run (~1hr):
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The trial run was conducted as per the details (Plant machinery
and Process Flow Diagram) provided in the application form. 04
Extruders, 06 Agglomerators, 06 Grinders, 01 squeezer, and 02
washing lines were operational, where in 01 grinder and 01
agglomerator were under maintenance. (Refer Table 1 above)

Following are the observations:

a. Quantity of recycled plastic produced: 1.35 TPH
b. Power Consumption: 44 KWH
c. Wastewater Generation: 3000 lit/hr

No. of hrs plant is 24
operational per day
No. of days the Plant 313

is operational per year

Plastic Waste | Based on the trial run, recycled plastic produced = 1.35*24 =
Processed during the | 32.4 TPD

day of Audit (T) Plastic Waste Processed: 32.4/0.9 = 36 TPD

Power consumption | As per meter reading captured during the trial run (71 hour),
during the day of Audit | power consumption is 44 KWH. Similarly, power consumption
(KWH) for a day shall be = 44 * 24 = 1056 KW.

Average monthly | Accordingly, Average Monthly power consumption as per the
power consumption | trial run = 44KWh * 24 hrs * 26 days/month = 27,456 KWh
(Based on (e) &(f)

above and the

Average monthly | Average monthly production = 1.35*24*26 = 842.4 Tons per
production)  (KWH) | Month

((d/c)*No. of Working
days/ month)

Average monthly
power consumption
(Based on Electricity
Bill of last three
months) as per details
of power consumption
of machinery installed
(random check to be

Average Monthly power consumption as per electricity bills of 3
months (i.e. September’23 to November'23) = 17,455 KWH

Copy of electricity bills is provided at Annexure-lIl.
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carried out for one of
the four quarters (Q1
to Q4) in a FY year)

Is DG Set also No
supplying power to

the Unit; If yes, please

provide details

including total

capacity (KWH)

Are values obtained in No

(g9 & (h) above
comparable (Yes/ No)

If “No”, please provide
details of the same

Actual power consumption is 64% of the assessed power
consumption required for production of 1.35 TPH of recycled
plastic as observed during the trial run.

Is Area provided for
storing finished
products  adequate
(Yes/No) If “No”,
please provide details
of the same.

Yes

Are Procurement
details of added
additives in
conformity with
production details
(Yes/No) If no, please
provide details of the
same.

Following additives are being used as fillers:
e Lime powder
e Moisture powder
e Carbon
e Filler

e Pigments

Details of additives purchased as provided by unit, during
2022-23 at Annexure-IV.

Actual Production
capacity (As per Audit
team  observations)
(TPA) (Assessed
Production  capacity
(TPH) * No. of

Working hrs/day * No.
of working days/ year

As per flow diagram available on EPR portal the final product is
pellets/chips obtained through extruders. The maximum
production capacity assessed from the 4 nos. of extruders is
1.35*24*313 = 10,141.2 TPA
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Deficit in  actual | Yes
production  capacity : . . )
as compared (As per _ll?gg\lstered production capacity as per EPR portal: 2,88,000
Audit) to the
registered production | Maximum assessed capacity for recycled product = 1.35 * 24 *
capacity (TPA) 313 =10,141.2 TPA
Observed deficit: 2,77,858.8 TPA
Is Registered | No; Details at Section “n” may be referred to

processing capacity in
conformity with the
plant & machinery
installed in the unit

Please read the plant
& machinery details
together with the
process flow diagram
(Yes/No) If no, please
provide details of the
same.

Have necessary
electrical / water
supply  connections

being provided to the
plant & machinery
(Yes/ No) If no, please
provide details of the
same..

Yes

Actual Processing
capacity (TPA) as per
Audit Team

observations

Registered production capacity on EPR portal: 2,88,000 TPA

Maximum assessed capacity for recycled product = 1.35* 24 *
313 =10,141.2 TPA

Observed deficit; 2,77,858.8 TPA

Waste Water
generation and
disposal
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Is the unit complying
with CTO Conditions
(Yes/ No) If no, please
provide details of the
same?

Please refer to the
SPCB/PCC
monitoring details to
check compliance
with  emissions &
effluent standards.

No

¢ As per the conditions stipulated in CTO, the unit shall have
ETP with capacity 3.0 m%day, whereas the unit is treating
wastewater of approximately 27 m?®/day as per the logbook
maintained by the unit.

e No OCEMS installed

¢ No flow meters at inlet and outlet were found installed.

Copy of CTO issued by MPCB is provided at Annexure - V.

Whether ETP is
installed & operational
(Yes/No) If no, please
provide details of the
same..

Yes, the ETP was found to be operational during the trial run.

However, as per the log sheet submitted by the unit, the ETP
has only operated for a time period of ~9 hrs each day. Details
of log sheet of wastewater treatment is provided at Annexure -
VI.

ETP Capacity (KLD) | As per CTO, unit shall have ETP with capacity 3.0 m3/day. No
information regarding capacity of wastewater treatment was
found at the installed ETP.

Solid Waste

Management

Whether solid waste
is being generated in
the production
process (Yes/No) If
no, please provide
details of the same.

Yes, Sludge from ETP is being generated while process waste
generated (i.e. plastic waste) is re-used in the production
process.

If yes, storage area (
m?)

~100 m?

Quantity of such solid

~5 kg/month (70.2 kg/day)

waste generated

(kg/d)

Disposal Details | ETP Sludge is being sent to TSDF site of Taloja of Mumbai
(Physically verify and | Waste Management Ltd. The copy of agreement is attached
check relevant | here as Annexure-VII.

documents)

Sales Section
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Compare Invoice data
with GST Statement
and confirm that GST
paid as per GST
Statement is the same
as per the
consolidated invoice
data for the period
((random check to be
carried out for one of
the four quarters (Q1
to Q4) in a FY year) -
If No, please provide
details

The industry has made 698 sale entries on EPR portal till date
i.e. 08.02.2024. Out of which, for 228 entries, invoices for sale
of product are not uploaded by the unit.

As per the invoice details submitted on EPR portal, the GST
paid for sales of product (for FY 2022-23) =

Rs. 5,59,48,493.5/-

GST amount paid as per GSTR-1 form (for FY 2022-23) =
Rs. 14,26,19,539/-

Please randomly
select at least 10 GST
invoices uploaded on
EPR portal and
provide the following:

No. of
selected

invoices

10

Please provide no. of
invoices in  which
Type/ Quantity / both
of the finished product
in the invoice is not in
conformity with the
information provided
on the EPR portal.
(Yes/ No). Please
provide details of the
same

The sale invoices (10) submitted by the unit were randomly
checked. It was observed that invoices issued for services have
been uploaded at EPR portal by the unit instead of sale of
recycled product.

Please call up at least
5 such finished
product buyers of the
aforementioned
selected invoices to
verify actual sales of
finished product

BASF India Limited

Adama India Pvt Limited

Guijarat Co-operative Milk Marketing Fed Ltd.
Balaji Wafers Pvt. Ltd.

Rajdhani Flour Mills Limited

agrwnN=

No. of
contacted

buyers

05

No. of buyers for
which type / quantity /
both of finished
product sold could not

05

None of the five units confirmed that they had procured recycled
Plastic from M/s Shakti Plastics. It was informed that they had
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be verified. Please
provide details

only procured EPR only EPR certificates from M/s. Shakti
Plastics India.

Please upload short
embedded
geotagged video of
the Unit on the EPR
Portal clearly
showing plant &
machinery while

operating, raw
material & finished
product storage

area of duration 45-
60 Sec.

Uploaded on EPR portal

EPR Certificate
generation Status

Please check all the
sales invoices of
finished product
uploaded on EPR
portal with the data
uploaded on the EPR
Portal for the
following:

Covered in below sections

No. of sales invoices
uploaded on EPR
portal

698

No. of sales invoices
for which finished
product type/
quantity/both is not in
conformity with data
uploaded on the EPR
Portal. Please provide
details

The industry has made 698 sale entries on EPR portal till date.
Out of which, for 228 sale entries, invoices have not been
uploaded. Out of the remaining 470 invoices uploaded on EPR
portal, 468 no. of the invoices have been issued for services
provided by the unit while 2 nos. of invoices have been
uploaded for sale of grinded waste corresponding to a quantity
of 11.6 Tons.

No. of sales invoice
for which GST paid is
in conformity with the
data uploaded on the
EPR Portal

Please refer section “c” above
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Are the invoices
uploaded in
conformity with the
stipulated
requirements
prescribed in CPCB
guidance manual
(Yes/No)? If No,
please provide
details.

No, please refer section “c” above

Total Quantity of
finished product (MT)
sold as per invoices
uploaded on CPCB
portal.

Only 2 invoices, corresponding to sale of grinded plastic waste
of quantity 11.6 Tons uploaded on the EPR Portal. No invoice
uploaded for the sale of recycled plastic.

Are all GST E-
invoices  generated
towards the sale of
finished products?

(Yes/No)

If no, please details of
value (MT) of EPR
Certificates for which
uploaded invoice is
not found to be in
order w.rt CPCB
guidance document
and also cite type of
discrepancy/ non-
compliance (w.r.t,
product, wrong GST
etc.)

No, please refer section “c” above

List out the non-
compliances
observed

Key observations and non-compliances listed below

10

Signature of the
Auditing Team with
Name and
Designation

....(at the end of report)...
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Key observations and non-compliances:

1.

The facility is located at Gut no 158 & 159 Nandgaon, Palghar, and as per the plant layout,
the total area of the plant including the storage sheds (10,720 m?) and open area
(5,600m?) is 16,320 m?2. The mentioned area is more than the area provided at EPR portal
i.e. 10,000 m2.

Approximately 125 workers were observed working in the premises during the visit and
the plant was operational.

Assessed production capacity as per the trial run conducted by the inspection team was
found to be much less than the Registered processing capacity of the unit. The assessed
production capacity of the unit is 10,141.2 TPA as per the trial run conducted by the
inspection team, wherein the Registered Processing capacity is 2,88,000 TPA. The trial
run was conducted as per the details (Plant machinery and Process Flow Diagram)
provided in the application form.

Assessed Average Monthly power consumption for production of 10,141.2 TPA recycled
product was found to be less than the actual power consumption as per the electricity bills.
Assessed Average Monthly power consumption as per the trial run is 27,456 KWh for
production of 842 TPM i.e. 10,141.2 TPA. However, average Monthly power consumption
as per electricity bills of 3 months (i.e. September'23 to November23) is 17,455 KWH
which is 64% of the assessed power consumption required for production. Based on the
electricity consumption, the actual production for a year is assessed as 6447 TPA.

It was observed that intermediaries including grindings/ agglomerates were being
generated from agglomerators and grinders listed in Table 1. The inspection team also
assessed the production capacity of such machines and the same was found to be
64,377.45 TPA of which 45,892 TPA is from grindings and 18,485 TPA is from
agglomerates.

As per the clause 3.0 of EPR guidelines ‘Recycling’ means the process of transforming
segregated plastic waste into a new product or raw material for producing new products.
Accordingly, the PWP (recyclers) can be registered on the EPR portal for production of
pellets/chips/products (process code R1 to R6) and EPR certificates can be generated for
the sale of the same. Grindings & agglomerates of plastic waste does not amount to
transforming of plastic waste and hence cannot be considered as product from “Recycling
process”. Also, as per clause 5 (a) of the Plastic Waste Management Rules, 2016, “plastic
waste, which can be recycled, shall be channelized to registered plastic waste recycler

and recycling of plastic shall conform to the Indian Standard: 1S 14534:1998 titled as



10.

11.
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Guidelines for Recycling of Plastics, as amended from time to time”. And as per the Indian
standard IS 14534:1998 titled Guidelines for Recycling of plastics, the process of recycling
of plastic waste includes “the cleaned and washed material as obtained in 7.3.1 may be
blended with additives, processing aids, pigments etc., as the case may be, and finally
granulated by using appropriate screen mesh for filtration of contaminants and impurities”.
As per the MPCB consent issued to facility, the consented production capacity of the
facility w.r.t. production of Plastic Granules & Reprocess Plastic Granules (with & without
washing) is about 2,10,000 MTA; and w.r.t. Plastic Grinding & Agglomerate - semi-finished
product (with & Without Washing Activity) is about 78,000 MTA. Copy of CTO of the unit
is at Annexure - V.

Additional machineries were found installed which were not included in the original
application, details of the same are given in Table 2 of the Report. Procurement invoices
of such machines giving details of processing capacity, power rating, company name,
manufacturing date etc. were not available. However, capacity (in kg/hr) printed on plain
paper was pasted on each machine which could not be authenticated by the inspection
team. The machines appeared to be quite old to the inspection team and many of such
invoices were not issued in the unit’'s name.

During the inspection, plastic waste other than packaging waste such as car bumpers,
trays, pipes, wire rolls, chairs etc. were found to be stored in the raw material storage
section and the same were also being processed through grinders for production of HDPE
& PET chips. EPR Certificates cannot be generated either through processing of non-
packaging material as per provision of EPR Guidelines.

Appropriate sales invoices of recycled products were not found uploaded on the EPR
Portal by the unit. The industry has made 698 sale entries on EPR portal till date. Out of
which, only 2 invoices, correspond to sale of grinded plastic waste of quantity 11.6 Tons
uploaded on the EPR Portal. No invoice has been uploaded for the sale of recycled plastic
on the EPR Portal. 468 no. of the invoices have been issued for services provided by the
unit. For remaining 228 sale entries, invoices have not been uploaded.

The sale of recycled plastic was not confirmed by the buyers as claimed by the unit. None
of the five units contacted by the inspection team, to whom the unit claimed that it had
sold recycled plastic on the EPR Portal, confirmed that they had procured recycled Plastic
from M/s Shakti Plastics. It was informed by these five units that they had only procured
EPR certificates from M/s. Shakti Plastics India.
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12. The unit is treating wastewater of approximately 27 m3/day as per the logbook maintained
by the unit which is in contradiction of the conditions stipulated in CTO issued by
Maharashtra SPCB as per which the unit shall have ETP with capacity 3.0 m3/day.

RECOMMENDATIONS

13. Environmental compensation (EC) corresponding to the quantity of EPR Certificates
generated by the Unit to be levied by the MSPCB as none of the invoice uploaded on the
EPR Portal was found to be meeting the requirements stipulated in the Guidance
Document developed by CPCB. Also, none of the buyers confirmed procurement of
recycled plastic from the Unit.

14. MSPCB to take further necessary action against the unit in accordance with provision of
EPR Guidelines and Directions dated 26.10.23 issued by CPCB.

15. MSPCB to review the Consent and Registration granted to the Unit in view of points
enumerated in the Observation section of the Report.

d.

(Nischal C) (Yogesh Chandra)
Sc. D, CPCB RD Pune Sc. C, CPCB Delhi
v b
(v VAL =
(Tapas Ukil) (Mayank Raj Purbey)
Sc.B, CPCB RD Pune Sc. B, CPCB Delhi
(Sandeep Shinde) (Sanjay More)

FO, MPCB SRO, MPCB
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Annexure - |

Details of Application form

Company Details Yes/No Remarks
PAN Yes -
. |CIN (wherever Yes -
applicable)
. |GST Yes -
Plot Area As per the information provided by the
industry, the total area of all sheds- 10,720
m? and open storage area is 5600 m? as
detailed in following:
e Raw material storage and segregation
(02): 4200 m?
e Washing and agglomeration process
(01): 1400 m?
e Grinding & agglomeration process
(01): 2800 m?
e Extrusion process & finished product
storage (01): 2320 m?
e Total area: 4200 + 1400 + 2800+
12320 = 16320 m?
Apart from the above, there are open
areas/spaces available, the area of these
spaces is yet to be provided by the facility.
Thus, the total plot area (Gut No.-158 &
159) is more than 10,000 sgm. which is
mentioned in the EPR Portal.
No. of Workers Yes Total workers observed : approx. 125
GPS Location of unit Yes Latitude: 19.735468
Longitude : 72.915976
Authorised person Yes Mr. Rahul Poddar (Owner)
Mr. Yogesh Sharma (Accountant)
PAN Yes -
Aadhar Yes -
Registration Yes Fresh
(Fresh/Renewal)
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7. Process Flow Diagram No Variation observed w.r.t to the flow diagram
provided on portal and procedure being
followed at the unit operations. Process
flow diagram as submitted on EPR portal is
attached as Annexure-VIII.

8. |Consent Valid (Yes/No) Yes Copy of Consent to Operate issued by
SPCBs/PCCs at Annexure-V

9. [|Authorization under NA

Hazardous Waste Rules
Valid (Yes/No/NA)
10. |Uploaded Pictures
(embedded with geotag)
Raw Material Yes Geotagged pictures of the plant during the
inspection is provided In Annexure -IX
. |Production Area Yes Geotagged pictures of the plant during the
inspection is provided In Annexure -IX
Packaging Area Yes Geotagged pictures of the plant during the

inspection is provided In Annexure -1X

11.

Plant Machinery Details

S. No Machine Power Rating Processing Assessed capacity
Capacity (TPA) (TPA)
Given | Y/N Given Y/N Given details Y/N | As per Trial
details details Run (~1 hr)
1 [120mm Y 165 Power 1000 N 2253.6
Thermopl rating
astic could
Extruder not be
verified
2 |Squeezer| Y 122 -do- 6000 N 7136.4
Machine
3 |PP/PE/M Y 563 -do- 2300 N -
LP
washing
plant
4 |PP/PE/M Y 280 -do- 900 N -
LP
washing
plant
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5 |Agglomer 75 -do- 2000 4144 .4
ator
6 [Agglomer 75 -do- 2000 3679.4
ator
7 |Agglomer 75 -do- 2000 Under
ator maintenanc
e
8 |Agglomer 30 -do- 600 2059.5
ator
9 |Agglomer 30 -do- 600 2868.5
ator
10 |Agglom 30 -do- 600 1603.8
erator
11 |Agglom 30 -do- 600 7192.5
erator
12 |Grinder 26.25 -do- 2880 10296.1
13 |Grinder 22.50 -do- 1440 5625.3
14 |Grinder 18.75 -do- 1080 6077.2
15 |Grinder 18.75 -do- 1080 7812.5
16 |Grinder 18.75 -do- 1080 9154.8
17 |Grinder 15 -do- 900 6926.1
18 |Grinder 15 -do- 900 Under
maintenanc
e
19 |120m 276 -do- 3500 3380.4
m
Ther
mopla
stic
Extru
der
20 [Twin 216 -do- 4800 1878
Screw
Extrude
r
21 |Extrude 231 -do- 4800 2629.2
r for

PPR
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Note: Additional 6 grinders, 2 agglomerator, 2 extruders were found installed in the

premises. Details of machine is at Table 2 of the report.

Invoices of machine as provided by the unit is attached as Annexure X.

12. [|Plastic Waste Processing / Packaging Material Production capacity
Processing Production
PWP C_ode Capacrgy (TPA) as Product
mentioned at mentioned on
portal EPR portal
Given | YIN Given Y/N Given Y/N
details details details
1. Cat-I R1 Y 50000- N HDPE Y
HDPE
2. Cat-l R1 Y 10000 PET Y
3. | Cat-ll R2 Y 105000 LDPE Y
4. | Cat-ll R2 Y 40000 N PP Y
5. | Cat-ll R2 Y 10000 N PS Y
6. | Cat-lll R3 Y 73000 N MLP Y

As per flow diagram provided on EPR portal the recycled product is obtained through extruders.
The assessed production capacity for Extruder is 1.35 * 24 * 313 = 10141.2 TPA

13. |Sanctioned Power load Y/N Remarks

a. Electricity Bill No The unit has declared
sanctioned power
load of 1788 KW on
the EPR portal.

14. |Waste Management Details Yes

15. |Pollution Control Measures ETP is installed for
waste water treatment

16. |[Disaster Management Plan

a. [Onsite Yes

b. [Offsite Yes
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Annexure-|

Ver 1.25.10 838 " Page 1

/\ Maharashtra State Electricity Distribution Co. Ltd.
MAHAY BILL OF SUPPLY FOR THE MONTH OF =33 {VX] 202309154150839

GSTIN:27AAECM2933K12B Website:www.mahadiscom.in HSN CODE:27160000

Lo

PALGHAR MINI CIRCLE - 541 PALGHAR O&MD -543 PALGHAR - 162 1
: BILL DATE 03/10/2023
Consumer No.: 004059022790 e e 60,02,600.00
Consumer Name : M/S SHAKTI PLASTIC INDUSTRIES
IF PAID UPTO 09/10/2023 59,76,070.00
Address : GUT NO 159 VILLAGE NANDGAON
TAL- PALGHAR DIST-THANE IF PAID AFTER 1711012023 60,38,910.00
Last Receipt No./Date: 0009261183/ 02-09-2023
Last Month Payment : 25,25000.00
Village: NANDGAON Pin Code : 401404 Scale / Sector : Small Scale / Private Sector
Email : ***or@shaktipalasticinds.com
Mobile No. : 9238 Meter No : 055-X1094860 Seasonal : Load Shed Ind : INDUST
Sanctioned Load (KW): 1158 Connected Load (KW) : 1158.00 Urban/Rural : Rural Express Feeder : Yes
Contract Demand (KVA) :826.00 70% of Con. Demand (KVA) :  578.20 Feeder Voltage (KV) : 33 LIS Indicator :
Tariff : 102 HT-1A old trf HT-1 A
Date of Connection : 23/03/2000 Category : INDUSTRIAL GSTIN :
Supply at : HT Elec. Duty : 10 PARTF PAN : AAMFS7839M
Prev. Highest (Mth) : JUN Prev. Highest Bill Demand (KVA) : 925
S.D. HeldRs. : 14,58,429.75 | Addl. S.D. Demanded Rs. : 0.00|MIDC Zone:OTHER
Bank Guarantee Rs. : 0|S.D. Arrears Rs. : 26,53,300.00
BILLING HISTORY CUSTOMER CARE Toll Free No.
Bill Month Units  Bill Demand(KVA)| Bill Amount 1912, 1800-233-3435, 1800-212-
AUG-23 2,83,065 911 31,53,268 3435
JUL-23 2,68,485 920 30,46,218
JUN-23 2,00,145 925 24,112,570
MAY-23 1,50,180 760 17,92,550,
APR-23 2,37,870 767 26,06,033

Rule & Procedure for Consumer

MAR-23 2,08,890 897 24,36,382 . 4 4
FEE33 3.05.328 765 5286044 Grievances Redressal is available
JAN-23 1,66,553 867 20.70,529| | 2 e R

DEC-22 2,24,655 847 25,12,685 m'lnj: caeg.la__:om.m T eonsumor
NOV-22 2,46,480 757 26,46,377

OCT-22 1,87,853 746 21,00,001

SEP-22 1,72,935 881 20,67,145

For making Energy Bill payment through RTGS/NEFT mode, use following details
o Beneficiary Name: MSEDCL
o Beneficiary Account Number: MSEDHT01004059022790
o IFS Code: SBIN0008965 (fifth,sixth and seventh character is zero) Follow us on :

o Name of Bank:  SBI Bank
(£ v Mol

o Name of Branch: IFB, BKC Branch-MSEDCL :
Disclaimer: Please use above bank details only for paymeant against consumer number mentioned in beneficiary account number.

= Tariff Revised w.e.f. 01.04.2023. Tariff Order is available at Mahavitaran Portal.

= Physical Bills are not served. You can view and pay bill online at portal https://wss.mahadiscom.in/wss/wss

= Consumer can pay bill through portal using various online modes.

* As per Income Tax provision vide section 269 ST cash receipt of Rs. 2.00 lakhs and above will not be accepted by MSEDCL against any type of payment.
* As per MERC order dt. 24/02/2021, monthly energy bill payment in cash is limited Rs.5000/- w.e.f. 01/11/2021.

* As per GoM Notification dtd. 14.08.2020, rate of Electricity Duty for Part-F Industrial is revised from 9.3% to 7.5% from billing month Aug-20

* Activity: PLASTIC MOULDING FACTORY

Important Message :
« Consumers can pay online using Net Banking, Credit/Debit cards at https://wss.mahadiscom.in/wss/wss after registration.
+ Submit / update your E-mail id and mobile number to Circle office for receiving prompt alerts through SMS.
- Submit / update your PAN and GSTIN to circle ofiice with copies of PAN and GSTIN for verification.
« Special desk is operational for HT Consumers, please contact : htconsumer@mahadiscom.in for any clarification / query or grievance,
+ This Electricity Bill should not be used for the address proof and as a proof of property ownership.

= For any payment to MSEDCL . ENSURE & INSIST for computerized receipt with unigue system generated receipt number. Do not accept hand written receipt.
Pay online to avoid any inconvenience.
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Pags2

Consumer No. : 004059022790

CURRENT CONSUMPTION DETAILS

Reading Date KWH KVAH RKVAH (LAG) RKVAH (LEAD) KW (MD) KVA (MD)
Current  30/09/2023 531486.000 549985.500 62989.000 24140.500 58.360 64.000
Previous 31/08/2023 515504.000 533541.500 59930.500 23995.000
Difference 15982.000 16444.000 3058.500 145.500
Multiplying Factor 15.000 15.000 15.000 15.000 15.000 15.000
Consumption 239730.000 246660.000 45877.500 2182.500 875.400 960.000
L.T. Metering 0.000 0.000 0.000 0.000 0.000 0.000
Adjustment 0.000 0.000 0.000 0.000 0.000 0.000
Assessed Consumption 0.000 0.000 0.000 0.000 0.000 0.000
Total Consumption 239730.000 246660.000 45878.000 2183.000 875.000 960.000

BILLING DETAILS Amount in Rs.
EEEEEEEEEEETEEEEEEEEEE,,—,—

is avoided.

3. This bill is issued subject to the provision of the "Conditions and Miscellaneous charges for supply of Electrical Energy" of the MSEDCL.
4. Please quote the Consumer Number on the back of the Cheque. The payment of this bill should be made at Company's office only.

5. If the cheque is sent by post, the same should be posted three clear days in advance of the due date.

6. In case of payment made through RTGS/NEFT/Cheque/DD/Pay Order, the date of amount credited to MSEDCL's account will be treated as receipt date.

Collection Hours : 10-30 to 16-00 Hours ( Except on Bank Holidays, Sundays, 2nd and 4th Saturdays)

Billed Demand (KVA) 960 @ Rs. 499.00 Demand Charges 4,79,040.00
Assessed P.F. Avg. P.F. 0.971 Wheeling Charge @ 0.60Rs/U 1,47,996.00
Billed P.F. 0.971 L.F. 41 Energy Charges 20,02,879.20
Consumption Type Units Rate Charges Rs. TOD Tariff EC -47,758.30
Industrial 2,46,660 8.12 20,02,879.20 || FAC@ 20.00  Ps./U 49,332.00
Residential 0 6.95 0.00
Commercial 0 12.83 0.00 | | Electricity Duty 2,04,884.09
E.D. on (Rs.) Rate % Amount Rs. Bulk Consumption Rebate -24,404.22
27,31,787.90 7.50 2,04,884.09 Tax on Sale @ 18.00 Ps./U 43,111.26
0.00 16.00 0.00 Incremental Consumption Rebate $% - 54,150.00
0.00 21.00 0.00 0.00
TOD Zone Rate Units Demand Charges Rs. | | Charges For Excess Demand 1,00,299.00
00:00 Hrs-06:00 Hrs Tax Collection at Source 3,069.16
& 22:00 Hrs-24:00 Hrs -1.50 76,035 694.00 -114052.50
Y Debit Bill Adjustment 0.00
. rs-03c rs
12:00Hrs-18-00Hrs 0.00 98,865 960.00 0.00
09:00 Hrs-12:00 Hrs 0.80 42 143 882.00 33714.40
18:00 Hrs-22:00 Hrs 1.10 29618 765.00 32579.80
TOTAL CURRENT BILL 29,04,298.19
Current Interest 29/09/2023 0.00
Principal A 30,97,909.51
SIXTY LAKH TWO THOUSAND SIX HUNDRED skl
Amount In Words ONLY Interest Arrears 396.24
Total Bill Amount (Rounded) Rs. 60,02,600.00
Delay Payment Charges Rs. 36,303.72
IAmount Payable After 17/10/2023
{Amount R i to Nearest Rs. 10/-) 60’38’910
CONDITIONS

1. The total bill amount of the bill may be remitted by a Crossed Demand Draft/Cheque drawn in favor of "Maharashtra State Electricity Distribution Co. Ltd."
Whenever Security Deposit is demanded separate Cheque/Bank Draft should be sent.

2. The current bill is payable within fifteen days from the date of issue of the bill. Even if there is any diserepancy in the bill or any other clarification needed, consumers
are requested to pay the billed amount in full provisionally or under protest subject fo review and subsequent adjustment, so that payment of delayed payment charges




840 -

Consumer No. : 004059022790

VEreThIat




Adjustment Type
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Adjustment Details

Debit Amount (incl in Bill)

Paged
Consumer No, : 004059022790

Credit Amount (incl in Arrears)

Incremental Consumption Rebate

0.00

81,133.50
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Bill Date Amount for TCS TCS Rate TCS Amount

02-Sep-23 30,69,160.81 0.1% 3,069.16

Section 206C(1H) of the Income-tax Act, 1961 mandates MahaVitaran to collect tax at source ['TCS"] from its consumers at the rate of 0.1%* as and when the
aggregate energy bill of a consumer** exceeds INR 50 lakhs in a financial year (i.e. the year starting from April and ending in March). Thus at any point in time, during a|
financial year if the aggregate energy bill of a consumer exceeds INR 50 lakhs then the consumer will be additionally required to pay TCS @ 0.1%* on the sales
consideration. In case of incomplete/adhoc payments to MahaVitaran, MahaVitaran will adjust the payment(s) in a manner whereby the amount proportionate to the
required TCS will be first adjusted and the balance will be considered as outstanding electricity charges to which the provisions of section 56 of the Electricity Act, 2003

- relating to disconnection of supply in default of payment will apply.
For the financial year 01 April 2020 to 31 March 2021 the aggregate limit of INR 50 lakhs will be considered in respect of energy bills raised on and after 01 April 2020

onwards.
* 0.075% if the amount is paid or credited during the period 14 May 2020 to 31 March 2021 in terms of the Press Release dated 13 May 2020 issued by the Central

Board of Direct Taxes.

** consumer - For the purpose of TCS, a consumer would mean an entity holding a valid Permanent Account Number ['"PAN']. In case a consumer holds various
consumer ids/consumer numbers spread across the state of Maharashtra for the purpose of section 206C(1H) of the Income-tax Act, 1961 all the consumer
ids/consumer numbers will be treated as one consumer based on its PAN.

***if a consumer does not hold a valid PAN the rate of TCS will be applicable @ 1%




Ver 1.25.10 843 Page1

/\ Maharashtra State Electricity Distribution Co. Ltd.
TARAN BILL OF SUPPLY FOR THE MONTH OF [eolef g{ipX]

Tl
Maharashira State Eimclriciy Distrbution Co, L GSTIN:27AAECM2933K1ZB Website:www.mahadiscom.in

202310154151673

PALGHAR MINI CIRCLE - 541  PALGHAR O&MD -543  PALGHAR - 162 1
. BILL DATE 02/11/2023
Consumer No.: 004059022790 S T 38.31,620.00
Consumer Name : M/S SHAKTI PLASTIC INDUSTRIES
IF PAID UPTO 08/11/2023 38,02,400.00
Address : GUT NO 159 VILLAGE NANDGAON
TAL- PALGHAR DIST-THANE IF PAID AFTER 16/11/2023 38,71,620.00
Last Receipt No./Date: 0009555332 / 28-10-2023
Last Month Payment : 54,07,310.00
Village: NANDGAON Pin Code : 401404 Scale / Sector : Small Scale / Private Sector
Email : ***or@shaktipalasticinds.com
Mobile No. : 92*****38 Meter No : 055-X1094860 Seasonal : Load Shed Ind : INDUST
Sanctioned Load (KW): 1158 Connected Load (KW) : 1158.00 Urban/Rural : Rural Express Feeder : Yes
Contract Demand (KVA) :826.00 70% of Con. Demand (KVA) :  578.20 Feeder Voltage (KV) : 33 LIS Indicator :
Tariff : 102 HT-1A old trf HT-1 A
Date of Connection : 23/03/2000 Category : INDUSTRIAL GSTIN :
Supplyat: HT Elec. Duty : 10 PARTF PAN: AAMFS7839M
Prev. Highest (Mth) : SEP Prev. Highest Bill Demand (KVA) : 960
S.D. Held Rs. : 14,58,429.75 | Addl. S.D. Demanded Rs. : 0.00|MIDC Zone:OTHER
Bank Guarantee Rs. : 0|S.D. Arrears Rs. : 26,53,300.00
5 OR CUSTOMER CARE Toll Free No.
Bill Month Units ill Demand(KVA)|  Bill Amount 1912, 1800-233-3435, 1800-212-
SEP-23 2,46,660 960 29,58,448 3435
AUG-23 2,83,065 911 31,53,268
JUL-23 2,68 485 920 30,46,219
JUN-23 2,00,145 925 24,12 570
MAY-23 1,50,180 760 17,992,550
APR.23 2.37.870 767 26.06.033 Rule & Procedure for Consumer

Grievances Redressal is available
at

MAR-23 2,08,890 887 24,36,382

FEDi2a 20,240 o) 200, www.mahadiscom.in -> consumer
JAN-23 1,66,553 867 20,10,529 portal > CGRF

DEC-22 2,24,655 847 25.12,685

NOV-22 2,46,480 757 26,46,377

OCT-22 1,87,853 746 21,00,001

For making Energy Bill payment through RTGS/NEFT mode, Lse following details
o Beneficiary Name: MSEDCL
o Beneficiary Account Number: MSEDHT01004059022790

0 IFS Code:  SBIN0008965 (fifth,sixth and seventh character is zero) Follow us on :
o Name of Bank:  SBI Bank :
o Name of Branch: IFB, BKC Branch-MSEDCL 0 OO0 0O

Disclaimer: Please use above bank details only for payment against consumer number mentionad in beneficiary account number.

* Tariff Revised w.e.f. 01.04.2023. Tariff Order is available at Mahavitaran Portal.
= Physical Bills are not served. You can view and pay bill online at portal https:/iwss.mahadiscom.in/wss/wss

= Consumer can pay bill through portal using various online modes.

* As per Income Tax provision vide section 269 ST cash receipt of Rs. 2.00 lakhs and above will not be accepted by MSEDCL against any type of payment.
= As per MERC order dt. 24/02/2021, monthly energy bill payment in cash is limited Rs.5000/- w.e.f. 01/11/2021.

« As per GoM Notification dtd. 14.08.2020, rate of Electricity Duty for Part-F Industrial is revised from 9.3% to 7.5% from billing month Aug-20

« Activity: PLASTIC MOULDING FACTORY

Impartant Message :
+ Consumers can pay online using Net Banking, Credit/Debit cards at hitps://wss mahadiscom.in/wss/wss after registration.
* Submit/ update your E-mail id and mobile number to Circle office for receiving prompt aleris through SMS.
+ Submit / update your PAN and GSTIN to circle office with copies of PAN and GSTIN for verification
+ Special desk is operational for HT Consumers, please contact : htconsumer@mahadiscom.in for any clarification / query or grievance.
* This Elecricity Bill should not be used for the address proof and as a proof of property ownership.

« For any payment to MSEDCL , ENSURE & INSIST for computerized receipt with unigue system generated receipt number. Do not accept hand written receipt.
Pay online to avoid any inconvenience.
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Page2
Consumer No. : 004059022790

CURRENT CONSUMPTION DETAILS

Reading Date KWH KVAH RKVAH (LAG) | RKVAH (LEAD) KW (MD) KVA (MD)
Current  31/10/2023 549575.000 568591.000 66562.500 24249.000 58.960 65.640
Previous 30/09/2023 531486.000 549985.500 62989.000 24140.500
Difference 18089.000 18605.500 3573.500 108.500
Multiplying Factor 15.000 15.000 15.000 15.000 15.000 15.000
Consumption 271335.000 279082.500 53602.500 1627.500 884.400 984.600
L.T. Metering 0.000 0.000 0.000 0.000 0.000 0.000
Adjustment 0.000 0.000 0.000 0.000 0.000 0.000
Assessed Consumption 0.000 0.000 0.000 0.000 0.000 0.000
Total Consumption 271335.000 279083.000 53603.000 1628.000 884.000 985.000

BILLING DETAILS Amount in Rs.

Billed Demand (KVA) 985 @ Rs. 499.00 Demand Charges 4,91,515.00
Assessed P.F. Avg. P.F. 0.972 Wheeling Charge @ 0.60Rs/U 1,67,449.80
Billed P.F. 0.972 L.F. 45 Energy Charges 22,66,153.96
Consumption Type Units Rate Charges Rs. TOD Tariff EC -70,459.30
Industrial 2,79,083 8.12 22,66,153.96 | | FAC @ 20.00 Ps./U 55,816.60
Residential 0 6.95 0.00
Commercial 0 12.83 0.00 | | Electricity Duty 2,27,211.57
E.D. on (Rs.) Rate % Amount Rs. Bulk Consumption Rebate -29,799.41
30,29,487.56 7.50 2,27,211.57 Tax on Sale @ 18.00 Ps./U 48,828.42
0.00 16.00 0.00 Incremental Consumption Rebate $% - 78,480.75
0.00 21.00 0.00 0.00
TOD Zone Rate Units Demand Charges Rs. | | Charges For Excess Demand 1,19,011.50
00:00 Hrs-06:00 Hrs Tax Collection at Source 2,901.23
& 50150 Hr.28:00 Heb -1.50 98,040  782.00|  -147060.00
06:00Hrs-09:00Hrs &
12:00Hrs-18:00Hrs 0001 160,028 985.00 0.00 | | pebit Bill Adjustment 0.00
09:00 Hrs-12:00 Hrs 0.80 41,723 864.00 33378.40
18:00 Hrs-22:00 Hrs 1.10 39,293 700.00 43222.30
TOTAL CURRENT BILL 32,00,148.62
Current Interest 30/10/2023 42.59
Princi ears 6,31,027.7
THIRTY -EIGHT LAKH THIRTY -ONE THOUSAND | |--nncipal Arr .
Amount In Words SIX HUNDRED TWENTY ONLY Interest Arrears 396.24
Total Bill Amount (Rounded) Rs. 38,31,620.00
Delay Payment Charges Rs. 40,001.86
Amount Payable After 16/11/2023 :
(Amount Rounded to Nearest Rs, 10/-) 38’71 ’620
Validity unknews
Digitally signed by OB A l’ ABRASHTRA STATE
ELECTRICITY DISTRBOTIAN COMPANY LTD 3

Date: 2023.11.01 21158
Location: Mumbai

is avoided.

CONDITIONS

1. The total bill amount of the bill may be remitted by a Crossed Demand Draft/Cheque drawn in favor of "Maharashtra State Electricity Distribution Co. Ltd."
Whenever Security Deposit is demanded separate Cheque/Bank Draft should be sent.

2. The current bill is payable within fifteen days from the date of issue of the bill. Even if there is any discrepancy in the bill or any other clarification needed, consumers
are requested to pay the billed amount in full provisionally or under protest subject to review and subsequent adjustment, so that payment of delayed payment charges

3. This bill is issued subject to the provision of the "Conditions and Miscellaneous charges for supply of Electrical Energy" of the MSEDCL.
4. Please quote the Consumer Number on the back of the Cheque, The payment of this bill should be made at Company's office only.

5. If the cheque is sent by post, the same should be posted three clear days in advance of the due date.
6. In case of payment made through RTGS/NEFT/Cheque/DD/Pay Order, the date of amount credited to MSEDCL's account will be freated as receipt date.

Collection Hours : 10-30 to 16-00 Hours ( Except on Bank Holidays, Sundays, 2nd and 4th Saturdays)
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Adjustment Type
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Adjustment Details

Debit Amount (incl in Bill)

Paged
Consumer No. . 004059022790

Credit Amount (incl in Arrears)

Incremental Consumption Rebate

0.00

54,150.00
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Bill Date Amount for TCS TCS Rate TCS Amount]

03-Oct-23 29,01,229.03 0.1% 2,901.23

Section 208C(1H) of the Income-tax Act, 1961 mandates MahaVitaran to collect tax at source ['TCS"] from its consumers at the rate of 0.1%* as and when the
aggregate energy bill of a consumer** exceeds INR 50 lakhs in a financial year (i.e. the year starting from April and ending in March). Thus at any point in time, during a
financial year if the aggregate energy bill of a consumer exceeds INR 50 lakhs then the consumer will be additionally required to pay TCS @ 0.1%"* on the sales
consideration. In case of incomplete/adhoc payments to MahaVitaran, MahaVitaran will adjust the payment(s) in a manner whereby the amount proportionate to the
required TCS will be first adjusted and the balance will be considered as outstanding electricity charges to which the provisions of section 56 of the Electricity Act, 2003
- relating to disconnection of supply in default of payment will apply.

For the financial year 01 April 2020 to 31 March 2021 the aggregate limit of INR 50 lakhs will be considered in respect of energy bills raised on and after 01 April 2020
onwards.

* 0.075% if the amount is paid or credited during the period 14 May 2020 to 31 March 2021 in terms of the Press Release dated 13 May 2020 issued by the Central
Board of Direct Taxes.

** consumer - For the purpose of TCS, a consumer would mean an entity holding a valid Permanent Account Number ["PAN"]. In case a consumer holds various
consumer ids/consumer numbers spread across the state of Maharashtra for the purpose of section 206C(1H) of the Income-tax Act, 1961 all the consumer
ids/consumer numbers will be treated as one consumer based on its PAN.

***if a consumer does not hold a valid PAN the rate of TCS will be applicable @ 1%
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I\ Maharashtra State Electricity Distribution Co. Ltd.
BILL OF SUPPLY FOR THE MONTH OF LM {e)"&1iPX] 202311154152624

Matarashira Stirta Baclicity Destroues GSTIN:27AAECM2933K12B Website:www.mahadiscom.in HSN CODE:27160000
PALGHAR MINI CIRCLE - 541 PALGHAR O&MD -543 PALGHAR - 182 1
Consumer No. : 4059022790 BILL DATE 05/12/2023
oy ” DUE DATE 191212023 53,30,330.00
Consumer Name : M/S SHAKTI PLASTIC INDUSTRIES
IF PAID UPTO 11/12/2023 53,08,330.00
Address : GUT NO 159 VILLAGE NANDGAON
TAL- PALGHAR DIST-THANE IF PAID AFTER 19/12/2023 53,60,360.00
Last Receipt No./Date: 0009708506 / 29-11-2023
Last Month Payment : 9,44,000.00
Village: NANDGAON Pin Code : 401404 Scale / Sector : Small Scale / Private Sector
Email : ***or@shaktipalasticinds.com
Mobile No, : 9238 Meter No : 055-X1094860 Seasonal : Load Shed Ind : INDUST
Sanctioned Load (KW): 1158 Connected Load (KW) : 1158.00 Urban/Rural : Rural Express Feeder : Yes
Contract Demand (KVA) :826.00 70% of Con. Demand (KVA) :  578.20 Feeder Voltage (KV) : 33 LIS Indicator :
Tariff : 102 HT-1A old trf HT-1 A
Date of Connection : 23/03/2000 Category : INDUSTRIAL GSTIN :
Supply at : HT Elec. Duty : 10 PARTF PAN: AAMFS7839M
Prev. Highest (Mth) : OCT Prev. Highest Bill Demand (KVA) : 985
S.D. HeldRs. : 14,58,429.75 | Addl. S.D. Demanded Rs. : 0.00|MIDC Zone:OTHER
Bank Guarantee Rs. : 0|S.D. Arrears Rs. : 26,53,300.00
CUSTOMER CARE TallFree No.
Bill Month Units  Bill Demand(KVA)| Bill Amount 1912, 1800-233-3435, 1800-212-
OCT-23 2,79,083 985 32,78,629 3435
SEP-23 2,46,660 960 29,58,448
AUG-23 2,83,065 a1 31,53,268
JUL-23 2,68,485 920 30,46,219
JUN-23 2,00,145 925 24,12 570
VAY-23 150,180 =60 17.92.550 Ru_le & Procedure for CEonsw_'ner
APRZ3 337870 67 26.06 033 | Grievances Redressal is available
MAR-23 2,08,890 897 24,36,382]| ¢ hadt S
FEB-23 2,05,328 769 22,86,244 mﬁ: Caﬁ:;om.m R COnSUICE
JAN-23 1,66,553 867 20,10,529
DEC-22 2,24,655 847 25,12,685
NOV-22 2,46,480 757 26,46 377

For making Energy Bill payment through RTGS/NEFT mode, use following details
o Beneficiary Name: MSEDCL
o Beneficiary Account Number: MSEDHT01004059022790

o IFS Code: SBIN0008965 (fifth,sixth and seventh character is zero) Follow us on :
o Name of Bank:  SBI Bank -
0 Name of Branch: IFB, BKC Branch-MSEDCL 6 O 00

Disclaimer: Please use above bank details only for payment against consumer number mentioned in beneficiary account number.

» Tariff Revised w.e.f. 01.04.2023. Tariff Order is available at Mahavitaran Portal.
= Physical Bills are not served. You can view and pay bill online at portal https:/iwss.mahadiscom.in/wss/wss

« Consumer can pay bill through portal using various online modes.

» As per Income Tax provision vide section 269 ST cash receipt of Rs. 2.00 lakhs and above will not be accepted by MSEDCL against any type of payment.
* As per MERC order dt. 24/02/2021, monthly energy bill payment in cash is limited Rs.5000/- w.e.f. 01/11/2021.

* As per GoM Notification dtd. 14.08.2020, rate of Electricity Duty for Part-F Industrial is revised from 9.3% to 7.5% from billing month Aug-20

= Activity: PLASTIC MOULDING FACTORY

Important Message :
+ Consumers can pay online using Net Banking, Credit/Debit cards at https://wss. mahadiscom.in/wss/wss after registration.

+ Submit / update your E-mail id and mobile number to Circle office for receiving prompt alerts through SMS,

« Submit / update your PAN and GSTIN to circle office with copies of PAN and GSTIN for verification.

« Special desk is operational for HT Consumers, please cantact : htconsumer@mahadiscom.in for any clarification / query or grievance.
* This Electricity Bill should not be used for the address proof and as a proof of property ownership.

- For any payment to MSEDCL , ENSURE & INSIST for computerized receipt with unique system generated receipt number. Do not accept hand written receipt.
Pay online to avoid any inconvenience.
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Consumer No. : 004059022790
CURRENT CONSUMPTION DETAILS

Reading Date KWH KVAH RKVAH (LAG) RKVAH (LEAD) KW (MD) KVA (MD)
Current 30/11/2023 561755.500 581239.000 69111.000 24468.500 56.520 62.040
Previous 31/10/2023 549575.000 568591.000 66562.500 24249.000
Difference 12180.500 12648.000 2548.500 219,500
Multiplying Factor 15.000 15.000 15.000 15.000 15.000 15.000
Consumption 182707.500 189720.000 38227.500 3292.500 847.800 930.600
L.T. Metering 0.000 0.000 0.000 0.000 0.000 0.000
Adjustment 0.000 0.000 0.000 0.000 0.000 0.000
Assessed Consumption 0.000 0.000 0.000 0.000 0.000 0.000
Total Consumption 182708.000 189720.000 38228.000 3293.000 848.000 931.000

BILLING DETAILS Amountin Rs.

Billed Demand (KVA) 931 @ Rs. 499.00 Demand Charges 4,64,569.00
Assessed P.F. Avg. P.F. 0.963 Wheeling Charge @ 0.60Rs/U 1,13,832.00
Billed P.F. 0.963 L.F. 3z Energy Charges 15,40,526.40
Consumption Type Units Rate Charges Rs. TOD Tariff EC - 38,646.00
Industrial 1,89,720 8.12 15,40,526.40 | | FAC @ 35.00 Ps./U 66,402.00
Residential 0 6.95 0.00
Commercial 0 12.83 0.00 || Electricity Duty 1,66,895.69
E.D. on (Rs.) Rate % Amount Rs. Bulk Consumption Rebate - 15,198.57
22,25,275.90 7.50 1,66,895.69 TaxonSale@ 18.00 Ps./U 32,886.00
0.00 16.00 0.00 Incremental Consumption Rebate $% -10,190.25
0.00 21.00 0.00 0.00
TOD Zone Rate Units Demand Charges Rs. | | Charges For Excess Demand 78,592.50
00:00 Hrs-06:00 Hrs Tax Collection at Source 3,197.25
8 95:00 Hew o010 Hii -1.50 59,528 720.00 -89292,00
06:00Hrs-09:00Hrs &
12:00Hrs-18:00Hrs .90 75818|  931.00 0.00 || pebit Bill Adjustment 0.00
09:00 Hrs-12:00 Hrs 0.80 30,555 893.00 24444 00
18:00 Hrs-22:00 Hrs 1.10 23,820 686.00 26202.00
TOTAL CURRENT BILL 24,02,866.02
Current Interest 30/11/2023 0.00
incipal A l
FIFTY -THREE LAKH THIRTY THOUSAND THREE | |- nciPal Arrears o0
Amount In Words HUNDRED THIRTY ONLY Interest Arrears 438.83
Total Bill Amount (Rounded) Rs. 53,30,330.00
Delay Payment Charges Rs. 30,035.82
Amount Payable After 19/12/2023
Amount Rounded to Nearest Rs. 10/-) 53’60’360

Signature Not Yel
Digitally signed by D%'lg

rified
RASHTRA STATE
ON COMPANY LTD 3
ST

ELECTRICITY DIST|
Date; 2023.12.04 23:1
Loeation: Mumbai

is avoided.

CONDITIONS

1. The total bill amount of the bill may be remitted by a Crossed Demand Draft/Cheque drawn in favor of "Maharashtra State Electricity Distribution Co. Ltd."
Whenever Security Deposit is demanded separate Cheque/Bank Draft should be sent.

2. The current bill is payable within fifteen days from the date of issue of the bill. Even if there is any discrepancy in the bill or any other clarification needed, consumers
are requested to pay the billed amount in full provisionally or under protest subject to review and subsequent adjustment, so that payment of delayed payment charges

3. This bill is issued subject to the provision of the "Conditions and Miscellaneous charges for supply of Electrical Energy” of the MSEDCL.
4. Please quote the Consumer Number on the back of the Cheque. The payment of this bill should be made at Company's office only.

5. If the cheque is sent by post, the same should be posted three clear days in advance of the due date.

6. In case of payment made through RTGS/NEFT/Cheque/DD/Pay Order, the date of amount credited to MSEDCL's account will be treated as receipt date.

Collection Hours : 10-30 to 16-00 Hours ( Except on Bank Holidays, Sundays, 2nd and 4th Saturdays)
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Consumer No. : 004059022790



Adjustment Type

851

Adjustment Details

Debit Amount (incl in Bill)

Paged
Consumer No. : 004059022790

Credit Amount (incl in Arrears)

Incremental Consumption Rebate

0.00

78,480.75
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TCS Rate TCS Amount

Bill Date Amount for TCS

02-Nov-23 31,97,247.39 0.1% 3,197.25

Section 206C(1H) of the Income-tax Act, 1961 mandates MahaVitaran to collect tax at source ['TCS"] from its consumers at the rate of 0.1%* as and when the
aggregate energy bill of a consumer** exceeds INR 50 lakhs in a financial year (i.e. the year starting from April and ending in March). Thus at any point in time, during a
financial year if the aggregate energy bill of a consumer exceeds INR 50 lakhs then the consumer will be additionally required to pay TCS @ 0.1%* on the sales
consideration. In case of incomplete/adhoc payments to MahaVitaran, MahaVitaran will adjust the payment(s) in a manner whereby the amount proportionate to the
required TCS will be first adjusted and the balance will be considered as outstanding electricity charges to which the provisions of section 56 of the Electricity Act, 2003

- relating to disconnection of supply in default of payment will apply.
For the financial year 01 April 2020 to 31 March 2021 the aggregate limit of INR 50 lakhs will be considered in respect of energy bills raised on and after 01 April 2020

onwards.
* 0.075% if the amount is paid or credited during the period 14 May 2020 to 31 March 2021 in terms of the Press Release dated 13 May 2020 issued by the Central

Board of Direct Taxes.

** consumer - For the purpose of TCS, a consumer would mean an entity holding a valid Permanent Account Number ["PAN"]. In case a consumer holds various
consumer ids/consumer numbers spread across the state of Maharashtra for the purpose of section 206C(1H) of the Income-tax Act, 1961 all the consumer
ids/consumer numbers will be treated as one consumer based on its PAN.

***if a consumer does not hold a valid PAN the rate of TCS will be applicable @ 1%
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Annexure-|

\')

Additives Purchased during 2022 - 2023

pigments / Master Batch / Titanium / Moisture Powder

/ Filler
g P
Sr. no. Description Qty (Kgs) Value
1 |Titanium 1,200.00 4,93,000.00
2 _ |Master Batch 2,500.00 3,82,000.00 |
3 |Filler 36,369.00 [ 15,84,033.00
4 |Moisture Powder 9,000.00 1,53,000.00
5  |Additives 150.00 83,650.00
— 6 |Lime Powder 10,300.00 1,74,250.00
— 7 |[Carbon 2,200.00 45,000.00
61,719.00 | 29,14,933.00
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 e SR Kalpataru Point, 2nd and
Fax: 24023516 —_— 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in S Cinema, Near Sion Circle,
Email: ro-bomw@mpcb.gov.in ‘%,‘}' Sion (E), Mumbai-400022
ORANGE/S.S.I (060) Date: 15/06/2023

No:- Formatl.0/RO(BMW)/UAN
No.0000170873/C0/2306001120

Yl

SHAKTI PLASTIC INDUSTRIES
S. NO. 158 & 159,VILLAGE - NANDGAON, MANOR bd Lifestyle for
Your Service is Our Duty

Sub:  Amalgamation of Consent to Operate along with existing Consent to
Operate under Orange/ SSI category

Ref: 1. Existing Consent to Operate granted by MPCB vide No. RO-
THANE/CONSENT/2007001629/TR-lll dated 28.07.2020, which is valid
upto 31.08.2024
2. Consent to Establish granted by MPCB vide No. No:-
Format1.0/RO(BMW)/UAN No.0000159495/CE/2303001841 dated
24.03.2023

Your application No.MPCB-CONSENT-0000170873 Dated 14.05.2023

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the
schedule I, Il, Il & IV annexed to this order:

1. The consent to operate is granted for a period up to 31/08/2026

2. The capital investment of the project is Rs.7.7056 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

Maximum UOM

Product

Quantity
Products
PLASTIC GRANULES & REPROCESS PLASTIC GRANULES
1| (without washing activity) 7500  (MT/M
2 :lc_ﬁﬂiﬁ GRINDING & AGGLOMERATE (without washing 2500 |MT/M

0. - - ndus-Id. -06-2023
04:30:30 pm) /QMS.PO6_F02/00 Page 1 0fl0
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Maximum Uom

Product Quantity

PLASTIC GRANULES & REPROCESS

3 |PLASTIC GRANULES (with washing 10000 MT/M
activity)
PLASTIC GRINDING & AGGLOMERATE

4 |(with washing activity) e Gl

Industry shall not manufacture banned Single Use Plastic (SUP) items as well as not
sell finished products to manufacturers of banned SUP items as per Maharashtra
Plastic and Thermocol (Manufacture, Usage, Sale, Transport, Handling & Storage)
Notification, 2018 and amendment thereto and Plastic Waste Management Rules,
2016 and amendment thereto.

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr Permitted (in

Standards to Disposal Path

Description

No CMD)
Recycle 100% to
1. |[Trade effluent 3 As per Schedule-l achieve ZLD
2. |Domestic effluent 4 As per Schedule-l|Soaked in soak pit
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack  Description of stack Number of Standards to be
No. No. / source Stack achieved

DG As per Schedule -lI

6. Non-Hazardous Wastes:
Sr No Type of Waste Quantity UoM Treatment Disposal
1 PRIMARY PACKAGE SCRAP 7500 |MT/M(RECYCLE |RECYCLE

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Category No./ Type Quantity UoM Treatment Disposal

35.3 Chemical sludge from waste
water treatment

CHWTSDF

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. This consent is issued with overriding effect on earlier Operate granted by the Board
vide no. Consent No. No. RO-THANE/CONSENT/2007001629/TR-IIl dated 28.07.2020.

11. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

0. - - ndus-id. 5 (15-06-2023 Page 2 of 10

04:30:30 pm) /QMS.PO6_F02/00
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Received Consent fee of -

ebella2a
adc9fede
4dcdasbs
03bc3deb
80cl13797
dadedds83
Sff72fcH
aad9280c

For

Signed by: N.N. Gurav y
Regional Officer (BMW)

and on behalf of ":E.f:f

12. Industry shall obtain permission from Directorate of Industrial Safety & Health (DISH).

13. EPR Registration under PWM Rules 2016 is granted by the Board to the industry vide
letter No. PR-MAH-07-AAFPP9556R-22 dated 18.07.2022 for earlier consented capacity
and industry shall apply for amendment in EPR registration quantity as per this
amalgamation within 15 days.

04:30:30 pm) /QMS.PO6_F02/00

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 30000.00 [TXN2305002894 22/05/2023|0nline Payment
2 3500.00 |[TXN2306001789 13/06/2023|Online Payment

Copy to:

1. Regional Officer, MPCB, Thane and Sub-Regional Officer, MPCB, Tarapur I
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

ndus-1d.97085 (15-06-2023

Page 3 of 10
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1. Al As per your application, you have provided Effluent Treatment Plant (ETP) of
designed capacity of 3.00 CMD consisting of Primary (Collection tank,
Neutralization tank, Equalization tank, Primary Clarifier/Primary Settling Tank) for
the treatment of 3 CMD of trade effluent.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent and recycle the entire treated effluent into the process for various
purposes such as for cooling, process & Scrubbing with metering system so as to
achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

C] The Industry shall ensure connectivity online monitoring system to the MPCB
server including separate energy meter for pollution control system.

D] The treated effluent shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, effluent shall find its way for
gardening / outside factory premises.

2. Al As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 4 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50
2 BOD 3 days 27°C Not to exceed 30

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:
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Water consumption quantity

Sr. No. Purpose for water consumed (CMD)

Industrial Cooling, spraying in mine pits

i 2 . 0.50
or boiler feed

2.  |Domestic purpose 5.00

3 Processing whereby water gets polluted 4.00

" |& pollutants are easily biodegradable :

Processing whereby water gets polluted

4, & pollutants are not easily 0.00
biodegradable and are toxic

B Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/

Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

APC System Stack | Type

; g : Sulphur
: Source provided/prop Height(in of Content(in %) Pollutant Standard

osed mtr) Fuel
. DIESEL
1 | pe E’?]f:‘?gja'fe 300 | 25 1 502 M%’ma
Lit/Day g

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.,

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

0. = ™ ndus-Id. -06-2023
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SCHEDULE-II
Details of Bank Guarantees:

Sr. Consent

No (C2E/ | Amt of BG Submission  Purpose of  Compliance Validity

(&740) Imposed Period BG Period Date
/C2R)

NA

BG Forfeiture History

Amount of Sibmicsion lPUbose Amount of Reason of
BG P BG BG

imposed aenog oHEa Forfeiture Forfeiture

NA

Consent

SINo. . (c2E/C20/C2R)

BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

NA

0. - - ndus-id. -06-2023
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SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G, Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4, The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof.

SHAKTI PLASTIC INDUSTRIES/CO/UAN No.MPCB-CONSENT-0000170873/Indus-1d.97085 (15-06-2023 S BigE
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13. Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

14. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent.

15. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall go to
incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.

16. An inspection book shall be opened and made available to the Board's officers during their
visit to the applicant.

17. Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

18. Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

19. The industry should not cause any nuisance in surrounding area.

20. The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

21. You shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the facility premises.

22. The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board's Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

23. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto

24. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

25. The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

26. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions.

27. The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.
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28. You should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

29. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

30. The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf,

31. You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pollution control system or its parts after expiry of its expected life as defined by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof.

32. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPCB website (www.mpchb.gov.in).

This certificate is digitally & electronically signed.
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ETP DATA SHEET MONTH OF FEB- 2023
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¢ » THE SHAKTE
Q & PLASTIC INDUSTRIES

ETP DATA SHEET MONTH OF MAR- 2023
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ETP DATA SHEET MONTH OF DEC- 2022

STOP | RAW PH FLASH | FLOCCULA | TREATED
TIME | WATER | MIXING | MIXER TOR WATER MBINEENANGE

01-12-2022| 4w W aeal G F V20 [V G VO > Jeao ol
02-12-2022| _ | = = - - - - weeedy SLL—
03-12-2022| 7 ‘vo |z pen ¢ T 1h-z \§ 19ra0 AL At [hasts o
04-12-2022| 4 ;2o nm m_.a.._ﬁ 5% 0 RiKD s RSN (VA RANEEY ot J
05-12-2022 | ‘go /) |66 /0 AR 1,2 [ \e-3 g Jeuo ool
06-12-2022| < e oM £y | E-7T \ UK e Y (P 7 JdU0 M
07-12-2022)| =23 AM |/ depm " 144 i i 8 -G 2 Heoo o1/d
08-12-2022|4 sd pnm 1§ 2478 i . 114 b 5o b \@. & | 277 gou ok
09-12-2022 — &~ - 3 e _ - - = r.rjm..mw.xp.\\,“\v\!.
10-12-2022) i¢'¢onm oM % 1\ 9 \ ﬁ \Q - i 9 Ll ooy le?\w\ W-HQ: dhogid
1-12-2022| i s ¢apm a2 em .y 1) \i+ 2 10 -2 2440 __ ﬁq Lné Tanle T.%E_aét
12-12-2022 6 .o2pm K eegd) €-§ 114 Vit Y 1\ 2408V Eu_: Tont ?.;_F, J
13-12-20221¢ "y | € 0LFN ra 19 Vit b 14 L L40cc Tan~ol h:m = Ol o _
16-12-2022)i 5 gy [{'Fm| £°F g WP \0: R LUTTo C G, :u_j (2l e ?P&Nf
15-12-2022| [0 crpam |6°ceqm | £-F e | il ey 2 4¢ed % Z
16-12-2022| — - —- o - b -~ E.ﬂ\?a?\ ‘
17-12-2022| 9 .oy |Liozpm| 4T o | WV C 10 9 2oed AL
18-12-2022| Geo n) | gvce2nl € 7 \2 # Wy \0-& L ervy ot
19-12-2022| e cs pn | E wpm| £ ¢ V-9 W 4 WL 7 \fs\ & ai¢.
20-12-20224 oo pgy WoiepmL <] (A d | Wt | y9ed 2 Jeue 1/
21-12-2022| 9.0 py |6 Gefm| € WA | v | e | 2760 L
22-12-2022|9 "wipm 6" Grd ( 11.9 i 4 (0| 2 Féue gl
23-12-2022 - - - - - — wetbo f—
26-12-202 0 W\ lg'eppm | £ F LN LR | (14 \D - 91evd ate
25-12-2022}a" v i) . 7 Wwea |y | g2 23z ok
26-12-2022| A ey |67epn | G- § Werl wed | v F | ae ol
27-12-2022|0 sy iy KI0gpP Y A\ g =g Q-3 | 29..0 fU
28-12-2022| Gy 2o ] ey | wee \0-2 |2 F ez gl ,
29-12-2022| = - - - o = Toarts o:pols
30-12-2022] -~ = J - - - — W fr \ ey _
3-12-2022] — - | - - . - = Gieon anidon cletin lond il

PREPARED BY: YESH TRIVEDI APPROVED BY: NILESH Bm_.___

R i s L T




Annexure-V

Sustainability

LR Mumbai Waste Managerent Ltc.
. . . Plat Mo: P-32 & Part, MIDC Taloja, Tal: Panvel,

M/s. The Shakti Plastic Industries. Dist.: Raigad, Maharashtra 410 208, India

S. No. 158 & 159, Village — Nandgaon, T: +91 8422877163/65/7710082601

Manor Dist — Palghar - 401403 1 +91 73049088789/90/31/92 & 33

Email: mbdmwml@resustainability.com

Phone No. 02249671500 CIN: US0001TG2001PLCO37829

Email: info@shaktiplasticinds.com www.mumbaiwastemanagement.com

Kind Attn.: Mr. Aniket Gavas — Sustainability Head

Sub: Membership of CHW — TSDF at Taloja

Dear Sir,

We thank you for enrolment & welcome you as MEMBER of Mumbai Waste Management
Ltd for utilizing our Common Hazardous Waste Treatment Slorage Disposal facility, to
dispose your Hazardous Waste safely & securely.

Your MWML Membership No. is MWML- HzW — PAL — 5651

Minimum Monthly Commitment Charges @ Rs. 1500/- (Goods & Service Tax extra as
applicable) per month is to be paid by 5% of every month.

This membership is valid now but subject to termination, in the event Haz Waste
generation details viz.,, Types of Waste, Generation Quantity, Waste Comprehensive
Analysis and Monthly disposal plan, Legal Agreement, Commercial terms are not

finalized.

The Membership deposit / Security deposit is adjustable against Waste Disposal Charges
Only in event either party decides to terminate this Membership.

We will provide all assistance to enable starting of our Waste Collection & Disposal
Operations in this period.

We assure you of our excellent services and secl your co-operation for good business
relationship with you.

This Membership is valid for one year from date of issur of this letter. You have to get
membership renewed by paying necessary MMCC.

Submission of Valid MPCB consent copy is essential condition for membership.
If Generator fails to submit valid consent copy, then membership will stand cancelled.

We once again thank you for your enrolment and in joining forces with us towards
maintaining & sustaining our Environment.

Please do contact us for any further information.

Thanking you,

Yours truly,
for MUMBAI WASTE MANAGEMENT LTD.

_/;#-'/fiﬁ%:@z‘”f— e

. '}, \ \Q/
Somnath Malgar \ WA
Director
Corporate Office: 1SC 90012015
Level 11B, Aurcbinde Galaxy, 1SO 14001:2015
Hyderabad Knowledge City, ISD 45001.2018
Hitech City Road, NABL Accredited Laboratory
Hyderabad 500 0B1, [ndia. MOEF & CC Recognized Laboratury
resustainability.com

CIN; U74140TG1994PLCO1BE33
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SHAKTI PLASTIC INDUSTRIES
GUT No.159, VILLAGE NANDGAON, TURFE MANOR, PALGHAR

MANUFACTURING FLOW CHART

1 2 3 4 5 6 7
COLORING
RAW Pigment is EXTRUSION FINISHED
MATERIAL Sorting Lo Agglo of added to Pigment mixed MATERIAL
: e Grinding & - _ ‘
Plastic » Qualitiwise/ » Washing » film » grinded or » material » Strand from
Waste & Gradewise grinding agglo feeded to extruder is
Scrap material in extruder cut to form
mixer m/c Plastic
Granules
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Annexure-IX

1. Raw Material Storage Area

pLanftude: 19.733992
tongitude: 72 916691 <~ el

Ehkeealion: 383745
Accuracy 8.7 m

Time: 300120241218
Mate Shakt platic
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Annexure-IX

2. Production Area

a. Extruders

EXTRUDER NO. 1
P.- 1900
npprox/Perhr

g "‘,‘; GPS Map Cam¢

Palghar,MH, India
¥ Paighar, Palghar, 401403, MH, India
Lat 19.735572, Long 72.916178
: _,“ 01/31/2024 11:26 AM GMT+05:30
X Note : Captured by GPS Map Camera
5 L)

- '.,’:é GPS Map Camera

Palghar,MH, India
¥ Palghar, Palghar, 401403, MH, India
Lat 19.735621, Long 72.916136
P 01/31/2024 11:27 AM GMT+05:30
-‘dﬁ Note : Captured by GPS Map Camera
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Annexure-IX

B oPs Map Camera EJ cPs Map camera

Palghar,MH,India Palghar,MH, India
y Palghar, Palghar, 401403, MH, India | Palghar, Palghar, 401403, MH, India
Lat 19.735677, Long 72.916093 | #Lat 19.735542, Long 72.915939
e 01/31/2024 11:28 AM GMT+05:30 01/31/2024 11:28 AM GMT+05:30
‘_il,.ﬂ Note : Captured by GPS Map Camera 4 we : Captured by GPS Map.Camera

b. Agglomerators

e 19734717
lude, 72.916372
32,5720 m
Acouracy 159 m .
[ Tne 30-01-2024 123 !




Annexure-IX

¥y 'R

Nandgaon T. Manor, Maharashtra, India
Gut No.169, NH 48, Nandgaon T. Manor, Maharashtra
401403, India

Lat 19.735483°

Long 72.916032°

31/01/24 01:49 PM GMT +05:30

= A A

;i LS n GPS Map Camera ;
Nandgaon T. Manor, Maharashtra, India
Gut No.169, NH 48, Nandgaon T. Manor, Maharashtra
401403, India
Lat 19.735495°
Long 72.916676°
30/01/24 04:53 PM GMT +05:30

-

. u GPS Map Camera

Nandgaon T. Manor, Maharashtra, India

Gut No.168, NH 48, Nandgaon T. Manor, Maharashtra
| 401403, India

Lat 19.735203°

Long 72.916299°

30/01/24 04:55 PM GMT +05:30

| -

\ ﬂ GPS Map Camera

Nandgaon T. Manor, Maharashtra, India
Gut No.159, NH 48, Nandgaon T. Manor, Maharashtra
401403, India

Lat 19.735484°

Long 72.915573°

30/01/24 06:01 PM GMT +05:30
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Annexure-IX

Nandgaon T. Manor, Maharashtra, India
Gut No.159, NH 48, Nandgaon T. Manor, Maharashtra
401403, India

Lat 19.735488°

Long 72.91556°

30/01/24 05:13 PM GMT +05:30

k R T ——

.
u GPS Map Camera

Nandgaon T. Manor, Maharashtra, India
Gut No.169, NH 48, Nandgaon T. Manor, Maharashtra
401403, India

Lat 19.735486°

Long 72:916571°

31/01/24 01:41 PM GMT +06:30

Wastewater flow meter

ETP Flow diagram

e. Electricity meter Reading during Trial Run (~1 hour)

Latitude: 19. 735282
Longitude 72.617291
Flvation 17 96252

urEy: 36,
Time: 30401 2024 17:03
Note: Shakti plaatic Trial ran

Before Trial Run Reading

After Trial Run Reading
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C MACHINERY

.mmwmm (58 Dbt-ﬁm 401 208

el
BillNo. . % 3 26 {]9 QUI'H
mn'rmumss
@
{1 No. Y120min ScrewDia. “RAJ” ThermoplasticiBxeriide with Helical
o ‘Gear Box [Alang] and without moter.3000 kg/h
‘:l) e '.‘f onkpe] © alaee] e u}-,uhﬂ!?.n( ]" nes n-nfrr\]]mp P\lnm-..tcre with | ‘ ;
f Tectnagie wifls 01 - T |Il1l.ll !‘l’ll‘ tded x'-ll_h A‘ fiees Hhe o !"._g\, : :
.l’&emafm' ﬂqmpmmr ta work in conguitetion with the above Exir udm,
consisting of the following :- s 1 | . ,'
s ! .
10 e /] i e _ A4S 1
: - L
it N | S5 Water Tank il "ﬂdml g
AvNa fBydrastic Sc:reen Changer. fitted with 5 HLF, motor | 55000 |00
- . . q -"";Elj";"-:_{‘. Em ]
s : s Tue | | “siso foo
‘ _‘,_)PJ} 2 | ™ i T SA( .ljl.-l
; ] ! u ¥ Surchavge 0% of S, 1. B.5153 00 |
=5 }\_{a’ ‘/ ! : , Y N _ ¥
R | ' Totl ; 755315 oo
ﬁ/ (Rn Seven | akhe Tty dive Thousand Twe Hum}t-.u wied Tietan oniy 1 |
i ';Me & &'emg slbfoe
= [(Progressive Total. Rs. 24,79.425) Soveol  19]8jeo
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November 28, 2007

M/s. Shakti Plastic Industries,
Seksaria Industrial Estate,
S.V. Road, Malad ( W ),
Mumbai - 400064
*Kind Attn. :- Mr. Vinod Poddar

m;_--s?eeu;ﬁt_lon and quotation of:_n_'em twin screw extruder strand

pelletizing line |
. Process material:PA, PBT,PA +30% Glassfiber -
Capacity: 500- 4000Kkg/hr (diferent form e ks

‘,r"l'-"'---. : H - ...‘ . IQ. :.. e s ,,.. ok :- . ._-r rk -

A e g




889 KALSA extrusivi

—— — -

i - - ._,.m_.__‘n ...c H ’ ____N__.. E s

The material of the bamel bi-metal, the inner surface hardnass |
of the liner is HRC56-84,
The amount of the barrel 11 units (each modutar with the

' torque transporting through
SKF/INA bearings and importing sealing

! driving power: 0.55kw

| Ofi-filter and heat-exchanger equipment :

i mwmmmmnmm
| Integrated assembied in the frame

7 Fieating unit. copperiNo 2,3) and sluminum electric heater
Towhe?*gm:ﬁm
| The cooling pump power: 0.75kw

| calculating met

E Controlling zones: 11zones (10 zones + 1 die)

mwwmmumm
Electric-magnetic Value imported form Italy

. Analog show the cooling water pressure

- - e T T —
.

T3 "Vacuum pump: SE 2 2kwi2890rpm
:  Degree of vacuum: -0.04-0.08Mpa
! " Number of the vacuum pot: 1

ot s

3 Bended and weided frame with steel profile

| | Stainless MW%M“

T ; The center height: 850mm _
| rmnnmmm o

19.&WH.$F&MIDC!MM

: Nangloi. Delhi - 110041 Ph: 9350861454 Fax: 91 11 25282029
Email: hmu@-uWﬂ.m Web: www. kalraextrusionmachines.com




890 KAL3A extrusion

|

|9 | Sidefeeder | 1 Twin screw side feeder
:_ | The power of the side feeder: 1.5k
| | . r&maawm

| nverter Fuji changed the speed
Canbemny_aduﬂywﬂh_notum

5 .___ _+_?___i_ Hvdreal G as
‘ changer With a hydraulic station

| | { Phtela'mﬂ:m

! ! Thopuﬂonufhfhﬂ

o g _ 11 pOsilion of th
| 11  Bxrusion die 2 @4mm, 15 holes 11 holes =
| material: 40Cr nitrified
__{____M____P___\MM'WUM
12 MW [1<4 !IMWM’MMM"WMA_“M“"_"'“-__ M YT ad
|k | The water bath made of staiss s

19, Category Ii. SFS. DSIDC Industrial Area. Ndngloi. Delhi - 110041 Ph; 9350861434 Fax: 91 11 25282029
Email: kalraextrusionmachines@gmail.com Web: www kalraextrusionmachines.com

——— o



891 KAL3A excfruslon

M A C H N E 8

{
'6’%;./
(
19, Category 11, SFS. DSIDC Industrial Area. Nanglol. Delhi - 110041 Ph: 9350861454 Fax: 91 11 25282039
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892 M A CHINES

TERMS & CONDITIONS OF SALE

1. PRICE:
Prices Indicated are Ex-works Nangloi - New Delhi, Sales tax, CST 3% against form
'C’ or 4% without form 'C",

2. PACKING :
Extra - @ 2.5%
3. PAYMENT :

30% advance, along with Purchase Order.
70% against Performa Invoice after inspection at our works.

4.  FREIGHT
MIMMllbedupatchadbymdMthmbwsmmghanyw
transporter.

5.  PROPOSAL VALIDITY:
Thspmmmmmmumaodmummwmummmw
written notice from us.

6.  DELIVERY: he 2.
msmommmdmduwmofmmwamemmm
order with advance payment.

7.  INSURANCE

ﬁanﬂtmwu;mngadbymatmrm However, If required the same
can be arranged by us and menmaryhlllswmbepmdmwm. '

.. L]
Ordermphaadwl’ll_not be cancelled in any case.

Munwauuplvwwldbamghwuppmm. Thanking you and looking
forward for your valuable order.

Regards,
Kalra Extrusion Machines

/wﬂl‘—

blls—
he cofumch accoplhedirc 3tee— J(\

bl
19, Category I, SFS. mgufum Area. Nangloi, Dellki - 110041 ﬁ_ﬂm&“ﬁ Fax: 91 11 Z_’Jﬂ:?:

—
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Hindustan Plastic & Machine Corporation

o S e e

5 Category I, DSIDC Industrial Area, Nangioi, Delhi - 110041
PHONE: 011-25473361, 26471114 Mobile : 9312645101
Manufacturers of - Plaslic Processing Machines

Web www,hindustanplastics.com

Email: info@hidustanplaslics.com

November 28, 2007

M/s. Shakti Plastic Industries,

Seksaria Industrial Estate,
S.V. Road, Malad (W ), o 22-2RIAZIBTUSS
Mumbai - 400064 AR 200 3o 3

Kind Attn. :- Mr. Vinod Poddar

SUB :- QUOTATION FOR ACCESSORIES REQUIRED FOR WASHING PLANT & RECYCLING

GRANUALES

Dear Sirs,

With reference to your inquiry regarding the subject , we are pleased to quote you as follows :-

1) Mixer for dewatering - ( Centrifugal hyd cting dryer
No. | Description | Unit 2000
1 | Main motor power | 45
| Kw
|3 Rpm 1000
\ Rotating speed
4 Capacity | kgh 2000

Price:- Rs. 3,10,000/-

2) Hopper Loader ( Pump feeding system with electrical heater )

[ No. Description | Unit $5X-300
{ 1 Pump motor power Kw 4

[ 2 Heating power Kw 36

| 3 Feeding capacity kgih 2000

Price:- Rs. 1,40,000/-
3} Hopper for clean flakes

[ No. Description Unit
} 1 _ | Agitating motor power kw 0.75
2 | Containervolume | liters 1000

Price:- Rs. 45,000/-

AL A_
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;.

' J
Hindustan Machine Corporation —EE

He

5 Category i, DSIDC Industrial Area. Nangloi, Deihi - 110041
PHONE 011-25473361, 25471114 Mobile . 9312645101
Manulacturers of - Plastic Processing Machines

Web www hindustanplastics com

Email info@hidustanplastics.com

4. Compactor

Capacity: 650 kg/h

Driving motor power: 55 kw
Rotators speed: 800 rpm
Rotating knives: 6 pieces
Fixed knives: 15 pieces
Container diameter: 800 mm

Price:- Rs. 3,35.000/-

5. Die For Granuales

Price:- Rs. 65.000/-

6. Automatic hydraulic screen changer

Power 2 2 kw
Non-stop changing device
There 1s pressure transducer to warn over pressure

Price :- Rs. 3,8§,000/-

7. Under Water Die Face Cutter ¥

Capacity 650 kag/h
Cutting power 1 5 kw
Water pump power: 0.75 kw

Price.- Rs. 5,50,000/-

8. Vibrator

Capacity’ 650 kg/hr

Vibrating-Motor power 0.2 kw

Material for tank and screen: stainless steel
Screen layer Nos. 1

Price:- Rs. 1,35,000/-

9. Dewatering machine

Capacity’ 650 kg/hr

Driving motor power 5.5 kw
Feeding motor power: 0.75 kw
Barre! diameter: 300 mm
Price:- Rs. 2,20,000/-

Al aler
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Hindustaon

—————

Eh e
A T N R R N

5 Category Il DSIDC Industrial Area. Nanglol, Delhi - 110041
PHONE: 011-25473361, 25471114 Mobile . 9312645101
Manufacturers of | Plastic Processing Machines

Waeb www industanplastics com

Emal info@mdustanpiastics com

10. Hopper Loader

Sucking motor power. 5.5 kw
Capacity: 650 kg

Price:- Rs. 1,40,000/-
11. Storage hopper

Volume 1500 liters
Material stainless steel

Price:- Rs, 25,000/~

12. Screw & Barrel 110 / 145

Price:- Rs. 2,50,000/-

polfabe.

stic & Machine Corporation

A

)
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YASHIKA DOUBLE STAGE FILTER PLASTIC RECYCLING MACHINE

Model
rew [ 140/150

40'x10'x16'




Original Copy |

|- GSTIN : 06AANCSB399C1ZI’
TAX INVOICE
| SNB ENGINEERING PVT LTD
Plot No. 86 Sector 16, HSIIDC Bahadui: arh,
Dist Jhajjar, CIN : U271060L2007PTC30 1213
invoice No. . SNBJ2020-21/256 ' Transport . SBHS Road Carrier
| Date of Invoice  : 22-12-2020 Vehicle No. : RJ 14GF 9395
| Place of Supply  : Maharashtra (27) Station : MANOR
| Reverse Charge @ N E-Way Bill No. : 3612 6831 0017
| GR/RR No. 1 1479 /22-12-2020 .
Billed to  : Shipped to :
The Shakti Plastic Industries .| The Shakti Plastiz Industries
GUT No. 159, Village Nandgaon GUT No. 159, Villaga Nandgaon
Manor, Dist Palghar, Maharashtra Manor, Dist Palghar, Maharashtra
GSTIN/UIN i 27AAMFS7839M128 GSTIN/UIN  : 27AAMFS7839M1Z8
e . N 5 -
| S.N, ‘Descrlpﬂon of Goods HSN/SAC Qty. | Unit Pricé| Amount(Rs.
Code
1. R IZOMM WITH 84772000 1.00 | Nos 1000000.00 10,00,000.00
2. | Electrical Control Panel 85371000 ] b - 0.00
3. |Screen Changer 84779000 i | - 0.00
Capacity - 1 Ton/ Hr
|
: [
I -
) i
!
|
. i
i :
N .
| 10,00,000.00
i Add @ IGST @ 1800 % 1,80,000.00
Grand Total 1.20 “os 11,80,000.00

| HSN/SAC Tax Rate Taxable Amt, IGST Amt.

Total Tax

84772000 18%

10,00,000,00 180000.00 1,80,000.00

Rupees Eleven Lakh Eighty Thousand Only

Terms & Cmdllin_n_s
E.&QE.
| Goods once soid will not be taken back.

2 Intetest 3 38% p.a. will be charged If the paymest

ey made with n the stipulated tme.,
3 Sumpect to Haryana' Jurisdiction only.

A Y"‘

T for SNB ENGIN r.}gc‘ ﬂ' LTD

;ignamry

W
L
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BHAVYA PLASTIC MACHINERY MFG. CO.

Manufacturer of High Performance Agglomerator Machines

QUOTATION
DATE: 16-09-2021

To,
THE SHAKTI PLASTIC INDUSTRIES
Gut no 158, Village Nandgaon,
behind Rolex Inn Hotel, NH48
Manor, Palghar - 401403
AGGLOMERATOR MACHINE
Specifications 3270
Tank Size Four blades fixed with rotor and four side sharp.
Electric Motor 100 H.P.
Blades made by S.S. 18mm thick

Bottom Circle

S.S. Layer (Upper Tank).
S.S. Layer (Bottom Tank)
Capacity

Housing Cooling Jacket Production
Suitable Material

PRICE

Machine Price

Electric Motor

Electric Panel

Extra Blade Set

Tax (18% GST)

Packing Charges

Total

TERMS & CONDITIONS

Price
Delivery

Payment

Validity

Shed No. J-294/2,
G.1.D.C. Umbergaon — 396 171, Dist. Valsad, Gujarat, INDIA

made by S.S. Smm thick
made by S.S.

made by S.S.

1500 to 2000 Kgs / hr,

LD /HD /PP /HM Film Waste.

% 9, 40,000/

Include (Ship Motor)

Include (made by Ship materials)
Include (2 Set)

Will Be Extra,

Will Be Extra.

¥ 9, 40,000/-

The above price is Ex-Work, Umbergaon, Gujarat.
Within 4 weeks from the Placement of Order.

50 % advance & 50% at the time of Delivery.

The Above Price valid for 30 Days Only.

* Design, specifications and description are subject to change without prior notice.

YOURS FAITHFULLY,

BHAVYA PLASTIC MACHINERY MFG. CO.

Tel: (0260) 2563373
E-mail:bhavyaplast@gmail.com
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»

GSTIN : 06AANCS838SC1ZT @mf Cooy

TAX INVOICE

SNB ENGINEERING PVT LTD

Flot No. B6 Sector 16, HSIIDC Bahadurgarh, fo-
Dist Jhagar, CIN U27106DL2007PTC301213
CIN : UR27106DL2007PTC301213
- Ted : 9891061700 mmast: sabenginearing@mani con
Invoice No. © SNB/2022-23/009 ,Transpmt © ETM LOGISTICS VT LTD
.'})atfsﬂ _ (5-04 2022 | Vehicle No. © G OL1CT 6658
ﬁac& of Supply  © Madhya Pradesh {23) Station . INDORE (MP)
Reverse Charge N E-Way Bill No. ¢ 3014 3201 6547
SRAHR No, 11-4171 [05-04-2022 |
Biiled to : | Sthipped to :
[ ENVIRD RECYCLEAN PRIVATE LIMITED I' ENVIRD RECYCLEAN PRIVATE LIMITED
Whasra No.373/1 373710, Rajoda |Khasra No, 373/1 373/10, Rajoda
Gram Rajoda, Indore | Gram Rajoda, ndore
Madhya Pradesh-453551 Madhya Pradesh-453551
|
|
GSTIN / LIN © 23AAFCESGL2E 12% LGSTIN { UIN 23AAFCEB L 2E 12X
[[ 1AM qaclzzcmm:mmnzaeaz%m.4:oaazzic-cnfsec?!smm1ew::1oﬁzdtumzxsba Ack.No. 13:232199939111  Ack.Date  USD4202¢  |pu
N, Description of Goods HSN/SAC Qty. Unit Price. Amount(Rs.
- Code i )
1. Aglomarator - Capacity 1800 Kg/hr 84773000 1.00 Nos 7.00,00000  7,00,000.00
!
3 |
| |
' I
; 7,00,000.00
Add  © IGST » @ 1800 % | 1.26,000.00 1em
Grand YTotal 1.00 Nos 8,16,000.00
HSN;S&C TaxRate Taxabie ami (GSY @st,  Total Yan
B4779000 18% 28004000 12600000 1,26,000.00
- Rupees Eight Lakh Twenty Six Thousand Only -
!e;u; .iCan:ﬁ-!-luns T E-invoice QR Code ikmlvwk Foaature
EEOE Wiy s G MY, - ~
L. Goods one sold will nol be taken
bk,
2 Inteyesy @ 18% p 2. will he charged .
! the paynent PVT -
; rol mate with in e Apulbed Hime f(.’ll' sr_‘a ENGINEERING g
3 Bubject b Harvana Juisdution Far it -L’ﬁ »
i - ety
. Director / sed Signatory
2077~
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©

3 Delivery Challan
Enviro Recyclsan Private Limited |Invoice No. Dated
Khasra 373/1, 373/10, Rajoda, Gram Rajoda, 02-06-2023
Indore - 453551 Delivery Note Maoda/Terms of Payment
Madhya Pradesh \gm
GSTIN/UIN: 23AAFCES612E12X Suppliers Ref. Other Referances
State Name : Madhya Pradesh, Cods : 23 [EMG
Buyer's Order No. Dated
Buyer (Ship to)
The Shakti Plastic Industries Despatch Document No. Delivery Note Date
Gut No 159, Village - Nandgaon,
Manor, Palghar, Dispatched through Destination
Maharashtra - 401403 Manor
(Bill to) Bifof -RR No. Motor Vehicia No.
The Shaktl Plastic Industries l
Gut No 158, Village - Nandgaon, Terms of Delivery
Manor, Palghar, Maharashira - 401403 From Indore
GETINUIN: 27TAAMFS7839M128
State Name : Maharashira, Code : 27
S Description of Goods and Services HSN/SAC | Quantity Rate KGS Amount
Mo.
1 Aglomaretor
(Given on a lease of SNB Enginesring Pvt .Lid. 1 Set 0.00
Supplier invoice No.SNB/22-23/009 Dated.5-Apr-22)
Capacity - 1600 — 1800 TPH
Total 0.00
Add: IGS T 0.00
Total 1 Set 0.00
{Amount Chargeable (in words) E.LO0E
m
Comparny's PAN - AAFCESG12E

mmmmfyﬁmmmm
pﬂudhmducﬂhd-ﬂlfmdlmw
true and correct.




O Subject 1o Bombay Jurisdiction only

REGI ENGINEERING COMPANY

6 NMC. 271 1/3 JAIL COMPOUND,
DHARAVI-MAHIM LEVEL CROSSING, BOMBAY-400 017,

Manufacturers of : Plastic Machinery, Extruders, Layflat Tubing Machinery, Grinders,
High Speed Fluidizing Mixtures and Roll Winding Machines.

BILL No. ' | 1 ——— DATE 2062 /(‘“‘70
‘ M/s Shakli Pleolc Fndiish ..y
SQ{CS&%‘ic\vaﬂuO l;\cJ a}(“mLS V. QO"E@
Ref. Your Order No. _of M = "‘-ﬁf WCATB ‘9"‘11] [/‘f

Quantity Particulars | R:ATE . Unit ;::dOUNT :

e

ko an ¢ WO <_,‘t)”)"i43a‘z 33300 |

Q:B'( 20 ¥3 0" Y‘»“Z'___Vkﬁcm.cz-‘
lCwd vesc «f Com Lr}zu_e
J——f{U’( tA.JL‘Q/Ll H(‘)(L,%*} wx.((
e BXowoen O¢M4 g | sl

[0
i led H%lee}oc avalae #

1 : @

B.S.T. No. NIG/19935 w.a t. 31/3/83
|_C.ST.No. MAH!IGI11513W ef 31/3/83

Flupaes LL\/] (L,(/—I 3 ",c ”nau(;ctgbf hU(LW““' lL’!J ' 'MHBQSZOICIE)

644'! @l e E.&0.E
The ab Stores have been dhheae to you ’—t 1/ We nm::nm thet our fl'i!lrllflﬂ contificate under the
B-gRey despatchea 8.5.T. Act, 1958 ig in force on tha date on whichthe sateof the goods

specitiad in this bill/cash memorandurnis made by me/ us and that
Challan No.

f the trancaction of sole covered by this blil/cash memorandum has
Lln,derﬁ——ﬁ NU o vaws atacied 'y me L3 in the requiy 2eurse of mydour businass.
. ’ .

For REGI ENGINEERING E)OMPANY
6 , o CenoA

Proprietor
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REGI ENGINEERING COMPANY

€ NMC 271 1/3 JAIL COMPOUND,
DHARAVI-MAHIM LEVEL CROSSING, BOMBAY-400 (17,

Manufacturers ol : Plastic Machinery, Extruders, Layflat Tubing Machinery, Grindaers,
High Spead Fluidizing Mixtures and Roll Winding Machines.

Quotation 07 DATE | 5-/_0 i § l 90
o Mf5 Shald Plashc Tndudries
ek se1'0 frdustrrod et ade SV Road

: wwm | o_Malad coes}, 400064
C ﬂ‘a r’:’gtﬁw : rﬂf: hoacj Soh0 oo
-?\w i x:"o“/“' " Unic mas
: WO vesse) Combine
2 | g'{"i‘&d CL)\Q“" hovang and
Bower ahd AMdZeded o] 394 0a
. MOror, ¢
.'i':ﬁng;q')-\J s L 000 to L oo
' KG 5 per b ouvrs
{»
“G'\yg huncl're'.'tla;;gkj’r-_@.p\l# 36 52900

“Hied e . "
wmhnr.ehh*mdm

For REGI ENGINEERING COMPANY
16 lb\_‘ ag Cenc~ o
Proprietor



]
Estimate Date

Bill To

THE SHAKTI PLASTIC INDUSTRIES.
Gl na 158, Village Nundgaon, Behind Rolex Inn Hotel, NH4B, Manaor,

Palgjar, 461403
Phoge -

#  Item & Description
] Agglomerator 3511

906

PANCHAL PLASTIC MACHINERY PVT.LTD.

Plot Mo 127, GIOC, Umbergaon-386171

Dist.. Valsad, Gujarat, india.
Tel~ +31 (260) 25633912 | M. +91 70464 63391 / TO464 63396

Email: info@panchal-plastic.com | Website; www.panchal-plastic.comin

{EST-23/22-000105 Place OF Supply
: 18/10/2022

Ship Te

: Maharashtra (27)

PHIE SFPIAKTT PLASTIC INDUSTRIES
| Gut no. 158, Village Nandgaon, Behind Rolex Ina Hotel, NHi8, Manor,

haterial Processing: LLDPE, LDPE, HM, HDPE, PR

Apatiby 1500 Kg/H

Mutor HP 120

Total In Words

indian Rupee Eleven Lakh Sixty Two Thousand and Three Hundred Only

Note- Please put YOUR COMPANY NAME in the Reference /Narration.
Alsc, please send the Payment Screenshot / Acknowledgement on mall
{panchalmachineries.amd @gmail.com)

Terms & Condibions

Palgjar, 401403 |
Phane -- [
| HSNfSAC | Qy | Rate Amount
8477 100 9,85,000.00 9,85,000.00
pes l
é ! i l
Sub Total 9.85,000.00
1GST (18%) 1,77.300.00
|
Total ¥11,62,300

Eajﬂﬂg Pén chaf

Authorized Signature
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&)

R
REGI ENGINEERING COMPANY

10, United Industrial Estate, Ground Fleor, Mogul Lane,
Off. Sitaladevi Temple Road, Mahim, Mumbai - 400 016. Tel - 437 4362

Manufactuers of : Plastic Machinery, Extruders, Layflat Tubing Machinery, Grinders,
High Speed Fluidizing Mixtures and Roll Winding Machines.

BilNo._0 2 — 94 Date 33\°3\‘-‘-w'1
o, ‘Sradl  Vlealie Inanatiie
N Nods. Novreldp e, Maynoh

f’a.la‘,-'_ﬁh oM - N
Ref. Your Order No. of
= Quantity Particulars Rate Unit Amount
= Rs. P Rs. P
/1 ~ = \
NS | G20l o [72NE |5 2e09 |8

~ : i ¢ c
N AdA: 153 TAS Lo

L _ Ris-T

B.S T No.400017-8-711 w.el 1/4/98
C.S.T. No. 400017-C-566 w.e f 1/4/96

Rupees F‘\"L’C:I‘- 1\Jiv~t TML\LOW‘-Q '\)!N\;L Fse~die :mH,"l” iiaLQ'-«i/‘j —— S‘ﬁd\v“j—{} e
, ; E.&Q.E:

“I/We hereby certify that our registration cerlificate under he
B.S.T. Act. 1958 is in force on the date on which the sale of

The above stores have been délivered toyou

despalched the sale of the goods specified in this billicash
5 \ g memorandum is made by me/us and that the transaction of
under Challan No. ©3 of 1h19 519y sale covered by this bill/cash memorandum has bees

effected by me/us in the regular course of my/our business
For REGI ENGINEERING COMPANY

a i) D LpA é) ac
= AN

R.R.No, MR-au) AETH, 1y
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: i o o
REGI ENGINEERING COMPANY

10. United industrial Estate, Ground Floor, Mogul Lane,
Off. Sitaladevi Temple Road, Mahim, Mumbai - 400 016, Tel - 437 4382

Manutactuers of : Plastic Machinery, Extruders, Layflal Tubing Machinery, Grinders,
High Speed Fiuidizing Mixtures and Roll Winding Machines.
pate _1Q }03) 2004,

quotation O |

o ShakY¥y  Plushc Tndouedwies
aaMage Ncmdgm‘n Mane ¥ .

Palg (vl 8 e
i 3 :

Rel. Your Order No. of

Quantity Particulars Rate Unit Amount

One No Qﬁj\o-mg o 0¥ Tun o ve ssel
bedy oand complede {3{%;;

S200d 00| One|s2000| 00

Coprerty 11800 Ao 21 20
WGs ger bours

pdd ). |+aséoo
&E.T

8.ST No 400017-S-7t1 wel 1/4/96
CST No. 400017-C-566 we l 1/4/96

Rupees F‘g.}\\, N}ng 'Thawol N\OQ Hupdyed ﬁ‘;{-l.\-‘ s%x |S945qo 0

On TJ E&O.E
‘ “I/We hereby certity ihat agistration certificate under the
The above stores have been .‘l!.L".?LhL‘L B you B.S.T Act 1959 is in force on the date on which the sale of
despatche the sale ol the goecds specilied 1n this oil/cash

memorandum is made by me/us 8nd thal the transaction o
under Challan No, ot sale coverad by this billicash memorandurn fas been
effected by me/us in the regular course of my/gur business

AR. R Na
For REGI ENGINEERING COMPANY

1'( PR e I A .-&‘mr-
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AX INVOICE

E-Mail - sama
Consignee ( hip to)

~ [invoice No
!98!22—23 )
| Delivery Note
fm'e_r'e_n_&_ﬁo &Date.

Buyer's Order No.~ .

(ORIGINAL FOR RECIFIENT)

e-Way Bil No [Dated =3
601502136011 21-Dec-22 e ]
Mode/Terms of Payment |

1 'I'ﬁﬁa’ar’ﬁ‘éfé?é’n_oéé_ e

- |Dated ™

THE SHAKTI PLASTIC INDUSTRIES
Gut No 1569, Nandgaon, Manor Dist Paighar Dispatch Doc Ng. Delivary Note Date
Maharashtra 98’22‘23
GSTIN/UIN - 27TAAMFS7839M128 Dispaiched hrough ™ e o e
el ah Destination
S| N - h :
| tate Name Maharashtra, Code 27 D M hicisatism
Bill of Lading/LR"RR No. otor Vehicle No.
’5‘07‘““——*‘_‘___—"_"—‘—'——'-_‘“‘—"“" |dt. 21-Dec-22 MH48CBo625
er (Bill to) Terms of Delivery
THE SHAKTI PLASTIC INDUSTRIES
_ Gut No. 159, Nandgaon, Manor Dist Palghar
H Maharashtra
i GSTINUIN | 27TAAMFS783oM128
[ State Name - Maharashtra, Code - 27
Si Description of Goods S C I Quantity Rate [per [Disc % Amount _]
32 INCH HEAVY D ACHINE 84779000 ‘ 1 SET|6.75,000.00| SET 6,75,000.00
/ | WITH 100HP MOTER
i: ONE SET BLADE ExT, RA
|
! ' OUTPUT IGST 18% 18| % 1,21,500.00

/

j

| t Total
_Eﬁmm'é’ﬁ'ﬁiéﬁ‘%‘(‘ﬁaﬁm; D '
INR Seven Lakh Ninety Six Thousand Five Hundred Only

1SET|

SEENA e

1 1 iiﬁ%ﬁ%%

Taxable integrated Tax Total
Value ate Amount | Tax Amount
l}?“—"nsoﬁ‘ LN e et = _|6,75000.00]  18%] 1.21,500 66| ' 1,21,500.00 |
Totai| 6,75,000.00 1.21,500.00 | 1,21,600,00

Tax Amount (in words) © |NR Omﬂ
1
[CINOUS
- ;‘-\A‘-R“’m,s“
Y

!ﬂs the actual price 6! e
1 d ég:'recl

fliculars are true an

This Is a Computer Generated Invoice

One Thousand Five Hundred Only

Company's Bank Details

Bank Name
i - Alc No.
¢ - e N0 No.- Branch & IFS Cog
Rordting Reg: 1A o
" t inyo

- KOTAK MAHINDRA BANK
© 6446256315
€ Solitaire Business C f




_—

Maharashtra, Code 27
- Description of Goods HSNISAC T Guantity | Raie
S | . .
32 INCH HEAVY DUTY AGLO MACHINE 84779000 1 SET 67500000 SET
|| WITH 100 HP MOTER
|| ONE SET 8LADE ExTRA ; | _ P
, | QUTPUT - 3500 - 4000 KGS/H I '
| | |
I l OUTPUT IGST 18% | [ I‘ 18/% |
| L
| |
| ' ! | |
i ! | i
[ 3 [ o | i
; s H
'8 ’ . ! . | |
| / § |
i |
‘ ] | | .'
H | I | |
l | |
\\./ A } | | |
}* S "r'bia'l‘: T 1SET| [
Amount Chaigeable (in words) - h '
INR Seven Lakh Ninety Six Thousand Five Hundred Only
__H____H__._h.__.nm_ tadbisisadlml dgiliatle 4
84778 T e i
b i i
] Company's Bank Details
Bank Name
Alc No 6446256315
Branch & IF s Code  Solhaire Business Cg
! fo
!
[ o I

| SAMANI ENGINEERING
isunvav O 276 PAIKEE 1/18 PLOT NO gy
I ENGINEERING DAMANGANGA

SECINASIN, RAAVEPSOBEZR2Z0
Etato Narme Gujmral, Cotte 324
Conlact 8377011 725 87380277 rw

E-Mai um-uumm“nngngpfg[_ngl
| Consignee (Ship (o)

THE SHAKTI PLASTIC INDUSTRIES
Gut No 158, Nandgaon, Manor Dist Paighar

GSTIN/UIN 27AAMFST7839M128
Stato Name - Maharashtra, Code 27
THE SHAKTI PLASTIC INDUSTRIES

Gut No.- 59, Nandgaon, Manor Dist Palghar

27AAMFS7839M128

910

ESTIMATE

SUBJELI 1U vaP) JURISDICTION

| Buyer's Order No

r-Esnmare No
, 00346

'Delivery Note

:’Heft-rmmr No & Date

Datec
25-Nov-22

.'-\1(1de;'1'n_~!n-:.' of Payrmient

iDated

Othet Referonces

Dispaich Doc No TBeiivery Hots Diis
}
Dispatched through Destination
Maharashtra
or Vehidle No

Bill of Lading/LR-RR No. 1
|

Terms of Delivery

This is @ Computer Generated Invoice

“Tper [Disc %

Amounit

6.75.000 00

1.21‘500.001

§! 7,96,590.00
‘ E 8OF

KOTAK MAHINDRA BANK




/ | %1 1 | 7%
BHAVYA PLASTIC MACHINERY MFG. CO.

/ e @ Manufacturer of High Performance Agglomerator Machines
";"‘—-—_______-_‘___ //
AN -
N: ATJPV?SBGQ State : GUJARAT Invoice No : 005 /
GSTIN -
N 24ATIPV7536Q120 State Code : 24 Invoice Date:  24/08/2021
Bllled 10 ; o
Mls 5h|pp8d To: PO No :
- ENVIRO RECYCLEAN PVT LTD M/s. ENVIRO RECYCLEAN PVT LTD
IASRA 373/1,373/10, RAYODA KHASRA 373/1,373/10, RAJODA PO Date:
SO RE 453551 INDORE 453551
: t: € : MADHYA PRADESH State : MADHYA PRADESH Date of Supply : ~ 24/08/2021
Phore Codel 123 State Code : 23
ne No :7976193395 Place of Supply : MADHYA PRADESH
Ly ¢
Country : INDIA Country : INDIA .. 3:;4%302}10(;:}2%5;;8
_ES_TIN ! 23AAFCE9612E1ZX GSTIN : 23AAFCE9612E1ZX
[ Description of Goods ' HSN Quantity Rate Amount
Hlmmnt . No Code
1 | AGGLOMERATOR MACHINE WITH ELETRIC PANEL 8477 100 N T-aa0n0a.an MR
Capacity 4500 Kg/hr 1.00
Transporter :  § § GUIARAT LOGISTICS Total 11,50,000.00
Vehicle No: LR No: 112 P & F Charges 0.00% 0.00
GST Payable on Reverse Charge : No Freight 0.00
Electronic Reference No :
Total 1,150,000.00
BANK DETAILS @ CGST 0.00% 0.00
Bank Name : Union Bank of India
Branch : GIDC Umbergaon =22 Q00 000
A/CNo: 413601010420346 IFSC Code : UBIND541362 IGST 18.00% 2,07,000.00
Amount In Words : Thirteen Lacs Fifty Seven Thousand Only Grand Total 13,57,000.00
certfied that the perticulars given above are true and comect . G.CO.
Terms & Conditions : For BHAVYA PLASTIC MACHINERY MF
1.Any Complaint against this Invoice should be settled within three days after recelpt of
this invoice. Cn
2.We are not responsible for the damages or theft after the goods delivered or once
leaves our premises.
3.Subject to Umbergaon Jurisdiction, Authorised Signatory
" shed No. J-29472,
Tel, : (0240) 2563373
G.1.D.C., Umbergaon - 396 171, Dist. Valsad, Gujarat, INDIA E-mall : bnawdplasr@gmaﬂ.com
-
276

¥ <Srannad with NKFEN Sranner
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a

F Delivery Challan
Enviro Recyclean Private Limited Invoice No. Dated
Khasra 373/1, 373/10, Rajoda, Gram Rajoda, 08-08-2023
Indore - 453551 Delivery Note Mode/Terms of Payment
Madhya Pradesh 0051
GSTIN/UIN: 23AAFCEQ612E1ZX Supplier's Ref. Other References
State Name : Madhya Pradesh, Code : 23 0051
Buyer's Order No. Dated
Buyer (Ship to)
The Shaktl Plastic Industries Despaich Document No. Delivery Note Date
Gut No 159, Village - Nandgaon,
Manor, Paighar, Dispatched through Destination
Maharashtra - 401403 Manor
(Bil to) W Lading/LR-RR No. Motor Vehicle No.
The Shaktl Plastic industries
Gut No 158, Village - Nandgaan, Terms of Delivery
Manor, Palghar, Maharashtra - 401403 From Indore
GSTIN/UIN: 27TAAMFS7839M128
State Name : Maharashtra, Code : 27
Si Description of Goods and Services HSN/SAC | Quantity KES | Amount
No.
Agglomerate Machine
(Given on a lease of Bhavya Plastic Machinery 1 Set 0.00
Supplier invoice No.007 Dated.22-Jun-23)
Capacity - 4000 - 4500 Tons/Hour
Total 0.00
Add: IGS T 0.00
Total 1 Set 0.00
Amount Chargeable (in words) E&OQE
NIL

Fpampm:

AAFCEOG12E

declare that this Delivery Challan shows the actual

are true and correct.

We
{pﬁeoofﬂn goods described and that all particulars




Gir'mery

913 -0340
VIJAY ENGENEER[NG " s

e Manufacturers of :
MACHINERY PARTS & SPECIALISTS IN PHECI ION JOBS

Kohmoor Co. Soc., Asalpha Link Road, Mohili Village, Opp. B. M. C. School, Andheri-Sakinaka, Mumbai - 400 079

./"7
Mis. ”“) ha IRU Dles e T o) es .
_‘)PLQ‘\{“&% 10y 'Ianj_ {sm q \/ Q\C‘C:D mpnbﬂﬂl,wﬂmwl}% {"‘QOC

Delivery Challan No. = INVOICE No. 63/7
Dated__2.(] log /2(304 Dated 2.4 / ogf} ooy
Your Order No. £i Vg ’»f?f‘-‘; Dated /‘5\_/ % 5‘%7.!‘0 é{ Booked by L2004, ‘Vfrr(*‘r D)

To,

Negotiated through F’f_f_f)rmv) 4 f% 0 P. Mark [ 60 Y] Lﬁf—"r««\m@ }

Despatched by Lzrafio ClE0" Ve Seavice.

“eceipt No, Moot Csses / . We:ght — Freight TO PAY/PAID___ "~
Quantity DESCRIPTION Rate Per R,Zmount :

4 @*M No 7 ja' /fpmg,wcg 50)0,@,3(

G o4 G ,w;%)d Nos A eutl 12
Bledeo. 1700 alos 4. %)@ 80@*‘0 \_ijzso ~cD .
Ont fipes & ome Gllechmi@m | gs) B 1A O

-~

\‘- ; _,;:—"-___,..-—-——"" {}o
& At £ 2 O
g r\trﬁ} ; 0\@\ \g e e h\}) B 37;* q |
¥ (.._z;"fs\ _\ca_\ R el Ve
r\\!\ﬁ"/.: % . e \\:JJ’:'JJ r’ \f
AL \r-g WY

p-g: Mﬁﬂ 60\’(_,‘1 %N@U’DC‘}’\D ‘1_[’”0@
~  wowép mm‘j Gerg

-~

»
Sold under form No. v Rt )

LN -
B. S. T 400072/S/4408 w. e. f. 23/3/2000 e _ : <
C.S. T 400072/CI3943 w. e. f. 23/3/2000 = P TOTAL| 377 2@ o> o)
T /ERO.E
TERMS : Subject to Mumbai Jurisdiction, ' : UWe hereby ce pon Fer rtho BS.T
Goods once sold will not be taken back. _ Sosci W bR A Do Wt a6 of e gocde

No responsibility can be accepted for delays eectig/oy nihia in 6 1 e e e bean

or inability to supply part or whole of any order. 3
Payment should be made within 1 month from /

the dated of the receipt of the goods. for VIJAY ENGINEERING
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VIJAY ENGINEERING TR0

Car Sl4E2

Manit sctures Of
MACHINERY PAATS K SPECIALISTS 1N PRECISION JONS
saturan Cg. $oc Avalpha Link Road, mohal Vitlage, Oop B C Tehonl Anchert Sakinaks, Mumisal SO0077

Mis. The Shakti Plastic Industries Seksara industries 5.V Road Malad (W), Mumbai, Mabarashtra 400064

Quotation.
Drated . $8/04/2004 Dateg
Booked by
P. Mark
Receipt Mo No. of Class Weight Freight to PAY/PAID
Quantity DESCHRIPTION Rate per  [Amount .
One Nos of 127 plastics scrap grinders complete fls. 33000 Each 33000|
with 7 nos of blades, Two nos of side guards one
hoppers and one collection Bip
Grinding Capacity - 1800-2000 kg/hr
|
¢ |
RS T 400010//4408 we | J374/1000
€57 J000THCCIMI we ! 21732000
TEAMS : Subject to Mumbai Jurisdictoin, 1 We Hereby ctanfy that my/ our Registration Corulicate under the 857
Act 1969 1 in foree oa the date on which the sate of the goods
Na retpanshility can be sccepted tor deloys Specified in the Bl cash mamocsndum |y made by makes and that
ur ierabilily to supply part or whole of any order transachian of sale sonverad by this Bill cash Mamarandum has been

Payment should Be made within 1 month from the elfected by makes in the regular courke dmfw%
-
e
ENG RING

For VISAY
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®

Subjsct te Mumbai Jurisdiction

Aakash- Industries

(PLASTIC MACHINERY)

Shed No. 6, Laxmi Silk Mills, Novelty Compound, S. V. Road, Dahisar {East) Mumbai-4G0 068,

‘repared by

Wa hare by cority that mylour Bagistaton Cenicales under
e Mumoa S 1 AZ 199918 mioms on T date on which e sale
ol e Goots speciod n this bikcas! UM ik e by
malis andd the! i r2rsacton of sals coversd by this biliicesh
memonandum hes bes allacted by madus i g raQular Course
o i b

. W . 09.02. 200]
Shakti Plastic Industries Bill No. i Date -
M/s. =)
Manor Our Challan No. Dated
* Your Order No. Dated : _ <]
' ™
QTy. PARTICULARS RATE Rs i P
1 No. | 24" Geinder fitted with Hopper, flywheel and pulley but without motor 80,000 | 00
780,000 | 00
8T 13% 10,400 | 00
Tumover Tax 1% 800 I 00
ik Surcharge on 5.T. 10% 1040 | 00
| Total 92,240 | 00
(Rs. Ninety-two Thousand Two Hundred and Forty Only) R
0 £omn o8 T L
b, & - & LETy e N
23 ey LL:?’/
sz\; /\/C .2".}‘} }F!L-
AN PPN o/.,
S.T. NO. 400068/8/5510 Dt. 29-11.03
C.S8.T. NO. 400068/C/4884 Dt. 29-11-03
3 4
E, B O. E.
Aakash Industries

{ Plestic Machinery )

Franriatng
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Subject to Mumbai Jurisdiction

Akash Industries
( PLASTIC MACHINERY )

Shade no.6 Laxmi silk mills, novelty compound, S.V Road Dahisar ( East ) Mumbai, 400068

(

Rs. (Ninety-two thousand two hundred
and forty only)

S.T No. 400068/5/5510 Dt. 29-11-03
C.5.T No. 400068/6/4884 Dt. 29-11-03

NS

Prepared By

M/s.  Shakti Plastic Industries Quotation 010 Date10.01.2004
Manor Our Chalan No. Dated
Our Order No. Dated
i QTY | ¢  PARTICULERS RATE RS P.
1No. | 24" Grinder fitted with hopper, flywheel and 80,000 |00
pulley but without motor 80,000 |00
ST.13% 10,400 |00
Turnover Tax 1% 800 00
Surcharge on S.T. 1040 J0O
Total 92,240 J00
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“Industries

i kinds of Labour Jobs.

104, Shakir Compound, Mahim Level Crossing,

.//
.’H"/ -" }
g , 9 l' l- ..j g?n [ -
s Mig. of 1 Plastic Grinding Machine & Al
Gzla Mo 288 312, Sarve No
Oharavi Mam Foad, Mumbai - 400 017,
e '-’{'_ 408 4523 « 404 3530

e

M;s(_shmkﬁ Plnafic SoncludiYrves,

Moo |

c)u.;\«u\%-

Gt e, 185G N ilege NMWI

Y

i

___]_w - s

AMOUNT

i peid 2120|523
Pord i ?.SOM}e g Mo 652902
. 22 s\8)

No. MH -0k
Ale il

Tt.bwpo

{-ta'i (Mvg)

(325Q

(‘10000

(

i i 1l
s L i ey e i s g it

Erl.*&ua I_.—‘_’;V:;-f _-ml_}_(-:v‘rz....‘.-:: hn ‘,---)* QM Hl.x_— E{ p
E ; o N "l;_l,-’_ﬁf‘li— E E = e s

Total

Far Mlam Industrics

& {MJB fu. Woms], by 3= ;

fnd \*‘-” a At 2\l o P

, (&‘%} / Aolel” 13 4 STase 5200(¢3
LW~ BST 4CC17-5-1925 = 7 f
o CST 4C017-C-1 554 FAMC AN /A.Q 080 |
a8, 13752008 . :

“ 1} We bereby virrify inar m!’!.llr NLi‘Sn’{ﬂ‘t $\ it \erd. b ! 1‘2- . 00 l

er the Bombiy Sules Tax Act, 1959 itin furce o y -

« date on which the sale of the goods syecilied in tais /7 a1/ / |

“ gjiljcass memorsudun is made by majus” ; i 2 l’ (3 {2 0} oo’
- L .

Ly b1 29!’90
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MAXIN INDIA MACHINERY MANUFACTURERS
BHASKAR TAMILSELWI

No- 3/10, Balaji Nagar

Edayarpalayam Pinvu, Kuniyamuthur {Post)
Coimbatore, Tamil Nadu - 641008. India.

State Code: 33

Phone; 9751588867

Email: info@maxinindia.com

Website, www.maxinindia.org

GST 33ABEFMT7507TM1Z2

919

/=u -
Maxin India
Machinery Manufacturers
ISO 9001 - 2015 Company

Billing Address: Shipping Address:
THE SHAKTI PLASTIC INDUSTRIES 15-16, GOVIND BHAVAN, §. V Customer #: MIC290
MR. VINOD ROAD, CHINCHOLI, MALAD Quotation #: 48

15-16, Gowind Bhavan, 8. V. Road,,

Chincholi, Malad West, INDIA,

WEST, . MUMBAI, MH-400064

Date: 19/05/2019
Validity: 18/06/2019

Mumbai, Maharashtra - 400064, India Emp Name: BHAUMIK PATEL

State Code 27
Phone . 022-28725946
Flos Product Qty Rate GST|  Amount
1 8441 | MAXIN INDIA HODIS IRO - 500 DUAL AD 1 Rs. 995000.00| 18% Rs. 995000.00
mde cutters with double stage cleaner.
ickness - 11 mm, Cutter Dia - 200 mm.,
¥ Built with heavy Duty Tapered roller bearing.
# Chain coupling dnve.
# Helical gear box - 10 TO 25 RPM.
# MARATHON MOTOR - 10 + 10 HP 3 Phase Motor
{1440 RPM ).
# Auto reverse system.
# Automatic cantrol panel With VFD systems .
# Over load Alarm indication.
# Easy feeding system,
# Fabricated with highly safety aspects.
# Dalivery With Conveyor 0.25 HP Motor Along With
Gearbox
# Output Capacity per hour - METAL AND
ORGANIC /INON CRGANIC - UPTO 3 TON.
Delivery Schedule: 10 DAYS Discount (10%) Rs. 99500.00
Rs. TEN LAKH FIFTY SiX THOUSAND SIX HUNDRED NINETY
ONLY. Sub Total| Rs. 895500.00
Other Charges Rs. 0.00
Terms
1 %o A
2 giil)‘angvl?r:e p:’:n:g::‘e;urr:g:?a&dﬁém our factory. SGST Rs. 0.00
3 Dispalch peried 10 DAYS fram the advance payment. CGST Rs. 0.00
4 Transport Charges extra, IGST| Rs. 161190.00
Net Total| Rs.1056690.00
Bank Details For MAXIN INDIA MACHINERY
INDIAN BANK MANUFACTURERS
MAXIN INDIA MACHINERY MANUFACTURERS ) A J:,N‘“ U
ACC NO: 6578853639 ' -

{ ot

IFSC CODE : IDIBO0OK303 3
uthorized Signatory

COIMBATORE-TAMIL NADU, INDIA.
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SURESH ENGINEERING WORKS

920

[l

ENGINEERINGO %1637 P.OCL

e
| | Mo, 2721387 , 4047280
{ __fele Fax, 10731 . 4047280

|
|
|

SURESH

e ——

Thermoplastic Extwaioni?luts, Anczilary I-fqui ments, Grinders Btc.

MANUFACTURP.R OF
OFFICE . 14 B Kalyen Vishrant Graly Soath Tukoganj dadore (M.F)
FACTORY . 154-F, Industrigl Area Sanwer Rosd Indoce ( M:.E.)
E-Mail C sncharmnetin  Web site: /W SUF mszioom
THVOICE 7 e
Yy
SEW/08/2009 \ [}éu 16-06-2009
| o
M/s SHAKTI PLASTIC INDUSTR
206/B SHANKARAN KOVIL ROAD RAMAMYAN PATTI TW.UNEL!'VELI (TN)
|

Challan No. : 8 Package No. 3 Documents Sent Through
|
st. \ PARTICULARS T éFY'r oot |
No. | . Rs F.

1
JER WITH MOTOR AND STARTER . )
YER WITH MOTOR AND STARTER l

3,20,000

R
h, B AT
[0 :

o ) v VAT 2% AGAINST FORM “C” 6400 |09
‘=1 _ TIN 33375565069 TOTAL | ! 326,400 | 00

\ s : | |
| TIN NO 23241001892 : |

¥ Important : loterest @ 18% charged on 3cCOUDIS pot paid within & month. Qur responsibility case with
\ - gelivery of goodsto the Railway/ Transport and o claims cau be ¢ -rrained after words.

| Subject to Indore juridiction. | For Suresh Engineering works
i E i

i !

i =

| | 4 S

¢ i s Auth. signatory
L R i

l = i

1. | LaeR s |

; — !

g ok t "

i i {
el e |
: i ;
i

f U

-"'—“1"'9"""-_‘"“—"‘-'--'*'-— vk- o “'""v--"-w' e
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Ph No.: 2721387, 4047280
Tele Fax: 0731 4047280

SURESH ENGINEERING WORKS

MANUFACTURER OF : Thermoplastic Extrusion Plants, Ancillary Equipments, Grinders Etc.

OFFICE : 14 B Kalyan Vishranti Grab South Tukoganj Indore (M.P.)

FACTORY : 154-F, Industrial Area Sanwer Road, Indore(M.P,)

E-MAIL csurcsenfwsanchunetin - Web Site: http//www.sureshengg.com
QUOTATION

SEW /(872009 Date:16-06-2009

To,

Shakui Plastic Industries
Gut No. 159, Village Nandgaon,
Manor, Palghar

Challan No. 8 Package No. 3 Documents Sent Through
[ o |
¢
Sr AMOUNT
|
N PARTICULAR QTY Rs. P

0l ‘ GRINDER WITH MOTOR AND STARTER
" CAPACITY: 1800-2000 Kgs/H 01 3,20,000 00
12 DRYER WITH MOTOR AND STARTER

8

VAT 2% AGAINST FROM “C" 6,400

8

| TIN: 33375565069 TOTAL 3,26,400

TIN NO

Important: Interest @ [8% Charged on accounts not paid within a month. Our responsibility case  with
delivery of goods to Railway/ Transport and no claims can be entertained after words.

Su

bject to Indore jurisdiction For Suresh Engineering Worlri-/\

uth, signatory
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G.S.T. No. 1202006172 Dt. 1-7-02 Subj Ph.:F.(0285) 2660047

C.S.T-46. Guj. 6670691 Dt. 17-7-97 - ' R. 2614047
Jaydeep Engineering

: Manufacturers ;
MODERN PLASTIC PROCESSING MACHINERIES AND EQUIPMENTS

402/9, G. 1. D. C. - 11, Dolatpara, Junagadh.
B. No. 42 Date: /& -]2 -0/

[WS S‘AQAJX L], [ Despateh per_szees i k£ sl
Dadusdiicers. _ | | Documents____
s ‘)Z//f.}(r W marie X ., G.R./R.R. No. ___Dated

5 1) er g c0. 5 e § L5 7| | Weight , Ffﬂigf“______J

| S

[ eemoucars ) TRE,, | o
; ﬂ/ﬁfﬂz/( Dk/fff o) || 6 3000 - 00
/(2 09099
~f/eﬂ:~ ST Z r-2 Q2.0
' 7 ol
F v 5, /7¢’1:J
(«BY
\2.A
N m; &LL‘&‘&Q*
e i_?,‘f*"*:f:*“}‘
-0 g J.r[.. i - -r
' 7r"'.1 *‘["T"?Mi:
X [ R Ve S-T- ,"'J' i i .
s e {5 folor -y osn Ee 0
I TOTAL B> 00
] il J &5 Ez“ Bt

1. Goods once sold are not aceepted back

2. All sales are to be understood made under JND Jurisdiction. ' it A\
3. Interest @ 18 % p.a. will be charged if payment not made on demand b
: For, JAYD NEERING
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G.5.T. No. 1202006172 Dt- 1-7-02 Subject ta Junagadh Jurisdiction Ph.: F. (0285) 2660047
R.2614047

C.5.T. No. Guj. 6670691 Dt- 17-7-97

Jaydeep Engineering
:Manufacturers:

MODERN PLASTIC PROCESSING MACHINERIES AND EQUIPMENTS
402/9, G.1.D.C. - I, Dolatpara, Junagadh,.

Date:_Li"'f( === 95}/

B.No.__.

' To. P ‘_. _ . s
M/s. GS Za&ﬁ Ehﬂ.& L. cﬁ Dispatch Per E Z ag Q Cg % -_’H_d.d\e{f- :
Tadustsies Documents

| M.ad;gaﬁﬁam G.R/RR.No. Dated
(mmm_&la 151(1 Weight Freight

| RATE AMOUNT
Qnty. | PARTICULARS Rs. Ps. Rs. Ps.

:f G atio £ A0 -0 62600-0b

- Alatrck Sprpgrinde
Maefyng ins- (g

M-S bocﬁrf

Owpod o 1200 kj Perhout .

o ST
(¢ % CST 2486 -

i N " TOTAL (L, ufo -

1.Goods once sold are not accepted back.

2_All sales are to be understood made under JND Jurisdiction.
3.Interest @18% p.a. will be charged if payment not made on demand ﬁ
For, EEP ENGINEERING
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Subject to Bombay Jurisdiction Phone Clo. : 6H=2882

PERFECT MECHANICAL WORKS

Manufacturers of :
PLASTIC MACHINERY & ENGINEERING JOB WORKS

: BILL Mo, S qE ; 105, Bombay Talkies Compound,
} ) ot Malad (West),
/ Challa_n Nb.*&_f_é_____ BOMBAY.400064,

Date o3 -5 - 19 82;

Messis_S o be A P_fq;ﬁc__lﬂ&aﬁima&; AE N
-8 fu.akseu'q,...cgmﬂanmaﬁniq,hcﬂ_ﬁwu-st)mbg}?. 5"
e & & 19 |

* Your Order No. __Date l

[

7. T
| auantity DESCRIPTION OF GOODS RATE PER AMOUNT

i o : | B NS S B
T it | ;

: 10'500:0']
wndh 1 P modey |

—

T T LI

-

g ﬂs Elle_U‘Qm -rﬁawfmﬁ | |
L Cve Hquo—"faﬁ F lf’?"} |

—

gmigs P e

> i \ |

Bt s
: () o iissps!
¢ Our responsibility ceases alter the goods have bsen K'/ . E. & O. E, f
h-tivoud to the Buyers. or a1t Railway Station or 1/We hare artify that my/ouwr registiation certificate under the
8under and no cleim for breskage or shortage etc, B §.T. Act. 1959 is in force op the date on which the
}wm be accepted atrerwards, salo ot the goods specified in this Bill/Cash Memorandum is
4 made by me/us and that the transaction of the sale covered
IAH orders shall be considered 1o have been placed by this Bill/Cash Memarandum has been effectad by me/us in

- Bt Bombay and in case any dispute Bombay shall . the regulsr cours of my/our businass.

(# the Jurisdiction. For PERFECT MECHAN CAL WORKS
8, S. T. R. No, NIP 2317 Dt. 1-10-69 : xv u
* S.T.No. MAH/IP 1434 D1, 1.10.69

Proprietor

e g

et e s el e it
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Subject 1o Bombay Jursdiction Phone Clo. : pesmes6?

PERIECT MELIIANILAL WORKS

Menufascturers of :
PLASTIC MACHINERY & ENGINEERING JOB WORKS
O\uomw

ol 105, Bombay Talkles Compound,

Maled (West),
: Chlllan No. BOMBAY.400064.

T Date_ ___J.&‘::m:;‘ 98¢

! ¥ _____Date 9|
”‘ mm:muu or nons ! RATE PER m*m'“'“'
r 5 3"2-"@' Cu.ﬂ:z.v LO"H'\ \OS'ocr:oo
14 P MoteY CaPacity
okg [ W Fo (oo ks (e |
| |
!

b ¥ty o] 107

DL 1. 10-@
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‘*_ ‘*.. Atreme Machines Estimate No. Dated o
B - 7, SWARN PARK, MUNDKA, OO0F Calll-") 8)C
..*.. NANGLO!, DELHI - 110041
PH; 28343095, 28343195
roue af the Adgress of the Congignee P.O. No Transport
M 15 sha ket Uﬁ"b Ve ir".du}.h‘f\b Bgts '
Crect NO — IS4 - obP- Chandow ST Details : LR/GR No

Z_,ch_ld -\ “CLC{‘C = /\bt‘f‘[ﬁf)@n TtnMO-La._ —KU’L\ZJ () H ar.J_ 55 %
,;Y‘\a,nav - Pailﬁ}-i\a"(‘_D“?‘L Thant T’m |(, B -|’lh'10'10
P O
PACKING Total Assessable Value
5 No Description & Specification of Goods Nos & Average TOTAL AQTY, RATE
Description of | Content / Rs. P
@. (®a) -hq_;H on {'\LW
g | :H_ . " |Sawo0| ®
one §1r\9£n SN v ok -
e AR t
el 0 caly
{ - 3 )
Capaci+) - LL00-150¢
Hy)i 1 houwv
Total Duty Payable Rs.
Packing
Total in words - ,SC,(.“~LO

1 QUOTATION VALID FOR 30 DAYS
¢ 50 % ADVANCE PAYMENT

r Xtreme Machines

/ -
}_4
—— ﬁ'thnd natory
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| g TAX INVOICE Duplicate for Transporter

GOYUM TECHNICAL HOLDINGS PVT LTD

PLOT NO. 324, INDUSTRIAL AREA-A
LUDHIANA (141003), PUNJAB, INDIA
Tel: 0161-4833180, M; 9915666556

GSTIN No 03AAECG1305B12G
Detail of Receiver (Billed 1o) STATE CODE : 27 Dotail of consignee [Shipped to} T
SIAECODE: 1 INVOICE No Dated
M/s. THE SHAKTI PLASTIC INDUSTRIES W, THE SHAKT PLASTIC INDUSTRIES
GUT NO. 159, MANOR PALGHAR ROAD,
GUT NO. 159, MANOR PALGHAR ROAD, VILLAGE NANDGAON VILLAGE NANDGAON GRS TS
PALGHAR-401403, MAHARASHTRA PALGHAR 401403, MAHARASHTRA
GSTIN NO. 27AAMFS7839M128 GSTIN NO. 27TAAMFS7839M128
M:- +91. 98200-30374 M:- +91- 98; 3714
Email:- vinod@shaktiplastiplasticinds.com Email:- vinod@shaktiplastiplasticinds.com
Description of Goods (HSN CODE QTY Units/Set| Rate Per Unit/Pecs Amount
PCS

SHREDDER MACHINE

HEAVY DUTY Pmmnwm 84778090 | Loose | 1uniT 2360000.00 2360000.00

GOYUM DOUBLE SHAFT SHREDDER,2-3 TPH, SUBJECT TO
DENSITY WITH 50 HP, 2 MOTOR, 1440 RPM WITH V-BELTS,
HOPPER. ELECTRICAL CONTROL PANEL, ELECRRICAL CABINET
FOR (FC) INCL. OF COOLING FAN, SPECIAL TOOL KIT AND
FEEDING CONV. 10

RECEIVED ( M+Y)
"oATE _J £~ 04:202)

SIGN. (@} ADD IGST 18% 424800 00

Taxable Value 23806000.00

IGRANCI TOTAL 2784800.00
BANK DETAIL GRNO, ) [Amount Chargeable (in words)
PUNJAB NATIONAL BANK VEHICLE NO. P8-12.Y-3582 Twenty Sevan Lacs Eighty Four Thousand Eight Mundred Onty
AIC NO. 0298 00 87 00 00 1320 TRANSPORT MODE: BY ROAD |Company’s PAN ‘AAECG19058
IFSC NO. PUNB 00 292 00 i’ |GSTNO:. 0IFPTPS1825G1ZL
M:WWIIIIM (DEAL LOGISTIC INDIA MNober Piesse make chequos o feor of "GOYUM TECHNICAL HDLOWGS PVT LTO"

\

Invoice Terms: For GOYUM TECHNICAL HOLDINGS PYT LTD

1. Machines are covered under Warranty for 3 months against any
manufacturing defect from date of Invoice.

2. Intarest @ 13% will be charged If bill Is not paid within 7 days.

3. Qur resposibllity ceases when goods leaves our factory.

4. Goods once soid will not be taken back.
&hmmdumnmnmmnthqmmummucwn
alone, .

E&OE

THE SHAKT) PLASTIC INDUSTRIES INWARD
From- } b\ Yau Yuwjeg
Vehiclillo.--P_S.;z Y- 2 ;
Inward Reg. No. . s
In Time .

Out Time .

Date - \"\'*\ ol

Sian ~re... . . —

r“d?



213 ‘43dvd *

MVYYLS 3ZIVW B AQQYd
YSNH LANODOD »

3LSYM SNOQYYZYH »
SWNYA 1331S »

X08/133HS QILYONYYOD ©
39aN7S LNIVd ‘13d4YD *
JLSYM NIHDLI

31SYM QTOHISNOH *
(HONNE LINY4 ALdW3) 843
SSYWOIg *

SNOYYI4 NON ANV SNOYY3d «
WNWINIWATY »

J1SYM SDINOHLDITI

aoom »

SIYAL *

STTLXILB SIILSYId 40 SIAALTIV *
40y *

MSW *
:suonediddy

(NOH ¥3d SINNOL SE - YNOH ¥3d SINNOL Z Kidede))
d3dd3YHS TVIHLSNANI ALNA AAVIH

ONITOADZH e ONINId3de NOILOVYIXI e

NNAOD G

Buippeys Jeuy




SiW

10 {s2ipap abes 1say aua a8 oypA)

e BN

SUORIPUOD 7 SULL3

'Sl WO pananay (.

WM
<
£,
M Sfw 10 sasiwaud pasuoyine/juatie waliubisuod Jodop/lcioe) aul woly Apayp panianay (i
. “S/ia WG ADRUPR PRAIRDEE 10 SN AQ AjDRup pauodw (1
W BUSM B210AU] S JBPUN Paan0D SPO0D 31 1eul PAUB) 1FLVII4TLNT
'ON 1SD/NL
” DWW Dotuwed) UOISIAIC
- SSAUPPY Ylim sbus;
W 'ON 2poD D
ﬁw $521pPY
. auep
SH3IddNS 40 S1Ivi3a d31H0dWI/YIUNLOVANNYW 40 STIVLIQ
Ajp 019z saadny SPIOM Ul 5590 IHS 00'0 By s53) JHS [eIC
AluQ oi1az seadny : SPAOM Ul 5523 ‘NP3 00'0 MY $53) ‘NP3 [eIC
Ajug 019z seadny Spiop U g3V 00'0 WUy g3y jeac
Aup asaz seadny Spiop u @39 000 Q38 40 Jwy |3
L] AJuQ paupuny 3a4y) PUESNOYL 1IN0 yye | AJudmy WOJ.OQM__E. b7 je10) puris
00°008 5% = wm owr . wef saes ey o ppy
v [ ] . 00°000°59°6T 0L *
O 000 0w [ 0000 000 000 000 oo 000 OrdGL4ve @ Dupeay yue)
3 () 000 W . 000 , o, 000, 00700058l seernsss  SON 0001 0ffoet pueg g
A 000 000 00'o 0000 000 000 ooo 000 00’0 UFITETEL ¢ Gupeay guey
9 © Doo 000 00, 000, 000, 000, DOO00'SIT  senrares . SON 0OO'T SOT/15 [BUEg % Mans 72
000 0o 00'0 000'0 ~ 000 ] 000 000 0o OC06Z4vE Bupeay yuey
000 000 T owo, 000, 000, 00O, 00°000'ST'9L  wuuwsesas  SON 0001 Qﬂ.“
onAney  Meq .,..inuuu.m Wy Q3 aeq Wy $5a0's WY S53)  quy gay Uy 039
onabes ONINE  WUVSSAI wwaze anjepssy Ajuend oN I % SSIDINS % 559D %RdAY % Q3m wn/aa .
agzay ssanddng SIIQ J3IMIEYNUEH ('sy u1) : sieposeg Lang Junowy aaud  Jun Anuend Sp00S Jo uenduasag o
. J8SsSPTIT0BOLT 150
J8SSPITOBOLT NIL
LWILLIOD) s unisIAlg
TEGZISSUH * ONIPIYIA ssauppy 1§ abuey aueuj 3sig Jeybjed ey soue
vT0Z-50-0Z/ 06T "ON YY/¥9 ON 'D'D'3 uoebpiien abejjiA ‘65T "ON 1N
lauue) peoy sHES :  wodsues) ‘oN ubey 3D SaLsnpur dNseld mjey
1 §S24ppPY 1B uwep s,12Ang /asaubisuc
G6TE90EOEPLOD NIL : Nvd
IH13Q @ 3IeIBUOISSIUWD) A ¢ ucIsinIg
: 0z ssalppy 3§ nbuey 6TE90E0EYL0 NI
TO0AXI6ELLAADY "ON *D°D'3 T00AXC6ELLIAIDY ‘oN ubay 3D 2 I-yiea wibuep seben boApn ‘p-
Saulyde| uoisnxy eqje;
1 xeq : auoyd 1 siejnonJded Joubuisuc
SP0OO0Y) JO [EAOLWUDY JO DLt SRUIYIRR UOISNIIXT BAjeY 4
H anssy jo swiy
¥10Z-50-02/ 800 * 21eQ /*ON @310au] ¥ITVIT 3D/LS ANODIS/LSHIY paEquaylny 2
000://¢ P (' L'N} 000Z/EE SN LOaEYRON 120 Sy (Z007 ainy 3 * ainy Jpun SHO0D SjOBSDKT 1] 330A0] -
AdoD jeuitup




931

SOUYOB} UOISNIIXT BljeY 104

678¥000NIGS : ‘ON SO.1Y
€5¢.E56810¢: ONIV

‘L-1u[eQ MN ‘Peoy Yeoy : Youesg
Blpu| Jo Yueg 9)g)s : swiep sueg

:Mojjo4 SE ale sjjejaq yueg ino

‘Uiuow x1s ulym Ing 'wioy 0, Jo 1diedel Jo ewi ay) je ajge

-punjal si yolym yisodep funoes e se jdey aq M %€ usy} uealb jou s uuoy 0, Il
uOu WIOJINOUIM %G YO O, wioj jsueby %z 180 'JLON

ISuQpIpuo) @ sulay

"Ajup paipuny es1y) puesnoy) ino4 soe usy sy
(spsop uj) sjqeabieys junowy

00°00£'¥0'0L [3unowy ssuejeg ;
00°000'00'01 a2uBApYy -
00°00£'¥0°'0Z  [1e301
00°00€'6€ %Z 18D uuod .9, jsuieby
00°000°69'6}  [00°000°S9'G} I 15z8ebg ||
junouwny ajey Auenp spoog) jo uojdiiosaqg ‘SON IS
leqguinpy
salLnsnpuy onse|d eyYs s/
8¥0ld ‘0]
P e S S

30I0ANI VWH0343d
pL-Aep-z1

00ZT20T686 ‘63THLO6686 T6+ :OTTLOK WO TTPWHRSBUTYDRWUOTSNIIXARATEY : TTOW-1g
IP00T1~-T4T2q ‘toTbuen ‘zebeyn Bodpn ‘p-u

SANIHOVIN NOISOMIXE VTV




932

-5y
20 | s

Bunina oy putmiiym mn“wh\muz_:o _En:...uﬁn_n.__wmso “Rausiaiyje uonanpoud Bupenuess ayy eys Busaoiduy
b ARG WHETe Apeasb ‘Buneiemep euetew wiy Bujyses ay) jo esodind ey; payores jauun) s | sekip
EREMES MO-WH06AHG- ML 1amogd Jolopy passesdwoa wosj ebieyosip Je1em ‘maios a21s B1g Aq Buons pepnixe pue pesseidwos sy
AR W HopRR G AL fesatew wiy oyseld Guiysem sy} 'aujydeL Meu iy} padojeasp fBlSIBW Wiy onseld Bulysem
- xog iean WE sjul Jo} Ajjeayioads Auedwon Jng "siuswelinbal uononpoad jBuloOU SB |1em se ‘indino
NRResLcMATIcenE B3R . moy ‘|aaef ubiy u) peoj s010w sy} ‘YBIY AjaANE|S) S1IBIBM Ulim WalsAs Buneay sujysew
uiBus.BIeWwEI] MBIog Bunenuest * ubiy s1jusuos Bimsiow "W opsed ayy jo Buiysem pue Buiysnia ey} soulg
Wuipg1L/WO0E  wuiopsiuwooe | EISTEROS ) o : -
g L FWHELGHYY WEHMCUHMEHET T ML
s - i S i R HTON BB L N YRS HSYORTE ol IR % 44 3
19k pessaidwoy w4 onse|g I i i '
|Btzew wiy angeid Buiyses 1918 34047 '3d ‘dd 34071 | (eueiep ejgeo)ddy WHES FUHTRBEHRTY "L FHTWLET W= ¥HYWH R
. R #3d0T '3d 'dd 34071 |  HEHE HABHERUBWAHENE SUEEIOL HUEERH L 5

1afig pas w4 anseld

W L

sfbvagags

"AL71700 AH3INIHOVYIA SOILSY1d I3M3A NYND DNOJ B e e

BUMBMENENBYEY o




	0. Final Joint Inspection Report.pdf
	Annexures.pdf

